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- PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

2187
PARLIAMENT OF INDIA
Tuesday, 13th March, 1951

“The House met at a Quarter to Eleven
of the Clock.

[Mg. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS
SymaMER FREIGAT

*2148. Shri Sidhva: (a) Will the
Minister of Traasport pleased to
state how the steamer freight Iis
arranged for the purpose of imports
and other cargoes to India?

(b) Is the freight rate settled for
particular consignment or for parti-
«cular period?

(¢) What is the lowest rate of freight
80 far obtained?

‘The Minister of State for Transport
and Railways (Shri Santhanam): (a)
‘Steamer freight is arranged by negotia-
tions with ship owners and/or their
Agents through brokers.

(b) Freight rate is, as a rule, settled
for each consignment.

(¢) As freight rate depends upon
several factors such as the type of
cargo. quantities in which it is avail-
able. distances between the port of
consignment and destination, degree
of competition among shipping lines,
price level for fuel etc.. it is not possi-
ble to give a precise answer.

Shri Sidhva: Arising out of part (b)
where the hon. Minister stated that
the freight rate is settled for each
consignment. may I know whether any
effort has been made to see that the
Treight is arranged half yearly or yearly
with the object of getting a lower
freight?

Shri Santhapam: It is the practice
of shipping companies to arrange the
freight for each consignment. It is
done through the brokers whose busi-
ness it is to arrange such freight. I

355 P. S.
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do not think we can alter the customs
of world shipping.

Shri Sidbva: I am not suggesting a

newtypeot system. Is it not . the
practice to give freight at a cheaper
rate if it is done on a half yearly or
yearly basis?

Shri Santhanam: I am informed
that it is not the practice.

Shri Sidhva: May I know whether

the steamer treight is arranged through
local people or through India House
in London?

Shri Santhamam: For bulk of the
Gowemment

of India the shipping is

through India House, but the High
Commissioner also arranges it through
a broker.

Shri Sidhva: Will the hon. Minister
make enquiries whether a rebate of
about 15 per cent. is given under a
half yearly system and, if tirat is so,
will the Government of India take
advantage of that system?

Shri Santhanam: I take it that our
High Commissioner has all the infor-
mation with him and does what is best
in the interests of the country.

Shri Sidhva: My question was,
different.

Mr. Speaker: I am calling the next
question.
Loss OR SHORTAGE or Goobps (Cramus)

*2149. Shri Sidhva: (a) wilt tbe
Minister of Railways pleased
state the number of claims preferrul
by persons against loss or shortage
19§€,the EP. Railway during the year

(b) What is the total number ot
claims disposed of and what was the.
number outstanding at the end of De-
cember, 19507

(c) What is the total value of all the
claims? .

(d) What is the staff emplo, in
this Department? ved
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(e) How many eases were sent to

of Law, in how many - cases
many cases compromises were
with the claimants?

te for Tramsport
and Raliways (Shri Saathanam): (a)
The number of claims against E.P. Rail-
way for compensation for loss of or
shortage in consignments during the
year 1950 was 20818. .

(b) The number of claims disposed
of during the year was 19314; and the
number of outstanding claims on 31st
December was 1504.

(c) The total value of all claims
received  duri year was
Rs. 72,41,435.

(d) The number of staff employed
im the claims branch including officers
and line staff is 153.

(e) Suits were filed in 419 cases. 48
cases were against the EP.
Railway; and in 113 cases a compro-
mise was effected with the claimants
out of court.

Shri Sidhva: Arising out of the
answer to part (d) of the gquestion
where the hon. Minister gave the
number of staff employed in the claims
brancn, may 1 know whether the
number is the same as in the pre-
partition time or, after the work has
been reduced, whether the number of
the staff has also been reduced pro-
portionately?

-Shri Santhanam: Sir, the entire
EP.R staff is only a fraction of the
staffi employed by the old N.W.R.

Shkri Sidhva: I am asking specifically
about the claims Department existing
on the EP. Railway, whether the staff
has been proportionately reduced or
whether it is the same as in the pre-
partition time.

Shri Santhanam: I am afraid I shall
have to ask for notice.

Dr. Deshmukh: Has there been any
investigation to find out what are the
causes leading to these losses?

‘Shri Santhanam: Yes, Sir. We are

conducting continuous investigations
into the matter. e

Dr. Deshmukh: Has the. existence of
any gangs been discovered....

Mr. Speaker: Let us go to the next
question. .
LaBoUR OFricErs (TRAINING)
_*2150. Shrl Sidhva: Will th, Ints-
ter of Railways be pleased to :talgle':

(a) whether any use has been made
by the Railway Board of the specializ-
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od Labour training given to the per-
sonnel selected by the Railway Board
and trained during the past three years
as Labour Officers, in the United
Kingdom,

(b) whether this training was given
on British Rallways and if so, on what
Railway and in what subjects; and

{c) what is the number of personnel.
sent for such training amd what is the
total cost involved?

The Minister of State for Transport.
and Railways (Shri Santhanam): (a)
During the last three years only one
Railway employee was sent in 1948 to
the U.K. for specialised labour train-
ing as a Labour Officer. Government
are having the benefit of the specialised
training of this employee in his post
of Welfare Inspector on the E.I. Rail-
way.

(b) The training was given on the
British Railways, but information is
not readily available as to the parti-
cular Railway on which he rereived
training. The subjects in which he
received training were—

(i) Labour Welfare and Factory
Inspection; and

(ii) Industrial Relations and
working of Trade Unions.

(c) The number of railway per-
sonnel sent for such training so far is
five and the total cost (apart from pay
and allowances) involved is approxi-
mately Rs. 30,000 ie., Rs. 6.000 per
officer for the entire period of training.

Shri Sidhva: What was the number
of personnel sent for such training?

Shri Santhanam: 1 said five. That
number is from the beginning and not
for the last three years.

Shri Sidhva: In reply to part (a) the
hon. Minister stated that one officer
has been employed as Welfare Inspec-
tor. May 1 know where he is located
and what his name is?

Mr. Speaker: He wants to know. his
name?

Shrl Sidhva: Yes, Sir.

Mr. Speaker: Why?

" Shri Sidhva: T want to know whether
the same gentleman who has ren{:::
from training in England has
employed.

Mr. Speaker: The hon. Minister says
so0 in his reply.

Shri Sidhva: My information is that.
be is somewhere else.
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Mr. Spesker: It is not r to
bring in the namo!mduﬂ
officers.

ghri Sldhva: But I want to know
whether it is the same officer who has
been given the training.

Mr. Speaker: He can put the ques-
tion whether it is the same officer.

Shri Sidhva: May I know whether
it is the same officer who has returned
from UK. after getting training that
has been appointed as the Welfare
Inspector?

Shri Santhanam: I have stated that
only one officer was sent during the
last three years—in 1948 for training

and that particular officer is a Welfare *

Inspector on the E.I. Railway.

Shri Kamath: Is there in ile Rail-
way Board or under the authority of
the Railway Board an officer like a
Labour Relations Officer or a Liaison
Officer between the administration and
labour, so as to safeguard the interests
of labour on the railways?

Shri Santhanam: There is one Mem-
ber of the Railway Board who is
. Member (Staff) and there are Direc-
tors and Assistant Directors who all
take charge of the interests of labour.

Shri Kamath: Has any one of them
had actual practical experience of rail-
way labour problems outside India?

Shri Santhanam: All these officers
have had continuous experience in
dealing with railway staff in India, but
as to whether any of them has had
foreign  experience I would like to
have notice.

Shri R. Velayudhan: May I know
whether the labour officers or labour
Inspectors on the railways recruited
last year have any special training in
social welfare or labour welfare or
problems of that nature, because it was
advertised that persons qualified at the
Tata Institute of Social Science would
be taken, but I understand that they
were not taken?

Mr, Speaker: Order, order. He need
not pursue that argument any further.
Sidhva.

Shri Sidhva: May I know whether
any more officers are likely to be sent
for training in the course of this year?

Shri Santhanam: No, Sir.

Pandit Munishwar Datt Upadhyay:
May I know whether there is any pro-
gramme for training more officers in
some Institute here with this Labour
Officer who has come trained from

{utslde as the head of that Institute?
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Shri Basthanam: I do not think we
have any kind of programme of that

Purctase or Foop GRAINS

+2151. Dr. Ram Subbag Singh: Will
the Minister of Food and Agriculture
be pleased to state the amount of
money spent on buying foodgrains from
abroad in the years 1947-48, 1948-49,
1948-50 and 1950-51?

The Deputy Minister of Food and

hirumala Rae): A
statement is laid on the Table of the
House.

STATEMENT

The amo:nt of money spent on prrchases of
ine from abroad dering the years
1947-48, 1945-49, 1949-59 and 1950-51

Year Amount in lncs
of rupees

1947-48 . . . 10,678

1948-49 . . . . 13,108

1949-50 . . . 10,789

1930-51 . 8,638

(Up to Dzoemb.r, 1850)

Dr. Ram Subhag Singh: In view of
the fact that the sum of money spent
on foreign imports in the years 1847-48
and 194849 had progressively io-
creased, may I know how do Govern-
ment account for these increases?

Shri Thirumala Rao: There was
greater demand for imported food-
grains. Therefore we had to import
more.

Dr. Ram Subhag Singh: May I know
whether the extra sum of money spent
on buying foreign foodgrains is be-
cause of devaluation?

Shri Thirumala Rao: It may be partly
due to that.

Dr. Ram Subbag Singh: May I know
the amount of money which the Gov-
ernment of India propose to spend on
buying foodgrains in 1951-527

Mr. Speaker: I think this is given in
the Budget figures.

Shri Thirumala Raa: We have told
the House several times that we are
importing 37 million tons this year.

Shri Krishnanand Raf: May I know
if Government are importing food-
grains through its own officials or
through private commercial agencies?
If through commercial agencies. may 1
tk;mw? what i3 the commission given to

em
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Mr. Speaker: This question has been
put a number of times. ’

Shri T. N. Singh: May I know what
additional money had to be spent by
the Government, say, in the years,
1948-49 and 1949-50 as a measure of
subsidy to equalize the prices when
they were sold here in India?

Shri Thirumala Rao: I want notice
of that. It is a big question of calcula-

Dr. Dc_shmukh: I am afraid my
question is to the same effect, but I
think it would be easier for tire hon.
Minister to reply. I would like to
know out of the figures which have
been given by the hon. Minister, what
is the total loss that the Central Gov-
ernment had to bear?

Shri Thirumala Rao: I want notice
for that question.

_ Shri Sidhva: The hon. Minister
stated that -up to December 1950 the
amount was 68 crores and 38 lakhs.
May I know what is the likely
amount to be spent from January to
March? Can he give us any idea?

Shri Thirumala Rao: So far we have
got about 11 lakh tons of foodgrains
up to the end of March and the bhon.
Member can calculate the cost.

Shri Jhunjhunwala: Arising out of
the answer given by the hon. Minister
that the increased amount was partly
because of devaluation. will the hon.
Minister say how much of it was due
to devaluation and how much was due
to purchasing more grains?

Shri Thirumala Rao: I have not got
the figures. I want notice.

Shri Kamath: In spite of increasing
expenditure incurred on the import of
foodgrains, may I know whether the
target date for achieving self-sufficiency
in food, still stands?

Shri Thiromala Rao: More than once
that has been made clear that our
target is to be striven for.

RarLway PORTERS

#2152, Dr. Ram Subbag Singh: (a)
Will the Minister of Railways be pleas-
ed to state whether it is a fact that
the Eastern Punjab Railway has abo-
lished the system of appointing con-
tractors for railway porters?

(b) If so, has the Eastern Punjab
Railway made any substitute arrange-
ment for supervising the railway
porters?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)

13 MARCH 1951
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It has been decided to abolish the
system of appointing centractors for
railway porters as early as the terms
of respective existing contracts permit,
on all Indian Railways including the
Eastern Punjab Railway.

(b) In pursuance of the policy set
out in (a) above, direct licensing of
porters has already been introduced on
the Eastern Punjab Railway at Delhi
and Amritsar stations, where adequate
arrangements have been made for
supervising the work of the porters.

Dr. Ram Subbag Singh: May I know
the reason why the system of appoint-
eitg cooly contractors has been abolish-

Mr. Speaker: It was a matter of
complaint in this House.

Lala Achint Ram: Do the Govern-
ment propose to provide housing
accommodation to railway porters, Sir?

Shri Santhanam: After we have pro-
vided for the regular staff, we shall
consider this matter.

Mr. Speaker: I think, let us better

go to the next question.

RATLWAY LINK BETWEEN AJMER AND
Koran

#2153, Pandit M. B. Bhargava: Will
&gteMinister of Railways be pleased to

(a) whether there was any proposal
before the Government of India for
opening new Railway line connecting
Kotah with Ajmer;

(b) whether any survey was made of
the proposed line and it so, when and
mt was the report of the surveyors;

(¢) what is the estimated investment
on this line and whether the scheme .
is still in hand or it has been given up
and if so, the reasons for the same?

The Minister of State for Transport
:Ind Railways (Shri Santhanam): (a)-
es.

(b) Yes, Trafic and Engineering
Surveys were carried out in 1946, The
reports revealed that the line whether
constructed to broad gauge or metre
gauge would be financially unremunera-

ve. -

(¢) A broad gauge line is estimated
to cost Rs. 4-37 crores and a metre
gauge line Rs. 2:80 crores. The project
was considered by the Central Board
of Transport in June, 1948 and they
decided to drop it, the main reason
being that it was not financially
Jjustified.

Pandit M. B. Bhargava: Is the Gov-
ernment aware ‘that the goods and
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#

passenger traffic on road tran?port has
gone ?up very muck in the last four

Shri Suthnun Possibly. I have
not examined that,

" TRACTORS

*2154. Prof. S. N. Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of tractors owned
by (i) the Central Government (ii)
Stadte Government and (iii) individuals;
an

(b) whether Government have any
overall pian for the rationalisation of
the use of tractors?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
The number of tractors owned by the
Central and State Governments res-
pectively is as follows:

(i) Central Government (Ministry of
and Agriculture)—646 tractors.

(ii) The total number of tractors
owned by various State. Governments,
according to available reports is 1647,

(iii) Accurate figures regarding the
number of tractors owned by private
individuals are, however, not available.

(b) The following steps have been
taken for rationalising the use of
tractors:

(i) Licences for import of tractors
are issued only to such firms, as have
adequate workshop and servicing
facilities.

(li) In order to obviate the chances
of tractors lying idle, for lack of re-
placement parts, importers are com-
pelled to import spares, covering 15 per
cent. of the value of such tractors.

(iii) The State Governments have
been advised to confine their purchases
of tractors to a few specified types, so
that difficulties in regard to procure-
ment of spare parts and servicing are
minimised. They have also been asked
to operate tractors in units of between
5 and 15, so as to ensure arrangements
for proper supervision and repairs.

Prof. S. N. Mishra: May I know
‘whether Government propose to grant
subsidies to reduce capital costs to
land owners and co-operative societies?

Shri Thirumala Rao: It is for State
‘Governments to consider the proposal
snd there are certain State Govern-
ments who are giving loang for this
purpose.

Prof. S. N. Mishra: May I know
whether there is any proposal to
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establish a Central organization for

- service and repairs of tractors?

8hri Thirumala Rae: The Central
Government runs a Central Tractor
Organization where it has started a
school for training mechanics and
drivers.

Prof. 8. N. Mishra: May I know
whether during the Conference that
was held in June last, any appeal was
made to dealers to reduce the margin
of profits on these tractors?

Shri Thirumala Rao: Of course the
Government of India have been trying;
I have asked the dealers to reduce their
profits.

Prof. 8. N. Mishra: May I know
what was the response of the dealers
to this appeal?

Shri Thirumala Rao: The Central
Government have made proposals to
many of the dealers that they should
forego a part of their commission to
the Central Government and they have
agreed to do so.

Shri M. L. Gupta: May 1 know
whether the people who have been
trained in the Central Tractor Orga-
nization would be available to private
individuals who owned tractors?

8Shri Thirumala Rao: Of course these
trainees are intended to go about first
to serve the States and if more are
available, they will be given to private
individuals.

Shri Bhagat: May I know whether
any extension service is provided in the
areas which are tractorized by Gov-
ernment? .

Shri Thirumala Rao: I do not under-
stand what the hon. Member means
by ‘extension . service’. Extension
service is only intended with regard to
research stations.

Shri Deshbandhu Gupta: May I

. know where the Central Government

employ those tractors?

Shri Thirumala Rao: They are em-*
ployed mostly in Bhopal.

Prof. S. N. Mishra: May I know whe-
ther the dealers are prepared to reduce
the cgst with regard to private pur-
chase?

Shri Thirumala Rao: With regard to
private purchase, licences are granted
to those who want to import and it is
a matter between the dealers and the
purchasers.

Mr. Speaker: Next question.
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2155, ST Pemioniin, Savte: Wit
u : W

the Minister of Food and Agriculture

e pleased to state: ’ )

(a) whether it Is a fact that the
quantity of wheat allowed in ration in
‘the rural areas of Delhi has been re-
cently reduced by fifty per cent ie.
from five chattaks to 23 chattaks;

(b) if so, the monthly saving in
‘wheat and money effected thereby;

(¢) whether it is a fact that as re-
sult of this, the open market price of
‘wheat in most of the villages went up
to Rs. 22 per maund and in some vil-
lages no wheat was available; and

(d) what steps have been taken by
‘Government to make wheat available
in such villages?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
Yes. with effect from 17-12-1950,

(b) The saving in wheat for a
period of 4 weeks was approximately
15,000 maunds the cost of which is
about Rs. 1} lakhs.

(c) Yes

(d) The cut has been
with effect from 14-1-1951.

Shri Deshbandhu Gupta: May I know
what is the price of wheat now ruling
in the rural areas in the open market?

Shri Thirumala Rao: I cannot give;
it may be varying. The official price
is Rs. 14-6-0. Recently it has been
raised.

Shri Deshbandhu Gupta: Perhaps
the hon. Minister has not followed my
question. The question is not about
controlled prices. Open market exists
in rural areas for wheat. I want to
know the fall in  the price in that
market since the restoration of the
ration cut. :

Shri Thirumala Rao: I want notice of
the question.

Shri Kamath: Is there any truth in
the Press reports that the American
Food Aid which, according to the Min-
ister. would have helped to restore the
ration cut, may be unduly delayed?

Mr. Speaker: How does it arise?

Shri Kamath: The question relates
to Ration cut.

Mr. Speaker: Order, order.

Lals Achint Ram: May I know whe-
ther Government is in a position to
announce the date for the restoration
of this cut? B

withdrawn
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Shri Thirumala Rao: W) cut?
Perhaps the honh. Member ﬁhigh g
the two cuts. There is the normal e
g{“zsﬁmgbcgnt.;thishtggdpermt

w] as been res recen
roundabout Delhi. ° d

Shri Kishorimohan Tripathi: May 1
know whether the price of wheat in
the rural areas in the open market
roundabout Delhi is nearly double the
procurement price?

tacstm Thirumala Rao: No; it is not a

Lala Achint Ram: I want to know
about the 25 per cent cut.

Shri Thirumala Rao: It all depends
on the stock position; I cannot give any
assurance now. :

Tuse WgLLs

*2156. Shri Deshbandhu Gupta: Will
the Minister of Food and Agriculture
be pleased to state:

(a) how many wells Government
propose to sink during the year 195}
and at what cost;

(b) whether the Rotary Rigs and
Percussion Rigs belonging to the Cen-
tral Government have been worked
during the last one year;

(c) if so. how many tube weils have
been sunk with their help and at what
cost; and

(d) how many of them are actually
working today?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
The Government of India do not pro-
pese to sink any  tube wells them-
selves in 1951. So far as the State
Governments are concerned., informa-
tion has been called for and will be
laid on the Table of the House as
soon as received.

(b) Yes: two percussion and one
rotary rigs belonging to the Central
Government werked during the period
in question.

(¢) Twenty one; at an average cost
of Rs. 12,000/- per well.

(d) Eight are working. Another
eight will start as soon as pumps are
fitted. Three are under development
and two have been abandoned.

Shri Deshbandhu Gupta: May I know
how many Rotary rigs are in all
possessed by the Central Government?
The hon. Minister has said that only
one is working. I want to know how
many are lying idle.

Shri Thiramals Rse: One Rotary
and one Percussion rig belonging to
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®f order since July and May, 1950 for
want of spare parts.

Shri Deshbandhu Gupta: What was
‘the amount spent on these Rotary rigs,
‘how many Rotary rigs were in
sion of the Government of India and
%};many of them have been lying

Shri Thirumala Rae: The Central
+“Government has distributed 15 Percus-
‘sion and one Rotary rigs to the States
‘retaining only two Rotary and three
‘Percussion rigs. I can give the names
«of the States to which they have been
«distributed.

Shri Deshbandhu Gupta: Have any
tube wells been sunk with the help of
these Rotary rigs?

Shri Thirumala Rao: I cannot give
any idea as to with what particular
Rotary rig the wells were sunk.

Shri Deshbandhu Gupta: Have they
~ever been worked and put to use?

Shri Thirumala Rao: Yes; they
worked for some time and some of
them went out of order.

Shri Deshbandhu Gupta: What is the
number of tube wells............

Mr. Speaker: Order, order.

Shri Jhunjhunwala: Arising out of
‘the answer to part (a)., the hon. Min-
ister said that the Government of India
dn nnt propose to sink any tube wells
in 1951. What is the reason? Have
-gufficient tube wells been sunk? Or
for some other reason?

Shri Thirnmala Rao: The State Gov-
armments have undertaken the task
themselves and they are put in direct
touch with the contractors who are
-doing this job.

Shri Jhunthuawala: What is the
position of the Centrally administered
areas?

Shri Thirumala Rao: In the Central-
1y Administered areas, roundabout
Delhi. there is a Tube Well Division,
and I have given the number of wells.
Twenty one wells have been sunk.

Mr. Speaker; The question is this.
“The hon. Minister said that in 1951,
they are not going to have any fur-
ther tube wells, So far as the
Centrally Administered Areas are
ac::cemed ;why have they abandoned

sc

Shri Thirumala Rao: It is a question
-of svanahmty of the proper soil and
water there.
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Mr. Speaker: We go to the next
quest!on.
CexraaL Poraro Reszarce Ineyvrouss

*2157. Dr. M. w
ter of Food Wﬁem

to state:

(a) the expendimlu incewrred by
Gover! uring each of the years
lwmdlﬁsowrtheCmum
Research Institute; -

(b) whct.her any report of the activi-
f the Institute is available; and’
(c) the problems of to mmmh.
which are at present bdng dealt with
hy the Institute?

Deputy Minister Food and
Axrlcnlm (Skrd 'l'hil'llmals Rao): (a)
The expenditure figures are:

Recurring Non-recurring

Rae. Rs.
1849-50 1,88,133 41,484~
195051 (til)
the end of

January.) 2,01,986-11-9 47,202-11-0

(b) The report for 1949-50 has beem
received and copies thereof will be
available as soon it is printed. -

{c¢) The problems dealt with have
mainly been those of immediate practi-
cal importance sueh as (i) the produc-
tion of high-yielding varieties for the
various potato-gmowing regions in
India, (ii) the determination of the
optimum conditions of manuring and
cultural practices for increasing acre
yields, (iii) the survey and investiga-
tion of the major discases of the
crop, and (iv) the organisation of
seed-certiication schemes for the
multiplication and distribution of
disease-free seed.

Dr. M. M. Das: May I know whether
any research work is carried on for
the proper storage of potato?

Shri Thirumala Rao: For the present
I have given the main items of re-
gearch that are being carried on here.
The question of proper storage comes
with regard to storage facilities of
godowns, refrigerators, and all that.

Dr. M. M. Das: May I know whether
any arrangement has been made by
Government to inform potato growers
the results of the research work that
is carried on in the Central Potato
Research Institute?

Shri Thirumala Rae: The State Gow-
ernments have been circularised about
the work that is being done and the
Agriculture Departments of the State
Governments carry on the extensiom
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work of taking the results of research
o ‘the fleld.

Dr. M. M. Das: Am I to understand
that the task of informing the growers
about the results of this research work
rests with the State Governments?

Shri Thirumala Rao: In the Centre,
recently, we have an officer, an
.American. gentleman with experience
in extension work. who is organising
from the Centre. It is essentially for
the State Governments and their
Agriculture Departments to see that
the results of research are made avail-
able to the farmer in the field.

Dr. M. M. Das: May I know whether
any arrangement is made by the Gov-
ernment for the production and supply
to the growers of good seeds? I want
to know whether there is any seed
multiplication farm under the direct
supervision of the Government of India
or whether there is any machinery for
the collection and distrivution ef
to the growers.

Shri Thirumala Rao: There is no
scheme as such under the direction of
the Central Government.

Dr. M. M. Das: May I know whether
fhe Government have at their disposal
statistics to show the quantity of potato
lost for want of proper storage facili-
ties and the quantity saved by pro-
viding proper facilities?

Shri Thirumala Rao: I want notice
. of the question. I can gather the
information.

Sbri B. R. Bhagat: Are Government
aware that the Potato Growers Associa-
tion. Patna, where the Central Re-
search Institute is situated. have an-
pounced that up till now no benefit
has accrued to the potato growers as
a result of the research work made by
this Institute, particularly in regard to
spraying and weeding, etc?

Shri Thiramala Rao: The Institute
was started in Patna recently in March,
1949 and they are carrying on their

Shri T. N. Singh: May I know whe-
ther any experiment has been carried
on by this Research Institute for utili-
sing peelings of potato for
purposes instead of whole potato?

Shri Thiramala Rao: I want notice of
the question.

LoooMoTIVE TECHNICAL ENGINEERS

#2158. Shri A. C. Guba: (a) Will the
Minister of Railways be pleased to
gtate whether according to agreement
the Locomotive Manufacturing Asso-
clation of the United Kingdom have
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up men
manufacture of locomo

(b) What are the terms of their ap-
pointment?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
Yes. Besides the Technical Consultant
who visits Chittaranjan twice a year,
the Locomotive Manufacturers’ Com-
pany have sent one Boiler Foreman,
one Frameshop Foreman, one Welder
and three Rate Fixers.

(b) The Technical Consultant is
paid a lump sum fee of £2,500 per
annum. The pay of the technicians
varies between £90 to £115 per month.
They have been granted free passages
for themselves and their families
subject to certzin conditions. They
are provided with free furnished ac-
commodation. if available and are
given free medical attention. They are-
also eligible for leave and free passes.

Shri A. C. Guka: Sir, may I know
whether these technical engineers have
got any administrative functions also
to discharge or are they to function
only as technicians?

Shri Santhanam: No, they are mere-
ly technicians.

Shri A. C. Guha: Are their emolu-
ments subject to Indian income-tax?

Shri Santhanam: 1 have no specific
information now with me on that point,
but I believe that it is subject to
Indian income-tax.

Shri A. C. Gaha: How many Indian-
technicians have been trained by them
as yet or have been taken up for
training?

Shri Santhapam: Sir, this questionr
covered only the technical engineers
who have come from the U. K. and so
I have not got the details of the peo-
ple whom we have sent to Londen to
be trained.

Shri T. N. Singh: For the purpose of
the manufacture of boilers am I to
understand that the one technician
brought from abroad is sufficient?

Shri Santhanam: I have not gob
information on that particular point.
A precise question may please be put
and I will collect the information and
give the reply. .

Pandit Munishwar Datt Upadhyay:
May I know. Sir, whether these en-
gineers are imparting instruction in a
particular institution or are they
moving about frem place to place?

Shri Santhanam: These technicians:
work in the workshops and Indiam
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technicians are associated with that
work. They do their part of the work.

Shri Ramaswamy Naidn: Will our
technicians be sufficiently trained to
:ke ’indEpendent charge of the work-

op?

Shri Santhanam: Already they are
quite competent to do the work, but
as we have had no regular locomotive
workshops and as the foreign techni-
cians have. had more experience of
this kind of work, we have brought
them over to assist us.

QuUILON-ERNAXULAM RaiLway Liwe

*2159. 8hri Alexander: (a) Wil the
Minister of Railways be vieased to
state whether the survey of Quilon-
Errakulam Raiiway line is compiete
and if so, what is’tbe lie of the line,

coastwise or inland
(b) When is the work expected to
begin?

(c) What are the recornmendations
of the Cochin Port Authorities regard-
ing this?

(d) lave they proposed any sub-
sidiary lines and if so, what are they?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
The survey is in progress. The gen-
eral lie of the line is inland and not
coastwise.

(b) A decision on the commence-
ment of this work will be taken only
after the survey is completed.

(c) The Cochin Port Authorities
have not made any recommendations
regarding this line,

(d) The reply is in the negative.

Shri  Alexander: Sir. how many
miles have been covered by this sur-
vey so far?

Shri Santhanam: Out of the total

leneth of 120 miles. 37 miles have been
covered.

Shri Rathnaswamy: Whst is the
probable period within which this
survey work is expected to be com-
pleted?

Shri Santhanam: The work of this
survey is expected to be completed by
the end of this year.

Shri B. Velayndhan: May I know,
Sir. whether the Travancore-Cochin
Governmont or sny other organisation
in that State has submitted any pro-
posal regarding the lie of the land for
this railway?

. Shri Santhanam: This survey was
started at the express request of the
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Travancore-Cochin Governmeni, and
that Government has been kept conti-
nuously in touch with the progress of
this ‘survey.

Shri R. Velayudhan: Sir, my gques--
tion was......

Mr. Speaker: It has been answered.

Shri Alexander: Has the survey to-
be completed ior the whole length first,
or wiil construction work start for the
length alreudy surveyed?

Shri Santhamam: This survey will
have to be completed first and then.
the whole matter will be considered
by the Central Board of Transport and
after the sanction of the Central Board
of Tiansport has been obtained the-
question of construction will be taken.
up by the Railway Board.

A FT &Y
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INDIGO CULTIVATION

{*2160. Shri Jandge: Will the Minis--
ter of Food and Agriculture be pleas--
ed to state:

(a) the places where indigo is grown.
in India and the total acreage under:
its cultivation;

(b) whether the indigo plantation
has been coutinuously deteriorating.
during the last twelve years; and

(e) it so, what are the reasons for
its deterioration?]

The Deputy Minister of Food and
Agricalture (Shri Thirumala Rao):
(a) The important indigo growing
States are Madras, Uttar Pradesh and:
Hyderabad. but indigo is also culti-
vated on a small scale in Bihar,
Bombay, Madhya Pradesh, Puniab,
Madhya Bharat, PEPS.U. and Rajas--
than. The area under thc crop i
1948-49 was 29,926 acres. X
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(b)hb,l&clgu trend is observed, but

been a decrease in the area.

under indigo since 1945-46.

(c) It is possible that the - restora-
tion of normal i of synthetic
-dyes since the end of the last war
. has discouraged indigo cultivation.

§t wing: W wEd iR
sAEaF 9wz § v sqEe fear
g fr fomd fiv @ &0 w7 w9
AR OFW AT g N A7 § WX
oy T AR 7 F @ & ?

{Shri Jangde: Has the Indian Coun-
~cil of Agricultural Research under-
‘taken any research to evolve a more
<economical and less laborious method

for the cultivation of indigo gs also
tc :ncrease its yield per acre?]

Shrl Thirumala Rao: Our informa-
tion is that the synthetic foreign
.products are mere competitive in their
prices and people have taken to them.

w1t %1 fadwi € Aw
wmé wH §?

[Shri Jamgde: Is indigo dye import-
-ed from abroad?]

Shri Thirumala Rae: It is the base
for the dyes used in industries. So
many dyes are used, for instance fn
the textile industry. There is no en-
‘c!ou;’agement to the indigenous pro-

uct.

Shri Ramaswamy Naidu: May I
know whether our indigo plants are
being exported to foreign countries
for the manufacturing of dyes?

Shri Thirumala Rao: I have no such
information. Sir,

Dr. M. M. Das: Out of the indigo
produced in India, what proportion is
-exported to foreign countries?

Shri Thirumala Rao: As I bave al-
-ready said. 1 have no informatipn on
this point.

st w3 ¥ s F aamafis
fomit g awh Aiw da A
wd &7
[8hri Jangde: Is chemical indigo
~gye thanufactured in India by varlous
-chemics] processes?]
) mgi.ﬂ Thirumals Rao: Sir, I want
snotice. :
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Ranway Swmings ror Coinmsies

*2161. Shri R. 1. Malviya: Will the
mm of Rallways be pleased to

(a) the number of collieries in the
coal fields of Bihar and Bengal, which
are not connected with Railway sidings;

"(b) the estimated mileage of Railway
Line which will be necessary to com-
nect the collieries with sidings; -

(c) whether any representation has
been made by the colliery owners and
the ml::)our for the comstruction of the
sid 3

(d) if so, when these representations
were made and how many miles of
dd.gnu have been completed so far;

(e) whether Government have got
any plan for sidings in Bengal and
Bibar for the next two years and If
sp, what it is; and .

(2) whether it is a fact that colliery
owners were prepared to meet the cost
of these sidings and if so, why there
is delay in construction?

The Minister of State for Tramsport
and Railways (Shri Santhanam): (a)
There are 379 collieries that are not
connected by Railway sidings to
serve them direct but are served by
grant of loading accommodation on
railway sidings or assisted or private
sidings owned by other coal com-
panies. In addition, there are 20
collieries that are neither connected
with railway sidings nor hold any
loading accommodation on other
sidings nor hold any loading accom-
modatinn on other sidings and have
not go far approached the Railway for
such facilities.

(b) Without a detailed survey it is
not possible to estimate the mileage of
Railway lines which will be necessary
to connect the ahove collieries nor is
it possible tn say whether they can be
constructed eonvenientlv without  In-
terfering with the working of other
collicries. ¥

(c) Yes. -epresentations have been
received in some cases.

(d) The E. 1. Railway received 90
applications for pravision of sidings
from 1944 uptodafe. In the case of
30 of them. sidings have cither been
constructed or are under construction.
9'95 miles of sidings have been com-
pleted on the E. 1. Railwav in this
period. The B. N. Railway received 7
applications from 1947 uptodate. In
the case of 3, sidings totalling 37
miles have been sanctioned and are
under construction.

(e) There is nc overall plan for the
construction of sidings. Applications
for provision of sidings are deslt with
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individuglly on the merits of each
cage.

(f) It is not correct that in every
case’ colliery owners were or are pre-
pared to meet the cost of sidings.
Eﬁch case has to be investigated to
see if the required siding can physi-
<ally be provided and if the cost of
operalion would - be covered by the
traffic offering. This naturally takes
some time.

Shri R. L. Malviya: Sir, have there
been applications from the owners of
the collieries offering 1o meet the
st of the construction of the sidings
and if so, how many ol them have
made such an offer?

Shri Santhanam: Sir, I anticipated
such a guestion and tried to get infor-
mation, but unfortunately I have not
geen able to get the information in

me.

Shri R. L. Malviya: What is the es-
timated dispatch of coal from collie-
ries which are not connected with
sidings and the estimated income from
their freight?

Shri Santhamam: I don’t expect that
collieries accounts will be kept for
each separate consignment of coal
separatel{. We can only give the
total coal meved.

Shri R. L. Malviya: I want the
total quantity of coal moved thus and
not separate figures. )

Shri Santhanam: The total is the
totas of all collieries whether they are
connected and have their own sidings
or are a:commodated in other sidings.
All the coal will be pooled together in
one account.

Shri Jnani Ram: How many govern-
ment collieries have no railway
sidings?

Skri Santhanam: Presumably all of
ihem must have their sidings.

Dr. Deshmukh: May I know if Gov-
ernment gives preference to the cons-
truction of sidings where the proprie-
tors of the mines are prepared to meet
the ccst?

Shri Santhanam: Genernlly that is
the case, but in the case of very small
collieries the difficulty of constructing
the sidings is that they interfere with
other collleres. There are generally
Geographical and nther diffculties in
the matter of construction of sidings
for the eollieries. '

-
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Foap Bowus .
2162, wala: Will the
Minister of Food and Agriculture be

) the amount paid to each of the
Sta of the Indian Union as bonus
on the procurement of foodgrains for
the years 1947, 1948, 1949 and 1050;
and

(b) how was this bonus utilised by
e States? )

Thirumala Rae):

" (a) A statement showing the amounts

paxd to the various States on account
of procurement and export bonus on
foodgrains for the years 1948 to 1950
is placed on the Table. [See Appendix
XV, annexure No. 11.] No bonus was
paid during the year 1947 as the
scheme for payment of bonus com-
menced from 1st January 1948. Fur-
ther the statement will show the
amount paid during each financial year
as the accounts for payment of bonus
are maintained according to financial
years and not calendar years.

(b) The bonus was utilized by the
States to cover the expenditure on¥

schemes for increased procurement
and increased production of food+
grains.

Shri Jhunjhunwala: From the state-
ment it appears that in 1948-49 Bihar
was paid a bonus of Rs. §,93,161 and
in 1949-50 it was paid Rs. 3,52,494. Is
it not a fact that because of the less
amount of money paid to Bihar there
was less procurement?

Shri Thirumala Rao: No. Sir. It is
the oiher way about. Because there
was less vrocurement a lesser bonus
was paid to them.

Shri Jhunjhunwala: Is this bonas
being given in the beginning or at the
end?

Shri Thirumala Raoe: It is calculated
at the end.

Shri  Jhunjhunwala: Under  the
column ‘Export’ against Bombay a
sum of Rs. 31.207 is shown for 1949-30.
What does this export mean?

Shri Thirumala Rao: It means an
incentive is given to such of the sur-
plus States as have kept their targets.
A target is fixed for each State. For
instance, if Orissa is asked to e
one lakh tons of rice and if it keeps
to the schedule, it will be given some
bonus. So also in the case of Bombay
some millets or something else must
have becn exported from Bombay to
the neighbouring States. That is
why this sum has been .paid.
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Dr. Bam Subhag Singh: In view of
the fact that the Government of Bibar
required less bonus in the year 1949-
80 may 1 know whether they are suc-
cessful in procuring more foodgrains
from their own account?

Mr. Speaker: Evidently the hon.
Member has not understood the first
part of the reply. The bonus is given
gdpmporﬁon to the procurement

e

Dr. Ram Subhag Singh: The Gov-
ernment of Bihar did not demand.
more bonus.

Shri Thirzumala Rse: No, no.

Shri Sarangdhar Das: May I know
if there was any pariicular condition
attached to the grant of bonus, so that
the money could be swent for particu-
lar purposes so as to procure more
foodgrains?

Skri Thirumala Rao: Yes, Sir. 75
per cent. of this bonus, there is a sti-
pulation, should be utilised for
increased production and 25 per cent.
for increased procursment. Under
increased production come items such
as subsidising of manures, good seeds
etc. Under increased procurement
come items such as conmstruction of
godowns, award of prizes, etc.

Shri R. Velayudhan: May I know
whether there is any difference bet-
ween the surplus and the deficit States
in the matter of payment of procure-
ment bonus?

Shri Thirumala Rao: I want notice.
There does not seem to be much ‘of
difference.

Shri T. N. Singh: May I know how
the subsidy given as bonus is utilised
in correlation to the grow more food
grants made? The Minister stated
that part of the 25 per cent. is utilised
as procurement bonus for grow more
food purposes. I want o know whe-
ther there is any co-ordination between
the grow more food grants and this
particular grant.

Shri Thirnmala Rao: Yes. There
will not be any overlapping of that
money and this money. The grow
more food grants are for various
ftems under that.

Shri Sarangdhar Das: May I know
it any of this money was to be spent
for minor irrigation works? Also may
1 know if -any of the States have put
in this money for minor irrigation.
projects? :

Shri Thirumala Rao: It is open to
them to spend money on minor irriga-
tion projects. That comes under ' the

_.category of increased production.
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CONFERENCE OF THE MINISTERS OF
AQRICULTURE

*2163. Shri Kisherimohan “Tripathi:
(a) Will the Minister of Food and
Agricultore be pleated to state the
dates on which the last conference of
the Ministers of Agriculture all
States in India was held?

(b) Did the conference consider the
problem of Land Reforms as
out of the Zamindari abolition and
so0, what decisions if any, were taken?

The Deputy Minister of Food and
Agricalture (Shri Thirumala Rao):
(a) 30th April, and 1st May, 1948,

(b) No.

Shri Kishorimohan Tripathi: May
1 know if the last conference of Agri-
cultural Ministers considered among
other things how to bring about a uni-
form policy of land tenure in India?

Shri Thirumala Rao: I have not got
any information on that subject.

Shri Kishorimohan Tripathi: May
I knox if the conference considered
the question of consolidation of hold~-
ings?

Mr. Speaker: Has the Minister got
the report of the conference?

Shri Thirumala Rao: No, Sir.

Shri Kamath: Did the Centre issue
any instructions or directive to the
State Governments as regards the
policy or, rather, legislation to be
sponsored for the abolition of Zamin-
dari and land reform or was the
matter left......

Mr. Speaker: Order. order. That
was why I asked him whether he has
got the proceedings of the conference.
The best course would be to circulate
it. Otherwise any Member may ask
on any point which he thinks should
have been taken up and there will be
no end to supplementary questions.

Shri Kamath: What happened later,
after the conference was over?

Mr. Speaker: It is for the State to-
legislate on that point.

Shri Kamath: That is true, but was
there any directive from the Centre....

Mr. Speaker: Order, order.

Shri Kishorimohan Tripathi: In view
of the fact that several high m

have held void the Zamindari
tion Acts as pasded by the States, Is it
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proposed to call a conference of Agri-
cultural Ministers from the different
States over this problem......

Mr. Speaker: Order, order.

Shri R. Velayudham: May 1 know
whether there was any proposal in
this conference regarding the organi-
.sation of development boards in States
for increased cultivation......

Mr. Speaker: Order, order. I have
already said that he should place the
report of the conference on the Table.

Shri Thirumala Rao: The confer-
ence was convened to consider the
question of the Grow More Food
Campaign and it ended there.

Mr. Speaker: Next question.

Ranway Booxing or CoaL CoONSIGN-
MENTS

*3164. Shri Krishmasand Raf: Will
tlts:uMlnim of Railways be pleased to
state:

(a) whether it is a fact that coal
ments from mines are not ac-
<epted in Banaras—Asansol branch of
the Oudh Tirhut Railway due to lack
©of wagons; and
(b) if the answer to part (a) above
be in the affirmative, since what time
this situation on the Oudh Tirhut
Railway has been continuing?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
‘The question is not quite clear. Bana-
ras Asansol Section is part of main
line of the E. 1. Railway and not
branch line of the O. T. Railway. No
difficulty is experienced in either load-
ing in coalfields or in movement to
Banaras of coal traffic for this section.

(b) Does not arise.
PARTITION COUNCIL

*2165. Shri S. C. Samanta: (a) Wil
the Minister of Transport be( pleased
1o state how many of the decisions of
the Partition Council have been imple-
mented up-to-date?

(b) How many times have the Com-
emittee met and in what places?

The Minister of States, Tra
and Railways (Shri (?«ma.h.svlmnrnil)lfp(';r)t
Most of the decisions of the Partition
Council have been implemented except
a few relating to the allocation of
assets and liabilities.

(b) The Partition Council met
twenty times in New Delhij.

Shri §. C. Samanta: May I know
whether the Council is still living?
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Shri Gopalaswami: It is not funo-
tioning.

Shri Kamath: What have heen the
difficultics in the way of the imple-
mentation of the decisions regarding
assets and liabilities?

Shri Gopalaswami: So far as assets
go the main outstanding problem is
abnut the transfer of assets of the
issue department and on that there is
difference between the Government of
India and Pakistan as regards the
amount to be transferred. That is
why it is held up.

Shri Kamath: Was this matter dis-
cussed at any of the recent Indo-
Pakistan conferences?

Shri Gopalaswami: I think there was
some discussion at a recent conference.

Shri Kamath: No decision?

Dr. Deshmukh: What is the exact
number of decisions which have been
implemented and decisions which have
not been implemented? Is there any
hope of the implementation hereafter
of those decisions which have not been
implemented so far?

Shri Gopalaswami: A host of deci-
‘sions have been taken about various
matters in connection with the
Partition. There were about nine or
ten expert committees, which sat upon
various disputes and each committee
arrived at a unuinber of decisions.
Most of them have been carried cut.

TELEGRAMS IN DEVNAGRI ScCRIPT

*2166. Shri Deogirikar: Will the
Minister of Cemmunications be pleas-
ed to state when the telegrams in
Devnagri script will be started im
Poons, Sholapur, Belgaum and other.
places?

The Mirnister of Communications
(Shri Kidwai): Telegrams in Dev-
nagri script will be accepted at Poona,

_Sholapur, Belgaum and Bhusaval as

soon as the telegraphists from these .
places, who are nnow under-going
training in Hindi telegraphy, will
have qualified in signalling ‘messages
in Hindi. It is expected that this will
be in May, 1951 ;

The question of extending the ser-
vice to other stations will be con-
sidered when there is likelihcod of
sufficient traffic being offered.

Shri Deogirikar: May I know whe-
ther there is any proposal to introduce
telegrams in Devnagri script in all
the telegraph offices?



_8hri Kldwail: That is the ohject In
VIeW.

. #hri Deogirikar: Is there any plan
for .it?

Shri Kidwai: We are training tele-
graphists, and every now and then
we extend it to such areas where we
d,:ilnk sufficient traffic will be avail-
able.

8hri Deogirikar: Does this involve
Government any additional expendi-
ture so far as the working of the
scheme is concerned?

Shri Kidwai: Except for the fact
that the services of telegraphists
who have been trained in Hindi e
not fully utilised, there is no extra
expenditure for training.

Pandit Murishwar Datt Upadhyay:
What is the difficulty in introducing
telegrams in Devnagri seript in other
places also and what steps are being
taken to remove that difficulty?

i':'S!l’\'l Kidwai: I have just explained

ATTACK ON VILLAGERS

*2187. Shri Saprawnga: Will the
Minister of States be pleased to state:

{a) whether it is a fact that in
January 1951, certain villagers of
Tamenglong Sub-Division in Manipur
State barbarously attacked the ‘neigh-
bouring villagers with deadly weapons;

(b) what was the cause of the attack:

{c) how many persons were killed
and wounded;

(d) how many persons have been
arrested so far in that connection;

(e) how many of them have been
prosecuted; and

(f) whether the incident had any-

ing to do with communism or
commu ?

The Minister of States, Transport
and Railways (Shei Gopalaswami):
(a) It is a fact that there was a riot
with three  murders in village
lgAI!Q\O in  Tamenglong Sub-Divi-
sion Lathis and Daos were used.
This rioting took place between iwo
parties of Kahui Nagas;
(b) The rioting took place over a
land dispute; r
{¢) Three persons were killed and
- injured on one side and eight
persons were injured on the other;

(e) The case is still under investi-
gation;
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{ No. As I have said, tbtce.lncldut

place over a land dispu
Shri Saprawnga: May [ know whe-
‘ther it is a fact that prior to this riot
the Officer in charge of this area had
been informed of the impending
dalx‘ue; but that no proper action was
taken?

Shri  Gopalaswami: Action was
taken as promptly as possible. The
matter is now under investigation.

Shri J. N. Hazarika: May 1 know
whether it is t:d fact shlaép t:qe otfstotg;
persons arres an in ¢
as an under-trial prisoner died sudden-
ly due to the foul play of the jailers?

Mr. Speaker: I would request hon.
Members not to make insincations.
The hon. Member may enquire about
the fact of death or the cause of death
but he need not necessarily say it was
due to foul play.

Shri J. N. Hazarika: 1 have got a
report here...... :

Mr. Speaker: He may have any-
thing, but ke is making an allcgation
against an officer who is not here to
defend himself, and questions which
make insinuations are not admissible.

Sh-{ J. N. Hazarika: May I ask then
whether it is a fuct that one of the per-
sons arrested and kept in custody as
an under-trial prisoner has died sud-
denly, and, if so, what is the reason?

8hri Gopalaswami: I have no infor-
mation of any such person dying
suddenly. Al the information I have
received I have given already.

Shri Chalha: Is it a fact that no
military or police help was rendered
to these villagers for days togethex
and they were left to their own wits?

Shri Gopalaswami: I have no infor-
mation which could confirm the hon.
Member’s statement.

TELEPHONES IN PART B STATES

*2168. Shri Obaidullah: Will the
Minister of Communications be pleased
to state whether Government contem-

late the introduction of Message Rate

ystem and Own Your Phone System
in the Part ‘B’ States as has been done -
in other places?

The Minister of

(Shri Kidwal): (i) Messsge Rate Sys-
tem has already been introduced in
Indore (Madhya Bharat). There is no
othﬂ:dpla:i:m ln’ ‘:taﬂ ‘B’ %u:u under
considera now, but message
rate system will be § MM in
place in Part ‘B’ States where
dered necessar)
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Yo Telephone’
deemm) ;I'h:“ ‘?wnlready been“r intr?iiuoed
in some Part ‘B' States, namely (1)
i, Qi O
Bharat) o ur;

(4) Bhatinda (P.EP.S.U.).

Shri Rathmaswamy: May 1 know
to what extent this scheme has heen
successful?

Shrl Kidwai: It has been successful
to the extent that it has brought some
money for extending the telephone
system.

st ®o ®o W@ : WT 4G T

g fF omAde 3 W ¥ FAew

TEaEad w5 amE € i IER

faq =i &Y SAPA &7 i fawrfar

WAl 7 Fww A fg ag ?

afs &, & a1 ?

[Shri K. K. Vyas: Is it a fact that
in Indore the Government had set up
an Advisory Commiitee for the grant
of telephone connections and that the
connections were not granted to the
persons reconunended by that Com-
mittee? If so, the reason for it?]

st fermd : W gare 9T SEE
qg waE qE & fn, AT 9w

WS HIET ST )

{Shri Kidwai: It does not arise out
of this question, otherwise 1 would

have obtained the necessary informa-
tion.]

ot ®o R0 wrm: W ¥ ug
mT ¥ § fF owadee geagEd
A & T @ ek g W
fowfar sl § ag fewhw ey
eh & ar wd ?

[Shri K. K. Vyas: May I know the
principle governing the appointment of
the various Advisory Committees by
the Government and whether their
recommendations are bind; on the
Government or not?}

Mr, Speaker: All these questions do
30t arise from the present question.

. oy o fegr S ;W @
|7 wwr f fr smap @ ey
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{Shri Balwant Sinha Mehta: May I.
know whether the Udaipur-Banswara .
line, the construction of which had
actually been taken up has since been.
completed?]

ot ferart : ST R W gmer
T8 g
[Shri Kidwai: I have no information-
on the point.]

Shri M. V. Rama Rao: Is it a fact
that the Director-General, Posts and
Telegraphs has served individual
notices on telephone subscribers in the -
Mysore State stating that from the
16th August telephone rates would be
charged on the basis of the distance at
which the ftelephones are situated
from the exchange?

Shri Kidwai: I don't think the hon.
Member’s information is correct.

e T m AR @
arlE & ag fomw oo § a5
&

[Shri Sarwate: With effect from

which date is this system expected to
be introduced in Indore?]

=it fegard : s ey ?
[Shri Kidwai: Which scheme?]
Newd: § AT g Aew
o

[Shri  Sarwate: This ‘Own Your
Telephone’ System.)

it forard : oW 3§ v e
T R far £
[Shri Kidwal: People have started
depositing money.}
st feraf : w® Aw W
NadgdmeTam R P

[Shri Sarwaté: From when is this
scheme expected to come in force?]

it fevnd < e F o g 2
[8hri Kidwal: It is already in force.]

ArTesian Tust WeLL Brir
*2169, Shri : (2) Wil

the Minister of Food and
be pleased to state whether it is a fact.
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.'ﬁut an Artesian' Tube-Well belt was
awan Distmict by ‘&’%&?‘m"“ ~
e
ament Project? y
(x It so. what are the wobtbh

fruits to be derived from die-
«covery?

The Deputy Minister of Food and
e(Ag)ﬁ;nnurc (Shri Thirumala Rao):
a) Yes.

(b) It is yet too early to draw con-
clusions because only two wells capa-
ble of irrigating 50 acres each have
80 far been constructed and the flow
of water has to be watched for about
ayearbeforemecandij:c%gethefuu
likely resuilts of the very.

the Government to take full advantage
-of such discoveries?

Shri Thirumala Rao: Yes,
is found by experierce that
sufficient water
-extended.

when it

£

Dr. M. M. Das: May I know
“total area’ where these artesian wells
aretoundandwhethernisansrﬂn

i

Shri Thirumala
~well belt has been discovered in the
Catchar area along the Yamuna River
in the Etawah District. I have not got
‘the exact extent of the area.

Shri Ramaswamy Naldu: Are there
any artesian wells in Madras State?

Shri Thirumala Rao: I know there
;{:tesome in that State—it is such a big

Dr. M. M. Das: Sir, I wanted to
know the area of the belt. If the hon.
Member has not got that i on,
I want to know. at least whether the
area is artificially irrigated, that js a
canal irrigated area?

Shri Thirumala Rao: It is in the
‘Indo-Gangetic plain and it is irrigated.

WRITTEN ANSWERS TO QUESTIONS
TELEPHONES IN AMRAOTI
*217¢. Shri M. A. Hasan: (2) mn
‘the Minister of Comm!
pleased to state what is the total num~
‘ber of telephones in Amraott District?
(b) Are the postmen who are quall-
aed given tacilities and chances for
upper services in the Posts and Tele-
graphs Departrmmt

The Minister
(Shri Kidwal): (a) 107.
(b) Yes.

there is-
available, it will be
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Government to reconfer the powers on

the Jagirdars who were

ed of them in 19438?

() If 30, was it dome on the re-
tiens of the Venkatachar

Committee?

The Minister of Transport
and Railways (Shri Gopahswami) (a)
No Sir. What has actually

of Jagirdars to the Secretary, States
Ministry, alleging inter alia that cer-
tain executive orders passed or action
taken were outside the law passed by
the late Ministry of the old Rajasthan
Union, the whole position was examin-
ed last October-November by the then
Rajasthan Government. During this
examination it transpired that no rules
had been framed as required under the
law and executive action had been

. taken by local officials which was not

justified by law. In consultation with
their legal advisers the Rajasthan
Government made certain recommen-
dations to the States Ministry for
advice as to the rectification of the
whole position. These recommenda-
tions were examined here in consulta-
tion with the Law Ministry and
instructions generally in line with their
own suggestions were communicated to
the Rajasthan Government. In brief
the resultant position is that while the
police, magisterial, judicial and revenue
powers of the Jagirdars stand resumed
and the Government would continue to
collect the revenue payable to the
Jagirdars, the latter have been allowed
to exercise certain rights which bhad
not been resumed under any law.
What has been done, therefore, is to
make the executive action conform to
the terms of the Ordinances which
had been issued already and has no
reference to the recommendations of
the Venkatachar Committee Report.

RzcerTioN ToweR AT INDORE

AERODROME
*2172. Shrl Sarwate: (a) wm tho
Minister of Communications be pleas-

aware that the Recep
Indore (Madhya Bharat) Aerodrome ¢
not yet opened for the use of the pas-
sengers?

{b) If the reply to part (a) above be
in the affirmative, what are the rea-
sons therefor?

(c) What steps have Governmemt
taken or are taking to open it?
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Minister of Communications

(Slm Kidwai): (a) Yes, Sir.
(b) and (¢). It was only in Septem-
ber. 1950, that the aerodrome at

Indore was taken over by the Civil

Aviation Department from the Govern-
ment of Madhya Bharat. The build-
ing, which is new, was not equipped
with furniture, fittings or other ameni-
ties for the public. Steps have been
duly taken to provide the necessary
equipment and facilities and it |is

ted to bring the building into use
in the new financial year.

LALXGA-RAMPUR Rannway Line

*2173. Col. B. H. Zaidl: Will the
ertxeister of Railways be pleased o
state:

(a) whether a proposal for the con-
struction of a branch line between Lal-
kua and Rampur in Uttar Pradesh has
been under consideration; and

(b) if so, whether the line is Mkely
to be constructed in the near future?

The Minister of State for Transport
:.{nd Railways (Shri Saathanam): (a)

es.

(b) The construction of this line, if
approved by the Central Board of
Transport, may be started during
-1953-54, if the necessary funds are then
available.

Tuse WELLS IN MADHYA PRADESH

*2174. Shri Kannamwar: Will the
Minister of Foed and
pleased to state whether it is a fut
that the scheme to sink 5,000 new wells
and to repair and renovate 2,000 old
ones under the Grow More Food plan
by the Madhya Pradesh Government is
estimated to cost Rs. 1,25,000 and that
half of the cost will be contributed by
the Government of India?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): A
scheme for the construction of 5.000
new weils and repairs to 2,000 wells
is included in the Grow More Food
programme for 1951-52, received from
the Govesnment of Madhya Pradesh.
This scheme is estimated to cost Rs.
35,20,000 (Rs 28,16,000 by way of loan

and Rs. 7,04,000 as subsidy). The
State Government has asked for a loan
of Rs. 28,16.000 and a grant of Rs.
3.52,000 from the Government of India
for this scheme.

PostaL Lare Insurance Poricies

*2175. Shri Kamath: wm the Minis-
ter of Communieations be pleased to
refer to his answer to my Unstamd
Question No. 75 asked on the 20th De-
cember, 1950 regard Postal Life In-
surance Policies and

qunﬁnn of
h(t?ree the Postal Life Insurance

336 P. 8. D.
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cies for which the Government of
Pakistan is responsible and the holders
of which have come over to India has
been decided; and

(b) if so, what the decision is?

The Minister of Comm

(Shri Kidwai): (a) and (b). There
has been no change in the position
which was explained in answer to hon.
Member’'s Unstarred Question No. 75
asked on the 20th December. 1950.
The matter is under reference with the
Pakistan Government.

SuepLy oF Foop GRAINS

*2176. Shri Sardar Singhfi: Will the
Minister of Food and Agriculture be
pleased to state what provisions Gov-
ernment have made to ensure an ade-
quate supply of foodgrains for the
people In the event of an outbreak of
hostilities and our failure to reach self-
sufficiency in food by that time in
:lw; of the critical international situa-
ion?

The Deputy Minigter of Food and
Agriculture (Shri Thirumala Rae): It
is not in the public interest to answer
the question in detail but I can assure
the hon. Member that the point raised
bv him is very much in the forefront
of the problems being considered by
Government.

IMPORT OF DATEs

*2177. 8Shri Bhatkar: (a) Will the
Minister of Feod and Agricalture be
pleased to state what are the countries
from which dates are imported?

(b) What quanmtity, out of this. has
beea obtained as a gift and what has
been paid for?

(c) What is the price at which it
has been purchased?

(d) Has any quantity out of this
been purchased through an agent?

(e) Had this agent previously under-
taken to supply barley and was this
barley found mixed with sand?

The Deputy Minister of Food and
Agricullure (Shri Thirumala Rao): (a)
and (b). About 18.000 tons of dates
have been purchased by the Govern-
ment of India from Iraq for unport
during the current year. s is ex-
clusive of fifty tons of dates presented
to India as a gift by the Government

ml::g imUp-tco-z.‘.tm,g teintgt-nmtu.m re-

of dates
not “an.b?ort Y trade s

(c) £18 per ton C.
for 10.000 tons and £ 17-5-0 %::p!::“y
C. 1. F. Bombay for the balance.

(d) The
a purchase has been made

2 2 m
acting as a principal, not as an agent.
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(e) Yes Some barley was purchas-
ed in 1948 through the agency of the
same firm. Government did not receive
any complaints about admixture of

sand with the barley purchased from .

the firm.
UNDERGROUND RArLway FOR CALCUTTA

*2178. Shri M. Nalk: (a) Will the
Minister of Railways be pleased to
state whether any foreign experts were
invited to examine the of
constructing an underground way
in Calcutta?

(b) Have they submitted report
t% eggn.vm-nmmt and if so.mtyo what
e ?

(c) What is the estimated cost of the
scheme?

(d) Have Government arrived at any
decision to give effect to the scheme?

. The Minister of State for Transport
and Railways (Shri Santhanam): (a)
Yes; by the Government of West Ben-
gal who propose to sponsor the scheme.

(b) Yes, Preliminary investigations
for the construction of an under-
ground railway in Calcutta have been
conducted by the French Metro
IMission. Their project report has been
examined by an expert Consulting
Engineer from the United Kingdom
(Mr. H. D. Morgan of Messrs. William
Haldrow and Partners London) and
his report is under examination of the
State Government.

(c) Not known.

{d) Not yet.
Fet 97 FT

*21789, sft wres guo frwrée: w
wra wn gfe R a7 e N e
w5 f:

(%) war farsy wdw & fiet =,
fi w€ wrm ow froae e
ey w22 L, Wt al
ford wg Swet § eud wdm & fag
w8 s 2 ;

[w] fovex wiw ¥ vy Wi 9T
onrd R w7 A e Torey STexy
2m & an

(7] fawrar azdres & Mt A
wwy wTw woy w7 27
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Tax ox Kando RooTs

[*2179. Shri R. S. Tewari: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether the Gonds of Vi
Pradesh, who do not get any food
months together, have to pay some tax
on the Kardo roots which they dig out
for their use from the jungles;

(b) what is the amount of revenue
received from this Kando tax in
Vindhya Pradesh: and

(c) what is the staple food of Goads
in Bijawar Tehsil?]

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
No Sir, there is no such tax.

(b) Does not arise.
(c) Barley, Mohwa and Koado.

PranTAlN PropvcTiox AND EXPORT

*218¢. Shri Kaamamwar: (a) Will
the Minister of Food and

be pleased to state what is the produc-
tion of plantains in the State of Bom-
bay, and how many acres of land have
been utilised for this purpose?

(b) Is it a fact that the Bombay
Government has moved Indian
Union to impose restriction on the ex-
port of the plantains?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
The production of plantains in Bom-
bay State during 184748 is estimated
at about 521 million maunds. The
area under the crop during the same
year was reported to be 39,365 acres.

(b) Yes. The matter is under
consideration.

Raiway LINK or Hmut wirs Ovupr
TIRHUT RAILWAY

+3181. Shri 8. M. Ghose: Will the
Minister of Raflways be pleased to
state:
c'!(n.)dv\vhetber Gm::énent h.dv:pu:

ved any representation or

O e es. lonk

connecting Hili, an important _tra
centre. in the district of West Dinaj-
pur, West Bengal with Oudh Tirhut
Rallway in the same district?

(b) if so, have Government taken
up the work?

The Minister of State for Transport
?d Railways (Shri Santhanam): (a)
es.

(b) Surveys have been completed of
two lines, one betwegn Fklakhi and
Hili, and the other between Raiganj
and Chhilampur, and the projects are
being placed before the Central Board
of Transport for consideration.
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ResERVE BaANK SURVEY REPORT ON
GROW MORE Foob CAMPAIGN

132, smiv.x.:eur(a) Wﬂlﬁw
'ood and Agriculture he

'ood cam p
‘Hindu' dated the 21st February 19517
(b) What is the amount paid by the
Government of India to the Bombay
State for the Grow More Food cam-
paign for the last five ycars?

(c) Have Government received any
reports regarding their produce during
these years?

ressons given the report for the
failure of the Grow More Food Cam-
paign in

(e) What are the measures contem-
plated by the Government of India to
rectify the defects shown in the
to step up production of food in Bom-
bay and other States?

The Deputy Minister of Food aad
Wture (Shri Thirumala Rao): (a)
es.

(b) A statement giving the required
information is placed on the Table of
the House. {See Appendix XV,
annexure No. 12.)

(c) Yes; a statement showing the
targets and achievements is placed on
the Table of the House. [See Appen-
dix XV, annexure No, 13.]

(d) The Grow More Food Campaign
has not falled in Bombay and the
question therefore does not arise.

(e) The defects shown in the report
‘relate to the year 1948-49 based on
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investigations made with ﬂeurea for
194748 -and are based on
conducted in 5 talukas of the Bomba:r
State. These have been rectified
through the various measures taken
t the Re rte { th mnistry o
out in port o e of-
Agriculture, which is being placed on
the Table of the House.

DrraiLMENT (ENQUIRY)

133, Shri Sidhva: Wiil the Minister
of Rallways be pleased to state:

(a) whether Government have
ceived a report of the inqu.tzehald by
the Government regarding derail-
ment of 4-Up Madras Mail at Haridas-
pur on 17th November, 1950;

(b) if so. what is the report; and

(c) what action have Government
taken on the recommendations made
by the Inspector?

The Minister of State for Transpert
and Railways (Shri Saathanam): (a)
The Preliminary Report of the Govern-
ment Inspector of Railways has been
received. His final report is awaited.

(b) His provisional conclusion is
that the derailment of 4-Up Madras
Mail at Haridaspur station was caused
by the Driver of the train taking the
turnout from the main line to the
second loop at a speed in excess of the
permissible limit of 10 miles per hour.

(c) Necessary action will be taken
on receipt of the final report of the
Government Inspector. The recom-
mendations are, in the meantime,
under examination.
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PARLIAMENTARY DEBATES
(Part 1I—Proceedings other than Questions and Answers.)
OFFICIAL REPORT

Aene

PARLIAMENT OF INDIA
Tuesday, 13th March, 1851

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

1145 am.
PAPER LAID ON THE TABLE

ACTION TAKEN BY GOVERNMENT ON
ASSURANCES, PROMISES AND UNDER-
TAKINGS .GIVEN DURING SECOND
SESSION OF PARLIAMENT, 1950.

~ The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): ] beg to lay on the table a
,statement showing the action taken by
the Government on various assurances,
gomises and undertakings given dur-

g the Second Session of Parliament,
:1950. [See Appendix XVI].

TRADE UNIONS BILL. AND LABOUR
RELATIONS BILL
Shri Sarangdhar Das (Orissa): I pre-
sent two petitions each signed by five
petitioners regarding the Trade Unions
Bill, 1950, and the Labour Relations
Bill, 1950.

INDIAN TARIFF (AMENDMENT)
BILL

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): I beg
fo move for leave to introduce a Bill
further to amend the Indian Tarift
Act, 1934.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Tariff Act, 1934.”

The motion was adopted.

Shri Karmarkar: I introduce the Bill.
» re -

“
GENERAL BUDGET—GENERAL DIS-
CUSSION—contd. :
FIRST STAGE

Mr. Speaker: We shall now proceed
with the General Liscussion of th
Budget. .

dfear ST T WwiR : wTTEE
aFT a7 1| ¥ @ qoe (Budg-
ot) g & wF W/ W afaw
AT FT AR AT £ H WG H
g I9 919 H 1aqde (Govern-
ment) ¥ @@ ] TSI FAT:
¢, T @ AT 7y w9 @A
¢ 5 ag a9z gat 3w W anfuw
aqeT FY G WAl 7 3w w3
TR WA Wed F awe q@qw
faam s § ) @ ¥ @R WA
fafreex aga (hon Minister of
Finance) w W@ & s
g8 T faurw @, 99 &1 T @
#X W A Jor N JrafaF g
g 39w A Amw @ wwlev oy
Toe frsarrn &) Al F o far-
afr e N = a@ ¥ A
qEA T F g @ § AR o
T T TEET g1 9 oo A O,
fora e a8 a9 aImar 39 A=, a9
T FT A3 fFar a1 5 38 awie
ofimde  (excellent ) § sk #
g N #ol I W N ade
@ ¥ I Ja” g g
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Mr. Speaker: There is noise in the
House. Hon. Members will carty on
their conversations outside.

dfeq s T wnte A AW
i T ag § F I a5 W a9
& afes 3@ &1 w@ g, |
‘qqe g A9 § AR R |
4 W W aw AT § I T oag
Wi IR qFEeT W@ & g9
WE F AW W F WG A I9
# am faoar § ? ®A¥ Ry wA®
ol M g8’ ( Grow More
Food Scheme) & ard @ Tz
# yefes oot & faar mw g
Re 0% gt sufaw (Provinces)
W ¥9dc  ( development) ¥
wy ¥ e fom way @
Mr. Speaker: Once again, I request

von. Members in the gangway to dis-

grse and carry on their conversations
the lobbies.

fer swr W wriw : fw ¥
a7z fr o B 2w A g
L ow o oo i A T @
W § g8 mfeww (Provision)
FPrmmd i e & a F
"W o 2 ooy awe w87 areR
W awe 78§ e F g 1@
'mm:‘rﬁ&wrtﬂ'agtuz AT
(Common ) s &1 wz §
ez &0 g o (Class ) &
o 78 T 9w, T w1 oW kR
e N a@ AT ard 1w
g ot § fF ooy T el §
§f% #fefrea (Canitalists ) #t
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foarar 4§ ) gafo g $refre
T 9\ W @ ¥IW T, 5 G
FEM ST gEA S A e &0 A
=T ¥ I FC A g 5 e
| g% & Exw (Taxation) #
W fewew (System) gar &, W
frfhl am oW F I@ T
WA T8 w1 owfed | e
& (Tax ) ¥ a} & «ga A
foead g9@ ( House ) & # v
AR A @ g ad
¥dgmm oo ow w5 oTEEe
M =ngd #3A (Taxation
Enquiry Committee) siaq 3
o @ § o ¥ an A amewiT
wge, St T e 4 oo @R §
R frg A IFER T T SR
fawew (Taxation System) s@mw
s, ¥ g ¥ wh o«
WA FR A A T
fog sfearssr $whiw ( Hindu
undivided families ) #1 wq®
e TRE F qa® J@T @A
grgf @ W% | g @
fe 3R AT FAA B30 W)
ag der w1 el R oF |
Fwaew § g A 5 &R
U F AT HF R WIW F wN]
A 1 q AT Y A F AR
i mamam o § fF @I
e fafiet e [ ¥ Ty
T T A FEw w7
N W IR ¥ T@AONR @ W |
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R THAEQ FAE W@ L]
FR g d), R 9 T aw@
N q&d § 5 3@ AW F F AW
¥ wuer s fear s

FETeT, A AGTA F qarfaw
frfl ave #1 WI9T F ARy S A€
fes ( Yardstiek ) g&F *wd)-
ez (Constitution) # sharge
(Provide) g€ & #1x wr % &
NEER ETECE NN
I T 7 3 W ¥ O F
AR T@T GAT § | AT ATAX &
(Welfare State ) # g& S=&i ¥
wafes &@er FA § | & 3w
Yol s g frmg o 5 Y
#1¢ drfer (Democratic) o
T §, AR 7@ s @& (sober)
#X d¥as ( balanced ) s
W TR E | W g X A AW
war § fF ogf aF g qwe amr
g IR R TF T F IgST W
aeew g, 7 fgra aeehae §
wifgx § fF s@aae & g faadh
I FT g7 4 AR fog a@ &
TIE F JIFR T FIQA G T8 A9

ge & Y few g, fEew
TP e g, 9@ ug Awd §
ga W aryw A § fF a8 e
ANRT god § 99T F1 96 g9
o oF@r gl W A g fF
Y e # oA W F AW
T W T #T g9 @=r S
g1 @ wow dar g from W
¥ 99 9@ FOT w947 TIAAZ OF
g é79 o § Y a8 wifeT §
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from frfil @@ grew ¥ wwEm,
S amiteee  (unparalleled) g,
AT T SUM &1 9%d sl §
@ ug aga I AT B 1T 1oy
# 9 F wgar g qwn § 5 RroW
1} @1 A § qwdad Yoo Y
AT FIF W dRX 38 T4 Ff
R gal e omr sk oW awe
fere (figures) & @ & faar sk
T arfgx gnT & 5 @ W F fey
d¥tt  (Bankruptoy) ¥ fagy
FE AR v A & @ owda
TR O FAY T S A g
Hfommr § @t > @ ¥
I g ¢F9 q§ AW, N g AT
F ad A § wifs gowm o &Y
T R o7 & A a=dH Ty
HTE T 7 RN ¥
foq avw fafrex o # sy
Ay gerT, Wi e gUR AT
W Fgr § 9 v ¥ oy
3 ¥ @A (economy) W
@ ¥ d5w (balance) #' wme
T i faat @ & FAw oWy
gFd & | & aY s fafre aea
warFaTg a1 g fF 75 Yawg(Reve-
nue) R dfiew grai=E=x (Capi-
tal expenditure) & wars #¥ A
T FE F NT I AR T o
FH W []W F a9 A 4o
gz (Balanced budget) @
N Fifw 7, A & far R
T &) 3T g W gread AR
e fAeear §, S § W QW
qifgdl & gomr g fewr Ot
arfed, T 98 9y § v N
ged 3w Q1§ q@ gwar § fe

-~

wr d ag fasma F@ 7 g
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[ dfe srge e wvi |
wft § fs 9g @ s ¥z (Balanoe
of Payment), Y fe® o= A
wararar §, aran Q@ @R aren
Wt § @k ael § wwE e
(Price level) ¥ %& amar &,
g urew dfqw F ot wF  smar
R T s awgagEl &) W®
IR g g aw et A A
® &% age (stock pile)

WiT 1y g AR § wwed g
o a werd 7 gt @Y ag g
Wy T O ow ¥ TR
w© TR e TR ga faar

wE § W, W AW F I FRAT
(general frustration) # 3§ a}
1 grea § I W ¥, A IR
Qm f5 2@ AN T a9 aw
e g & wifew T el a
or fr gr ox w@ew  (Food
Problem) ®' ®R7 ¥ Iwm @
ww &1 9x F qEew T qF
o wra@ (Top priority) % &,
W wg gurd dfew A et
(fundamental) waew & i< 9=
W oy g adl v aw @
& M oAt TR TE FTEES |
WAy Wad & agar §
tfes saow S g an™E & W@
w E ok wfix § S99 TEew
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N @A % T FA W woAR

T gu ) A AR Awga @
qaraat 9T 9 @ forar § agt @
d@ avae w1 § e #3 @
argal d G @A I I A HY
gewa o foar 1 @ & foq wadde
@ g ag ¥ @0 (support)
o qEF &1 T@ g WEew @,
N oot T W o ow A
3§ gF FET amr, wWifF W
T@ ™ W TF N THE
(economy) ® =Y A a¥ § FEAW
W @ T T W d ot
W A WA INT AT @ aEr
o @t @A Wz § f5 ww
91 2| § §T TN A AF adF
¥ @ T gny & STy
@ ag & fr gt St (legacy)
wor arg § feargde feadfaafed
(Divided responsibility) R,
¥z (Centre) @ (Scheme)
N FEr § AfFT qw & N
oS { S A, g1 I RS 0T
W FE %), =T W afdw A
§ @R wifsdw (provinces) ¥,
wgt 3T X Fws FW A afm
g, T N Jme § I N I
el wege & @A € | @
g Wt § 5 9w A amy
tfear (Government of India)
g WM, @ w W EFS Q@
fos & we § SRy & s}
W I ¥ AgEw g g fF Sw
N N 78 faderd § sk 98 N W
sATE rgre i goa
go 1 &% g A gan § e et
giisoat fafet age  (hon.
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Minister of Agriculture) g%
g weEd fe@ § aur mfgsw &)
7z foud qu't%f{ fF tF QA o"
gFT I A, g W W IR AT
(Cultivation) 7 2fF w.fad
YA+ T AR 7 F@saa My
& 99 gH T FSEgTT AT 4T QY
7 qHlad gk qrA 4 1 2 fog gw
7 TH %R W FHANGAT | FH F,
3 Qafrsre wereTsw g (Essen-
tial Supplics Act) ¥ faad
¥ ofwwamm  (Legislation)
T fFar T 1 e 9Eka T AT
FNEHF ad@ @d fawTd e
a9 g 7 @ > wiEdw W
W ) g @i fF ge o e
FF ¥ AW ST W H g
Fx faw o) fodgrd & f faar
AT 98 &, I¥ F QG IR HA
FETR 159 & fear w1 fdwd 7
¥ | feargss freq fafafefe (Divided
responsibility) # ag adiar & fF
foa adar fasma ) € A fF
wF FAT & F oaN gAR Gwd
¥ T g @, 3 A g AHRAA
gam, ofFw fre @ se A qag T
%1 AR W THEF AT | TAARE
1% ifear HR gong w@THE QAT A
Iod P& X AAS F & FaAT
TET 2w F1 T feam Wi anfex
S FT FW IS AGTHE T ALY
gy A four R ag T 2w & Ry
T AT W R F a=I N e
T @ § ow wIe A e g
#X F W T AR F A9 FT A
a8 ¥ angar )

# fadw A &a (Village Key
Bcheme) st Il g 395 F foF §
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39 A mmmpwh
F 12 B wd afad 8 g9 dwn
T 4 v 1 ag At FEE A,

. madHz & §1 a7 1j3y 7 9T Hfwer

(per capita) &'s #re-dw gw frwar
a1, ®F jvy F fEnd Fag it
AR LR A CiE AR A
EEGEESE HE IR AR Cl T
g gt amafaal ®y Wy T, Wt
FY ST AT | FAT a7 T § FF nAae
™ AT F AGET | AW TN
£ F) T qaveig AEl ) ar
oS @ Ad e
Fiftecgm & wifaww gy &
AN 7@ My F ATH ¥ T AR
g1 N TH TEAE T A A€
T ¥ fou ad feari @Y AR
T OHN WH F Y W I A
W TEERE B 5Y F fou s w1
ifgd 1 frelt Hew #1 o U
T T AT E 1 T AR A
W HI99 vgeq §£,98 T A% M
Td g 1 F aga Awar ¥ & qt
Fem fF 39 W AR g3 & &
¥ ©F @saéRS T@E  (substen-
tial portion) @ ¥ fou famr
ST Tifed

WF agd |y W w
T g f5 @3 oiw ot WA W
N gEE wE [T @gw w
® § 7 fooms @ Tf
W ¥ AR @  ofg@ w
¥ gonan Femmreaem are fafaeig
(Reorganisation of Ministeries)
N Ol Y=o & g™ 9 it aw
aﬂwﬁg‘n&‘aﬁmww]
R W geE § o wR a9 a¢

g m o e
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foréde N yew@ § AR A oA
foadde ¥t ag o7 & geewd
a9y (Transferred subjects)
ok Al fafe T e
@r g g nfes W &1 2w ¥ @
w wiam Al fr oag &
fafre e S ww #T @ €1 T
QA Y fror w7 0F 22 fafree T
o1 gFm 911 T awg & fewd
ferddre & aRAd od
wiwr g f§ o gfm #) grew
g &, sl &Y @ fedw AW
(Defonce Forces) &, @+t
(Air), ¥ (Land) 3z 74t (Navy)
W 7 ¥ fou o IFNEe ¥
(technical hoad) fmasa &t
aifgd | fafaw a4) oz fedeq feme-
% ¥ FEER 1Y A% e TSN
(confidenco) ad 2 aFy 1 T
@ ®r Sl (co-ordinate)
@ & feu 39 ¥ ST oF Ffaae
tr nxiz fowr @ o @i afem
# guizt g e (Cammandor-
in-Chief) it wi@mail &1 qw Y ¢t

W aRAT W QT T § A
o AR a9 FET WX I F A%
O TEN | T A9T I F HT T
g ¥ fwad grgm R £ A A
WIS g AT NER A Y gA
R et sodl ® ogar d @
QA N agw @R TN FOT §
WX f5d) foem T Fe § I F 3T
AR S SR F ST g )
fezwa & sl gad agam A fagm
#® N aneRr @ fewuw & W S
T fF U & W@ W oaR ¥
Refefawt (Critioism J¥ 3w #Y awrg@ 4
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WR T F I gd 38 "t fror
§ f5 aosa sraw gar &1 W
T F A_C AR T qEH A AT
gFdfl N 5 ¥ fog ang @A #
fafeae s &1 foaar dodt ffe-
fesw @1 wifed @g fifsg, fm
o & feq ag WA (frus-
tration) N A7 W T TW
fed | & s § o e A St 3@
fomr § S8 & o www § e
¥ g %e1 B @ dar A g
ff @ W@ waAe ¥ 2 agR
TEFAE BT gHd &1 SIFH IF@A
fFd § 97 F (g T IE ALY
§1 wFw aig ¥ gt o S adflaw
o1 3% ¥ I § fe N
T 0F Tew N qg T3 Fg qHar
& 7o &1 oF AW AN A
g & WX omar g ozA faAt gw
woalag ¥ F R E fFA
I F7 ¢ GFAT | DA TR F A
@ A g FE A fewnar d fr fag
g SR A @) e feeem @
fefearem AT ¥ & oy =&
AT Sear g fF g wero wan
X T Mfaw F age 9 FQ
g ¥fFT e Wy I TEW Q)
i gd 8T @l F gE@ § S
BRI 1 @) T fGEed | F awr
T ag e ¥ few dme
g @A geaad 39 Guw
N gea & aifvw g1 A Fg Fwar
gfF e & smaFhede (culti-
vators) foaw g&Y § Sa+ @S &
T q il ST F A o W™
a@ ¥ Feifwar aarn 5 W @
Q@ § AT AT SR &F W



1oddt General Budget—

R RN W@ g g af
@ F @ g g i der
foregd X &< fae F R wifod
B i@ AT fawr§ W
@ T ST B |

# wq@ w1 e A= ST g
FagAge AIMGF IR =
xiar qeq fRar

(English translation of the above
speech)

Pandit Thakur Das Bhargava
(Punjab): Normally the Budget of a
country is only a reflection of its econo-
mic conditions and gives expression to
the policy of the existing Governmen!;,
but as regards the present Budget it
can safely be said that it depicts a
true picture of our country’s economic
set-up. The Budget which has been
presented by Shri Deshmukh is causing
anxiety. It reveals the ideas of the
hon. Minister of Finance in regard to
this country and also describes the real
conditions prevailing at present. In
fact this Budget reveals Shri Chxntamap
Deshmukh in his true colours and is
a budget in its true sense. I had ex-

ressed my opinion in regard to this
gudget on the very day of its presenta-
tion by describing it as an excellent
one and even today I am not prepared
to ge back upon my words.

Mr. Speaker: There is noise in the
House. Hon. Members will carry on
their conversations outside.

Pandit Thakur Das Bhargava: I am
still of the opinion that in as much as
this Budget deals with the economic
objects, it is an excellent one which
faces the present difficulties boldly and
bravely. If we analyse it we will find
that about Rs. 25 crores have been set
aside in various forms for the ‘Grow
More Food’ scheme and another 27
crores of rupees are to be given to
States for development schemes.

Mr. Speaker: Once again, 1 request

hon. Members in the gangway to dis-
rse and carry on their conversations
the lobbies.

Pandit Thakur Das Bhargava: This
means that necessary provisions have
been made in this Budget to meet the
present situation of the country. It
has been said that it is not a common
.man’s budget, but here I differ to such
an expression. In my view it is
nothing but a common man’s bu

13 MARCH 1951

General Discussion 4440

The budget is not meant exclusively
for one particular class or another.. Its
burden and responsibilities are to be
borne by all and sundry alike. They
say that the last budgets were capita-
list budgets inasmuch as conces~
sions were given to the capitalists. It
is none of my concerns to say whether
or not such an expression of thought is
correct. I beg to submit that the
system of taxation should not vary in
respect of different classes in any of

the countries. As a matter of fact, &

number of complaints in regard to the
taxation have already been made im
the House and are also being made. t
have been hearing for a long time tha
the Government are going to set up &
Taxation Enquiry Committee to deal-
with such universal principles that
prevail in all countries and on the basis
of which our taxation system will be
formulated. But no such Committea
has so fa: been set-up. The questiom
of the Hindu undivided families has
frequently come up before the House.
At every occasion we have been told
that this Committee, when formed,
would decide the related issues. Ona
of my friends has complained in tha
House that the system of taxation is
not properly enforced in this country.
Now the time has come when the hon.
Minister of Finance should see to it
that the Taxation Enquiry Committee
is set-up which may find a solution of
the taxation issues. A Taxation Enquiry
Committee was formed in 1924. It is
urgently required now so that this ques-
tion may be decided once and fcr all.

The articles Nos. 39 to 51, as provided
in the Constitution in the interest of
the country, are to my mind, best
yard-sticks to measure the merits of
any particular budget. In this welfare
state of ours we have to judge the
thing in accordance with the provisions
of the said articles. There is no get-
ting away from the fact that it is not
a democratic budget. It is a sober and
balanced man’s budget. I therefore
submit that so far as this Budget and
its principles are corcerned, they are
quite satisfactory. I is obvious that
this budget has not come to our expec-
tations; but still. in view cf the critical
times through which our country is pass-
ing at present, we can say that Shri
Deshmukh has presented an excellent
budget. I have nn hesitation in adnit-
ting the fact that under the present
circumstances this Budget provides a
true solution of the issues and alsn that
the presentation of such a budget is a
good cause for creating anxieties to the
public. I can well imagine the anxieties
of the tax-payers caused by this hug®
taxation amounting to Rs. 50 crores
proposed for this year under influence
of some unparalleled and uncommom

ces. While going throught
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the Budget I find that during the last
thre¢ and a half years abb>ut four
hrundrea crores ot rupees have been
spenl on tooa and suome o.her neces-
jdry items. From the budget figures
it seems tnat pankrupicy is the »nly
inevitable lot ot this country. There
will be no surprise if the present pro-
posed taxation amounting to Rs. 50
erores is further enhanced next year
for the conditions are not going to
¢hange and are expeeted {o siand whnerea
fhey are today. I do not blame the
on. Minister of Finaace for imposing
igh taxes, for, under the present cir-
éumstances, we can maintain thes coua-
t#ry's economy and its balance only on
the basis of more taxation. On the
eontrary, I am 1w congratulaie the
hon. Minister for making efforts to have
a correct approacn to the question of
revenue and capital expenditures and
make the budget of this country a
balanced one. There is no way onut
from doing this. All the same, if our
countrymen want the final consequences
to be satisfactory, they should bear the
responsibility alike. Am I wrong to
say that the balance of payment that
remains outstanding from thc last year
is not going to remain the same in the
years to come? I admit that the price
level has not changed in our country
alone; it has changed in other coun-
tries as well. But the causes there are
quite different. While other countries
are at present busy in piling up their
stocks in view of any future war, if
at all it comes, we are exporting our
goods abroad. Supposing that war
breaks out. we will be deprived of
those things which would be stoc~ed in
foreign countries; and even if nothing
like war happens, they will not accept
any further import from our country.
The balance of payment, therefore, will
not be so favourable then as it stands
today and we will have to face mauy
dificulties and hardships. The budget
of this country as also the frustrations
und other prevailing conditions go a
long way to show that unless we solve
the food problem without any delay
there is no likelihood of the country’s
situation improving. The food pro-
blem which is a fundamenta! and basic
- problem. requires top priority. Until
and unless we set it right, our pro-
Fess would always be hampered. It
s obvious that we have not so far
succeeded in snlving this basic wvro-
blem of ours. The Government have,

of course, turned the corner in respect

of many other difficulties. I often
wonder pow thev could manage to get
d of those hardships in spite of many

‘burdens which thev have to carry. For
‘th_is fact 't_:\e ,I(_"ilqve{nrgent g‘e'servemag
upport. This,foqed problem whig!

‘%‘g ‘lsn'se nof "been able té solvée thus
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far has, therefore, got to be solved,
for, otherwise, it will not be possible
for us to maintain the coun
economy after a couple of years. I sm
confident that the land, water and othér
necessary resources are found in this
country in such a quantity as may eh-
able us to solve this issue in a right
manner. But the only difficulty in t|
respect is that the old legacy of divided
responsibility is still continuing. There
is no doubt in the fact that the Cen-
tral Government formulate wvarious
schemes; but they have not been given
the power to administer them which
only lies with the States and States de
not feel responsibilities of administer-
ing them. They wait for the orders
of the Central Government before
taking any further steps. Since last
year the State Governments have begun
to feel their responsibility and duty
towards it. I have come to know that
the hon. Minister of Food and Agricul-
ture goes from one place to another and
writes to the States to give one or two
lacs acres of land to the Central Gov-
ernment which would get it cultivated.
The States give different kinds of
answers. While making the Constitu-
tion we had this difficulty in view.
The article 395 was included in the
Constitution for this very purpose but
excepting the Essential Supplies Act no
!egislation has so far come up. What
is needed most today iz that the res-
ponsibility of feeding each and every
citizen should be borne wholly by
either the Centre or the States. If
the States take the entire responsibi-
lities, the Centre may only purchase
foodstuffs for them valuing to as
much money as they give for that
purpose. As a direct consequence of
the divided responsibility no attention
was paid to the freauent complaints
that were made regarding the gram
wqrth_sevéral crores of rupees that was
lying in Punjab, and as a result of that
the Government had to suffer a heavy
loss. On account of the Government of
India as also the Punjab Government
following the wrong way the nation
had to suffer a huge loss. After all the
Central Government did take this gram
matter in their hands and the country
utilised the gram. This resulted in the
easing of the situation. Now I will né
longer take your time on this question,
so I leave it here.

I want to draw your attention to the
various key schemes for the viilages
fn which the issues of cows and bullocks
have been dealt with. In our count
15 _per cent. families o not get a
milk at all. These figures are not
mine but of the Government. In 193§
the consumption of milk per capita was
6-6 ounces and in 1945 this figure came
downt to 51 This is a very sad fHing.
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There is paucity of bulls and bullocks
in our country. There are such regions
where men and women have been put {2
yoke. The time has come when the
‘Government should realize tnis pro-
blem. If the Government does not pay
heed to it such matters will not be
set rightt I do not know why the
Government, in spite of the provision
in the Constitution, shuns the very
word of cow. So far the Government
has done nothing in this matter. The
Government for this purpose should
spend a sum of fifty lakh rupees out
of the grant given for ‘Grow More Food'
scheme. Health is the wealth of a
country. It is a matter of shame that
the children and the women are
deprived of milk. I would humbly sub-
mit that a substantial portion out of the
grant for ‘Grow More Food’ Campaign
should be given for this purpose.

After this I want to submit that the
2conomy of five and half lacs of rupees,
which the Finance Minister is propos-
ing, is in fact not sufficient. This pro-
:pqsed economy should be more than
this. Apart from it Members have
not so far received the report about
the re-organisation of the Ministries. I
want to submit, and have already stated
several times in_this Houce that there
is no need of Health and Education
Departments at the Centre. Both of
these departments come under the
transferred subjects and the expendi-
ture, which 1is incurred on these
Ministries is improper. The reople in
the country are not satisfied with the
work of these Ministries. By ama'ga-
mating the two Ministries one Minister
of State could have been appointed for
the two. Similarly I want to say about
the Defence Department, that the pre-
sent situation in the world is quite
different, and, a technical head should
be appointed for the three Defence
Forces, that is for the Air, Land and
Navy. Under the existing order, the civil
minister and the officers of the Defence
department cannot give us confidence.
A technical head should be appointed
for the co-ordination of the three
Defence Forces, and he should be the
Commander-in-Chief of the three
services of our Union.

12 Noon.

I would also submit briefly two other
things and after that I will finish my
speech. At this time we are hearing
many complaints in this House. I have
heard my elders Dr. Syama Prasad
Mookerjee and Shri Kripalani. I have
great regard for them, and do not want
to cast any kind of aspersions on them.
1 will submit to them and to those who
will take part in the discussion in
future, not to make criticism wh'ch is
detrimental to the interest of the coun-
try. It is after a thousand years that
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we have achieved our Independanca.
What other progress could have b.ea
made within the period ci lacee ,eals
for which the hon. Members cr.tic.s@
the Government. YOu suudid  .ada
healthy criticism as far as possible, and
for God’s sake do NO. Spza.. ad.ui t.€
frustration everytime. I know that
there are defecis in what tne Govera-
ment has done, bul I am not prep.re
to say that we could have installed any
better Government than the pracent
one. There is no necessity of repeat-
ing the achievements of the Gov>rn-
ment. Everyone knows the calamities
which the peopls had io fac2 as a resuit
of the earthquakes, still no oaxe in the
country can say that even a single
person died due to the lack of efforts
on the part of Government. I cannot
say anything about the difficulties we
are passing through. The Gove;nment
have achieved so much, within the
period of three years which we did not
expect. The hon. Members may criti-
cise to any extent but I want to say
that though I hold Maharana Pratap
and Guru Govind Singh in great
reverence but we do not need them
today. We need such persons who can
give correct lead to the people. In no
way I am prepared to admit that 'the
condition of the country is unsatis’ac-
tory. I am aware of the conditions
prevailing in Punjab. I can say it taat
the cultivators in Pu:jab today are
more prosperous than ever, before.
Therefore to relate stories in their
name that the country is being ruined
and the Government is oppressing the
peonple, is not proper. Please encourage

‘our Government and we should make

united efforts to derive full benefits
from our newly won Independence.

I thank you, Sir, for having given
me some extra minutes.

Shri M. C. Shah (Bombay): 1 join
my hon. friend Pandit Thakurdas
Bhargava in congratulating the hon.
the Finance Minister for presenti~g to
this House a balanced Budget. If we
look to the last year’s Budget we wou!d
find that it was a rich man’s budget in
the sense that the richer classes weré
given reliefs tc the extent of about
Rs. 15 crores as stated by my hon.
friend Mr. Raj Bahadur the other da'y.
This year’s Budgzet is a common man's
budget, in that the poor man is asked
to pay an additional taxation to the
extent of about Rs. 3115 crores in the
General Budget and about Rs. 19 crores
and odd in the Railway Budget—in all
Rs. 50 crores. I am sure that the
common man will not gridge this addi-
tional taxation. as he balieves tha* for
the stabilitv and the ﬂna“c*al_so:md-
ness of the Government of Inlin it is
absolutely necessary to make sacrificed.

A
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The Finance Minister has made
heroic efforts o resist the temptation to
present a surplus budget before the
House. He could -have very well pre-
pared a surplus budget as there is only
a deflcit of Rs. 5-54 crores, whereas he
‘has taken tc revenue account Rs. 8-31
. crores—'grow-more-fccd’ campaign and
loans to Provincial Governments for
.development schemes—which were up
till now debited to capital expenditure.
At the same time he has taken a big
sum from capital expenditure as far as
aircraft are concerned. I cannot get at
“the exact figure, but from the estimates
‘you will find that last year’s budget
under aircraft was about Rs. 13-77
crores and this time it is more than
Rs. 24 crores. The big jump is on pur-
chase of stores and other things. He
could have presented a surplus budget
if he had succumbed to the temptation
of presenting a surplus budget by hav-
ing these sums in the capital account.
The revenue side is rather under-esti-
mated and on the customs side he has
placed Rs. four crores less. As a
matter of fact we will be in a posi-
tion to see at the end of the year that
there is a huge rise in the customs
duties. Last year also I remarked that
the revenue side was under-estimated,
and we have found that the revenue
side has shown a very good rise. This
way a surplus budget could have been
placed before the House, and he could
have taken the attitude of having
borrowings from the doubtful capital
market. But he has resisted that
temptation and for that he deserves
congratulations. He has seen that for
the economic stability of the country,
for the financial stability of the coun-
try, the common man must make sacri-
fices. Last year the Finance Minister
expected that big business will play
the game. He also thought there
would be better production and capital
formation. But those expectations have
not come true. So, this time, he has
made a violent change, and it is for
the good of the country that he has
tried to see that capital exvenditure is
met from the revenue side. He could
have just gone to the market or tried
to borrow funds for the capital expendi-
ture and he could have wor the aoplause
of one and all, without any additional
taxation, as evervh:dy would have
liked avoiding additional taxation. But
In order to have a permanent stability
in the ways and means position of the
Government of India it was absslutely
necessary that the funds should be com-
Ing from the common man. He has
chosen that path and I believe that
that is a right path.

I come from the common man's
family and I know that nobody likes
edditional taxation. But the common
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man feels that in order to make an
infant democracy of ours a stable coun-
try, in order to raise the standard of
living of the common man and in order
that we may come to occupy a very
permanent . place in the comity of the
nations of the world, it is absolutely
necessary that, for some years to come,
we must undergo certain sacrifices and
I am sure that the common man will
cheerfully undergo these sacrifices.

There is one objection raised by the
Federation of Chambers of Commerce
as regards the borrowing position. They
have raised the point that instead of
raising additional taxation the Finance
Minister ought to have financed his
capital expenditure from borrowings,
and at the same time there is a criti-
cism that the Government of India
follows the cheap money policy, that
if they leave that cheap money policy
and raise the rate of interest which is
long overdue there is possibility of
getting funds from the capital market.
I do not know whether that is the
correct posilion, and 1 expact the hon.
the Finance Minister, when he replies
to the general discussion of the Budget,
to say whether he wanls to raise the
rate of interest while raising the loan
to the extent of Rs. 100 crores—though,
as a matter of fact, he is going to get
only Rs. 13 crores, Rs. 87 crores are to
be paid off and so there will be a con-
version loan. It is a moot point and
I think it will be better for the Finance
Minister to clear any misunderstanding
on that count and to clear the position
whether the rate of interest is going to

. be this or whether there is going to be

any rise in the rate of interest. It is
reported that in the United States of
America certain bonds were to be re-
paid, they carried an interest of 23} per
cent.,, and for conversion it was 2% per
cent. Whether it is in the interests of
the country to raise the rate of interest
at this stace, I am not in a position to
say, because I am not an economist or
a financier. I am a layman and I put
this * question before the Finance
Minister to reply when he replies to the
debate.

With regard to his taxation proposals
I would like to say that they are quite
good. There may be some grumbling
here and there, but he has very equit-
ably distributed the burden of taxation
all-round. I would, however, like to
make one suggestion and that is that
as regards the five per cent. surcharge
on income-tax I think he should leave
off those low income grouvs, that is,
say uo to Rs. 6.000, where there
should be no surcharge. In order to
meet that deficit I would suggest that
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on incomes above Rs. 15,000 the sur-
charge may be raised from five to 7}

r cent., because those who can afford

pay must pay. This is our country
and everybody must be prepared
to bear the burdens that he can easily
afford to bear. I suggest that that
might be done so that the middle
classes which will have to pay the
additional taxation in the form of
these various measures of taxation may
-mot alse have to pay additional
Income-tax. If it is possible to spare
m middle class of that, it may be

e.

In regard to export duties I must
say that the Government is not quick
in taking decisions. The export duty
on groundnut kernel is a belated
action, and as a matter of fact the
export duty ought to have been Rs. 150.
Even the market was expecting Rs. 200
to come on, and they go off with a duty
of Rs. 80 only. The Finance Minister
has calculated Rs. 30 lakhs as the
likely income from the export duty on
groundnut, but I do not know what
the policy of the Government is in this
respect, whether that export is to be
allowed.

The export duty on coarse and
medium cloth is also, I think, a belated
action. And the export duty on coarse
and medium cloth ought to have been
more. Unfortunately it comes at a
very late stage after 60 to 70 per cent.
of coarse and medium cloth was allow-
ed to be exported under a free market
and exporters and consumers outside
had harvested huge profits. I think the
export duty of 20 per cent. ought to
have been imposed earlier. Govern-
ment have taken extra-ordinary powers
to impose the export duty but after
the whole thing has gone out; they
came very late. I say there are many
mistakes done by the Ministry of Com-
merce and Industry. Coarse and
medium cloth was allowed to be export-
ed freely and this cloth was spun and
woven from Indian cotton under control
prices and the price was about eight
or nine annas per square yard. As
against this fine and superfine cloth
which was spun and woven from im-
ported cotton and which cost Rs. 1-2-0
or Rs. 1-3-0 was allowed for home con-
sumption. This process has now been
reversed. Tt is good for the country.
For some months all these henefits went
to the exporters and consumers out-
side India. If this action was taken
in time, the country would have bene-
fited greatly and the common man
will bear very cheerfully the burden of
‘additional taxation.

It I say that corruption is everywhere
and corruption is not controlled,
think, I am correct. I will quote only
one example. I have been informed
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that in the Textile Comnmissioner’s
Office in Bombay about Rs. four lakhs
are being distributed every month to
get permits for fine and superfine cloth.
and after getting those permits those
persons fly to Ahmedabad and from
two o’clock in the early morning they
go about getting the best quality of
cloth. I suggest that attention should
be paid to this matter. This is only one
instance and there are hundreds of such
instances. There are certain controls
which ought to be lifted immediately,
but unfortunately they are not lined.

Take the example of cement. Pro-
duction has gone up. It was said that
there is enough production and the
control was to go. I hear that again
the Government of India has decided
not to abolish the control.

Take the example of sugar. There
is enough production of sugar in the
country. Nine lakh tons have already
been crushed before the end of February
and we see that something has been
also imported. I think the hon,
Minister of Food and Agriculture ought
to take courage in both hands and lift
the controls. I am quite sure that this
action of his will not harm the coun-
try. On the contrary the common man
would welcome it.

Except the control on food there
ought to be no controls. I think there
ought to be decontrolling and this
policy should be adopted slowly and
slowly so that within a short time we
can be rid of all the controls except
the one on food and even this control
ought to go by the end of March 1952
when we get self-sufficient. If the con-
trols are removed corruption will be
removed.

As regards retrenchment, the hon.
Finance Minister has promised a saving
of Rs. five crores and odd lakhs. I
will quote one instance in that respect.
The Bombay Government recently
retrenched 19,000 posts and just saved
more than Rs. two crores. I think the
Home Minister and the Finance Minister
ought to take courage in both hands
and scrutinize ail the establishments
here. I know there are superfluous
establishments. Instead of 500 assistants
there are 2,500. a few of them would
be quite enough. The expenditure on
civil administration has gone from
Rs. 7-5 crores tc more than Rs. 50
crores. I think there is much scope
for retrenchment. At the same time if
you retrench the surplus hands, there
will be efficiency. Today there is in-
efficiency everywhere; there is cor-
ruption everywhere and in order to
remove these things encrgetic efTorts
must be made by the Government of
India, so that the common man may
bear these burdens cheerfully. The
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dommon man wants that the adminis-
trative machinery of the Government
thust be improved, corruption ought to
be removed.

° Shri Ramalingam Chettiar (Madras):
From the discussions in this House as
well as what appears in the papers,
%rlxe would think that the position of
the Union Government is very pre-
¢arious and the fact that Rs. 50 crores
are to be raised by fresh taxation this
year shows, if anything, the bankruptcy
of the Government. I am sorry the
hon. Finance Minister did not devote
some time to show what is the real
position of the Government and whether
these fears are well-founded.

[SHRIMATI DURGABAI in the Chair]

‘Going through the position of the Union,
as it is stated on pages 70 and 71 of
the Memorandum, anyone will find that
our assets and liabilities show that we
are anything but in a bad position. The
total liabilities which we have got to
meet come to about Rs. 2,500 crores
and the assets which we have got come
to Rs. 1,700 crores and odd, leaving a
balance of Rs. 800 crores of which
Rs. 350 crores is money raised by
Treasury Bills for the ways and means
position. So the balance which is not
covered by interest bearing assets is
only a matter of Rs. 400 odd crores,
which comes to about one year’s
revenue of the Union. That is the posi-
tion so far as the assets and liabilities
condition of the Union is concerned.
The unproductive debt of Rs. 400 crores
is not a matter about which anybody
should be bothered. As I said it ouly
represents about a year’s revenue and
it is not a thing about which anybody
will be anxious. Taking the present
Budget, what happens is that about
Rs. 50 crores have to be raised by fresh
taxation. What is this fresh taxation
going to be spent for? It is unfortunate
again that the hon. Finance Minister
has included in the revenue account a
portion of the capital expenditure. Not
only that, but he has also under-esti-
mated the revenues, with the result
that he has shown a deficit. but really
the Budget is a surplus budget, surplus
4o the extent of over Rs. len crores.
‘Even in the Railway Budget it was the
‘same. The Railway Budget was a
‘purplus budget but it is on account of
‘the capital expenditure they want to
incur that they wanted to raise the
rates and get Rs. 20 crores more. Here
-also the same thing has happened. The
Budget itself is surplus and even the
capital expenditure which they want to
provide for, Rs. 60 crores is capital
expenditure to be incurred by the
States. The Central Government wauts
to give a loan of sixty crores to the
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States for théir capital -expenditure.
Taking the Union Budget: by itseily
there is no deficit either in its revenuse,
account or in the capital account about
which they have to be anxious. :

What happened is this, We nave
been anxious to come up to the stand-
ard of other countries. We wanted to
incur a lot of expenditure on .capxtal
account for the purpose of raising cur
standard. For that purpose, we made
many grandiose schemes, some wel}
advised and some not so advised. Im-
mediately after the Independence, wé
went into a lot of expenditure which
we may not consider as permanently-
useful and it is not necessary for me
now to go into the way in_ which cer-
tain other things were done which
resulted in waste of public money. If
there had been a proper planning and
proper husbanding of our resources,
probably, the position would have been
different. As I said, the present posi-
tion is very awkward.

But, the question that arises is how
the money that the States wani and
the money that we are providing on a
restricted scale for capital expenditure
which we cannot avoid at present, is
going to be raised. I am not one of
those who think that the present system
of including capital expenditure in
revenue and raising revenue for that
purpose is a good thing. But, as I said
outside, this year, it seems to be in-
evitable that some money has to be
raised by the means which the hon.
Finance Minister has adopted because
the money market has not been as res
ponsive as it was expected to be. That
is the only justification which the hon.
Finance Minister can advocate for his
policy. But, there are other ways of
meeting the expenditure than the way
which he has adopted. This Budget
has been acclaimed by certain sections
and has been decried by other sections,
naturally from the view point which
each section adopts. For instance, the
monied class industrialists and others
object to that on the ground that tasre
is a slight increase in the Corporation
Tax and in the surcharge on Income-tax
which is proposed. For my part, know-
ing a little of the business that is
going on in the country, I would not
at all say that direct taxes have been
increased wrongly or that they have
been raised to an inordinate extent.
After all, the increase is very small
and it is not going to affect very much
the saving aspect of the industrialists
or their coming out for the purpose of
investing their capital. It is only anm
excuse which will be advanced by cer-
tain sections of the peovle hecause they
think that they should not agree to
any increase in any tax and that if they

LoEnYy
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afree it will be considered by other
nople that they have been let off
‘cheaply. So far as direct taxation is
-concerned, I am not at all sorry.

But, so far as indirect taxation is
concerned, I have no idea as to bow
ﬁe Tobacco tax is going to affect the
.producer and the consumer. That is
a matter which will have to be worked
out. As regards the tax on liquor,
‘everybody welcomes that. These two
-by themselves account for 14 crores out
‘of the 31 crores which the hon. Finance
Minister wants. Since the hon. Finance
-Minister has agreed to refer the Finance
Bill to a Select Committee, I would
. suggest that the other matters like the
-$ax on kerosene and other necessaries
.of life may be considered in the Select
Committee, and I am sure that he, as
a reasonable person, will be willing to
- make such adjustments as will be neces-
-sary for the purpose of giving relief to
: tbh(:isle’ who are likely to be affected
a .

I referred to the fact that sixty
erores out of the deficit is due to the
“fact that loans are going to be given to
~the States and also to the fact that
most of the States are requiring money
for their own capital and revenue expen-
diture. I would have preferred the
kon. Finance Minister considering the
question of passing the Estate Duty
"Bill, about which so much time and
“money have already been spent. I do
‘not think there can be any real objec-

" tion for a democratic Government like
éurs to the passing of the Estate Duty
_Bill. It is going to affect only very
large incomes and that too not in a
bad way, because the local Govern-
ments and the Central Government
will have to decide from time to time
as regards the quantum of tax that
would be raised. That would have
been a permanent addition to the
resources of the States if that Act was
passed and to the extent to which it
would give relief to the States, the
responsibility of the Centre would also
be reduced. Therefore, I would ask the
hon. Finance Minister to consider
whether we may not have that Bill
&assed as early as possible, if not in
is present session itself. I may say
that the Bill has been before Parlia-
ment for the last two years. It has
passed through the Select Committee
and every case has been taken to make
it as workable a proposition as possible.
I do not see why the passing of the
Bill ought to have been delayed so
long. So far as the Siates are con-
cerned, I am sure every State will wel-
come that I would appeal to the hon.
Finance Minister to devote some atten-
tion to taking up that Bill and passing
it in this House.
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I want to say a few words about
foreign capital and Indian capital being
shy and not coming up.

Shri Kishorimohan Tripathi (Madhya
Pradesh): That is a fact.

Shri Ramalingam Chettiar: That is
a fact, I know. So far as foreign
capital is concerned, we need not be so
anxious that we ought to have all the
foreign capital that we can have. There
is a right way of getting foreign
capital and there is also a wrong way.
We want foreign capital no doubt for
the establishment of basic industries,
for those industries for which foreign
technical advice and technical guidance
will be necessary. But, to go and say,
‘we want foreign capital, let foreigners
come and establish all sorts of indus-
tries here’, I do not think is sound
policy at all. As a matter of fact,
there is one case; one glaring case, I
may say. There is the question of the
Imperial Chemicals, for instance. They
have been competing with our local
industries and our local industries have
been suffering on account of that com-
petition. The Imperial Chemical indus-
try has been allowed to have a factory
in Calcutta. What the result will be,
only the future can say. Probably, a
very large number of local factories
will have to be closed down to make
way for this big industry. That is a
qguestion which will have to he con-
sidered.

It has been said that foreign capital
is shy and that Indian capital is shy.
Why? Because, we are ourselves
borrowing from the International Bank
at 43 per cent. The Americans think
that less than eight per cent. or uine
per cent. is not an attractive proposi-
tion. Can we seriously think that
foreign capital will be coming for our
three per cent., 2} per cent. and 3% per
cent.? That is a question which will
have to be considered. Our local capital
also is shy because the return they
expect is much more than what may
be offered. There is one question which
was mentioned namely that the uncer-
tainty about the future of the indus-
tries is a matter that deters both
foreign and Indian capital coming out.
Government ought to make clear
what their policy is going to be. They
stated their policy as early as April
1948 and a Bill was also brought hefore
the House. It passed through the
Select Committee and came back to
Parliament., But for the last two vears
it has been hanging fire. Government
has not made up its mind whether the
Bill as reported by the Select Com-
mittee should be taken up or whether
it should make any further changes
in it or whether they should introduce
~nother Bill. This is a very serious
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matter in which Government will have
to make up its mind as to what they
are going to do. Delay in making up
its mind is undesirable. For instance
we know that lately the case of the
Sholapur mill came up and it was
found that Government had no power
to deal with the state of things that
were existing there. They passed a
special legislation and that legislation
?lso is now before the court. Apart
rom......

Shri Sidhva (Madhya Pradesh): It
has been discharged. -

Shri Ramalingam Chettiar: Apart
from that, to deal with such questions,
Government should make up its mind
as to what powers it is going to tike
and how it is going to deal with these
cases. I would ask the hon. Finance
Minister, if he really wants capital from
foreign countries or from India to
clearly enunciate the Goverament's

licy and have it embodied in an Act.

he Bill, as reported by the Select
Committee may, if necessary be amend-
ed, and brought again before Parlia-

‘'ment and passed as early as possible.

Shrimati Renuka Ray (West Bengal):
Last year when I spoke on the Budget
I emphasised the point that the method
of presentation and the structure of
the Budget were such that it confused
one and it was very difficult for a lay-
man to understand it. I am very glad
that the new Finance Minister has put
a very clear picture of our flnancial
position before the country, both in
regard to the capital side and the
revenue side of the Budget. There has
been no jugglery either of the words
or of figures. He has transferred cer-
tain items—quite rightly—from the
capital budget which should come in
the revenue budget and which was
placed in the past to capital account
merely to show a lower revenue deficit.
I can understand the difficulties the
Finance Minister has to face and also
appreciate them. I told the previsus
Finance Minister in this House last
year that his rosy dreams of greater
production and capital formation with
more and more concessions to our
speculator capitalists would nrot be
realised. This prediction has more
than been justified. I think the pre-
sent hon. Finance Minister realises
this and so he has based his budget cn
taxation proposals and not counted on
borrowings too much.

At the same time, I am constrained
to say that these taxation proposals
are not based on the canons of pro-
gressive taxation and affect certain
sections of society very adversely. I
want to refer first to the marginal
income-tax paying group. In the case
n! those who earn Rs. 5,000 a year or
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Rs. 12,000 a year, the Finance Minister
stated that they will only pay eight
annas per month or 12 annas per month
more as the case may be. But he
has not taken into account the indirect
taxation that he has also brought in
and which affects this group most
adversely. It is true that he said that
it is only luxury or near-luxury goods
that he has tried to tax. To some
extent he has succeeded in this attempt,
but there is a large incidence of taxa-
tion, I mean of indirect taxation which
will affect the poorer sections of society
very gravely. We have to consider
whether the disappearance of the poorer
middle-classes of our society is a
phenomenon which is good for society,
Taken with the inflationary spiral which
has again risen since January, it is for
us to consider whether there is any
margin left for this extra imposition.
They are going through great hardships,
but I do not want to dwell on any
harrowing tales of their hardships.
Let us be practical realists and apart
from any such hardships, let us see if
it is good and beneficial in the presemt
context” of things that in this country
this class of people who try to main-
tain a minimum decent standard of life,
should disappear. This minimum
decent standard of life is not being
provided by the welfare State as yet
But if this group disappears just now,
that would merely mean that the
numbers who do not have these bene-
fits, these nation-building services,
who do not have education or a

minimum health standard would
increase. = The curtailment of such
services and the number of have-

nots will be greater than before until
such time, of course, as the welfare
state steps in and provides for such
benefits. Therefore, I would ask the
hon. Finance Minister to take this into
account even now and try to make it
possible for those struggling poorer
sections to continue to exist.

The last speaker has mentioned the
Estate Duty Bill. I do not understqnd
what happens when such a progressive
piece of legislation comes up. When-
ever such progressive piece of legisla-
tion, whether social or economic, which
would bring about changes beneficial to
the country, is brought forward, mey
be the Estate Duty Bill or the Hindu
Code Bill, we find invariably they are
somehow or other shelved or delaved.
This does affect the country very badly.

Shri Sidhva: How does the Hindu
Code Bill come in?

Shrimati Renuka Ray: I am referring
to Bills of social or economic importance
such as the Estate Duty Bill or the
Hindu Code Bill,
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Well, to come back to the taxation
proposals, I am surprised that the
Finance Minister who has put such a
clear picture of the financial position
before the country did not think of en-
hancing or bringing in a high death
duties which would have brought in
considerable income and thus cnabled
us to extend the welfare services. Either
the nation-building services could be
extended or a reduction of deficits
made possible. I would of course prefer
the former. There also seems to be
some confusion with regard to un-
earned income which comes from rents
and profits. It is an acknowledged fact
and even the most conservative man
will acknowledge it, that such unearned
incomes from rents are unjustifiavle.
Why should there be a distinction be-
tween unearned income from rents and
unearned income from profits? I can
understand that in the case of income
accruing as a result of some skill or
ingenuity of the entrepreneur and where
the persons concerned help increased
production, a distinction should be
made. But the unearned incomes from
profits utilised for speculation purposes
or to increase the inflationary spiral
should not be left untapped. I would
ask the hon. Finance Minister to con-
sider whether he could not put in death
duties in the Finance Bill through
which he can mop up a good deal of
this un-earned income which could be
utilised to much better purpose. We
recognise that we have to have a mixed
economy and that at present we can-
not hope to bring in equal distribution
as greater production is of vital im-
portance. It js the yield or the output
that counts and we cannot get any-
thing for nothing. But here is a section
of society which is getting something
for nothing and surely in these days
of such tremendous economic stress it
is liiygh time that they are tapped pro-
perly.

An argument might be advanced that
the small investors will in that case
not come forward or will do so less
than they have done in the past, but
I am not talking of all inherited income
hut incomes over a certain level which
should pay death duties and so this
argument is not valid.

Turning to general policy we have
said in this House time and again trat
nation-building services have been
shelved. We are faced with a vicious
circle here. There are many things
that cannot be done bhecause our
resources are very limited. But I
would like to ask from a practical
point of view, how does a nation
increase its output, if those throuzh
whom it has to increase it, are not
trained? Yet their training has not
been uncertaken. One of the major
difficulties is that we also have not the
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trained personnel through whom to
extend these services. But even in
regard’ to this, suggestions have been
made more than once in this House
and they have not even been examined.
We have said that in regard to social
services they can be expanded through
mobilising the youth of this country.
It can be made a condition precedent
to the grant of a university degree
that the candidate shou!d put in two
years social service. Surely this is not
something which could not be practi-
cally implemented.

Then, the greatest ohstacle in the
path of our progress is the machinery
for implementation. I am not speak-
ing of the personnel of the administra-
tive machinery, though shifts and
changes in the personnel are necessary,
it is the procedure of administration
that matters and I am sure many
among the personnel themselves would
agree with me in saying that undue
delay takes place and there is lack of
efficiency due to the machinery which
we have inherited from the past regime.
Therefore Government should see that
they take drastic measures to change
the machinery. I will give one small
illustration, We talk about controls and
decontrols. There are certain people
who want licence in the ecunomic
domain and they are against controls.
They get the support of many cthers,
only because the machinery is so in-
efficient and irksome and nothing has
been really done to any discernible
degree to improve that machinery.
have not got the time to go into details
but I hope that the suggestions of the
Estimates Committee will be taken into
consideration and implemented.

Lastly I want to say that this lack of
a firm policy in the economic and
domestic field has led to many difficul-
ties and has resulted in an amount of
disappointment. I do not believe in the
counsel of frustration or despair. I do
not think that any slogans or enuncia-
tion of any ‘isms’ or a mere change in
the colour of a Government will bring
about the necessary changes that we
want or produce foad, cloth and shelter
for the people of this country. There
are certain practical things which can
be done and should be done here and
now. I am glad the Prime Minister is
in the House and I would make an
appeal to him. He had the firmness,
determination and courage to pursue
the foreign policy of this country irres-
pective of the doubters and irrespective
of those who tried to discourage him
and who later have come to recognise
its soundness and have upheld that
policy. T would tell nim that if he puts
that same determination, that same
courage and that same firmness into
the implementation of a purposeful
ecoitomic policy in this country, I am
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sure that we shall be able to go ahead,
that progress and prosperity will come
‘to this country and that the vast
‘majority of the people will enthusi-
astically support him.

. Prof. 8. N. Mishra (Bihar): Although
# is as pieasmg to have new and
‘beaming faces strutting the stage as
iPinance . Minister every year, as new
carnations and pansies coming to our
garden every spring, I would like you
o consider seriously the effect of
rhene changes on the economy of our
country. It is indeed very sad that
for the last four years our economy
has not had the time to settle down.
It has not had the time to take root
and blossom forth in due course of
" time. I think it is because of the fre-
quent change of Finance Ministers
that our economy is fluid and amor-
phous in nature. Every Finance
Minister, if I may be permitted to say
80, has his own brain waves and the
result is that our economy so far
remains quite uncrystallised and has
, absolutely no distinctive character. We
'~ may have as a resu't a gain in aesthe-
" tics but the loss in economics more
than offsets it.

Recently the appointment  of
‘Mr. Tyagi as Minister of State for
Finance kas been universally hailed
and I am one of those who have great
admiration for him. I have been till
now very much sceptical as to wghether
a mixed economy could work in this
country or anywhere else quite success-
fully. But when I find Mr. Tyag: and
Mr. Deshmukh fitting harmomogsly in
the same frame, my apprehension cn
this score is completely ruled out, It
seems to me now that after all mixed
economy is indeed a probability in this
sountry!

Now so far as the Budget i{s con-
eerned it does not form an integral
part of any long-term plan. Budget
in this country has come to connote
some gort of an ad hoc effort to pre-
vent financial deterioration from year
t0 year. It has therefore nothing
positive but only a negative ratis-
faction to offer. It has not yet become
an instrument of progress, cial
development or social welfare.

I would next come to what I think
as almost r~onflicting views expressed
by our different Finance Ministers.
The House will recall how last vear
the Finance Minister held out the hope
of progressive tax reliefs and conces-
sions. Had he remained. the wheel
would have come full circle. He had
expected many things but later events
which transpired gave a direct lie to
all his expectations. Now the present
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Finance Minister has his policy of in-
creased taxation. I do not know what
contrary results or favourable returns
are in store for him. But this is sure
that this sort of conflicting views from
year to year is going to affect our
economy rather adversely.

I am not one of those who believe in
a particular type of economy, so far
as the doctrinaire approach is con-
cerned. But if our Government stands
for a mixed economy I would like it to
consider what would be the atmosphere
or the framework in which this mixed
economy is going to work. There is
one mixed economy working under
capitalism in the United Kingdom and
there is another kind of mixed economy
working under socialism in China. But
what would be the atmosphere in which
this mixed economy is going to work
in India? This is a very vital thing
which our Government would have to
decide. It is what I would call a
double-think economy or if you would
permit me to call it using a somewhat
technical psychological expression. a
‘schizophrenic’ economy in which we
find ourselves. In terms of capitalism
it is giving abundant reliefs to the
upper taxpayers and at the same time
by a Planning Commission trying ‘to
regulate and plan our economy. So it
is a double-think economy and I think
it is time enough that Government made
up its mind about the institutional
aspect of planning and social approach
and gagve a definite form 1w our
economy. '

I would like to characterise in my
own way the Budget that has been pre-
sented by the Finance Minister. I con-
sider this Budget as prudent but at the
same time politically purblind. T con-
sider it financially stabilising, at the
same time economically policyless. That
is my reaction, However, it is, indeed,
a very legitimate child of a creature
of circumstances, and as all of us are
creatures of circumstances I have
absolutely no doubt that we shall bless
it and fondle it. We shall try to sup-
port it with hope and faith to the
utmost extent possible. On one thing
I would like to congratulate the Finance
Minister. This time the Budget secrets
were more closely guarded than
generally before in our experience; it
is indeed a great tribute to him.

One thing, however, that struck me
as very surprising was that the Finance
Minister was not proving as cautious
in his monetary policy as he should
have been. I would like you to con-
sider one of his remarks during Budget
Speech. When the Finance Minic‘er
said that it would not be over-ontimistic
to raise a loan of about Rs. 140 crores
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‘by market borrowings, what was he
hinting at? Was he not_hinting at a
higher rate of interest? Did he not in
that way let the cat out of the lag?
It is a rather surprising revelation and
I would like the Finance Minister to
clarify this point during his reply to
the debate.

Admittedly, the most important and
baffling question so far has been that
of capital formation. Production has
been stagnant and there has been
absoluytely no significant sign of expan-
sion in any direction. Capital forma-
tion has been at a standstill. The
figures in my possession show how pro-
gressive tax reliefs granted to the
capitalists from year to year Lave
brought diminishing returns, In the
year 1948-49 reliefs to the tune of
Rs. 4-75 crores were granted, and what

. Wid they bring about? They did bring
about a good thing by way of recovery
in the general index of production. In
that cheerful year, as 1948 was called,
the general index of production stood
at 1141 and investment amounted to
Rs. eleven crores. In the year 1949-50
the tax relief granted was Rs. five
crores through the abolition of the
capital gains tax etc., but the general
index of production completely slumped
down and came down to 104-8. In 1949
the investment level came down to
Rs. seven crores. Similarly in 1950-51,
Rs. 14-99 crores was the tax relief
granted by way of abolition of the
B.P.T., reduction in company tax etc.,
but the general level of production
stood at 100-6. Now, I would like you
to consider whether having given
serious thought to these figures, are
we not slowly driven to the conclusion
that this sort of truce,  this sort of
‘Munich’, as I may call it, with the
capitalists must now end? We do not
want that there should be any step
taken which may dislocate our economy,
but we do want that there should be a
complete change, a radical change, in
our approach to capital formation. I
do not want to lay myself open to the
charge that people simply view things
in a sort of a doctrinaire fashion, in a
theoretical vacuum, and therefore, I
would place before the House and be-
fore the Government my own view of
what else can be done in the circum-
stances. My approach to the problem
is this. The only course now open to
us 1s more and more direct taxation,
and increased mopping up of the sav-
ings of the people. These are the only
things that we can do in the circum-
stances. The capitalists have not played
fair. That is quite clear. For them there
could not have been a better chance
for the orgy of money-making. Well
what do we find even then? We find
that no new industry has been started.
Rather, the capitalists have shown utter

864 PS
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incapacity to utilise even the existing
plants and machinery. And so it
seems that capitalism in this country
has no foresight, no initiative, no
creative role to play. Nevertheless if
Government feels that reliefs and con-
cessions should still be given to them,
I would like it to lay down some basis
for such reliefs and concessions. Gov-
ernment must draw up at least a five-
year plan according to which only those
industries should be given reliefs and
concessions which show a certain
amount of responsive investment and
production. Such a plan should be
drawn up by the Government and cn
the basis of that alone should reliefs
and concessions be given.

I had expected that the Finance
Minister, having had all the experi-
ences of the last three or four years
before him, would have launched upon
such a scheme. Alternatively he
should have imposed more direct
taxation without drying up the sources.

Mr. Chairman: The hon. Member
may continue after Lunch.

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

{PaNDIT THAKUR DAs BHARGAVA in
‘the Chair]

Prof. S. N. Mishra: I think you will

"recall how I was suggesting some

methods that may be adopted by the
Government in view of the attitude
taken by the capitalists. In my opinion,
the: capitalists in this country seem to
believe in the doctrine, “I shall be
drowned and nobody can save me”.
If our Government and the country
do not tegl any pleasure in being
drowned with them, we have to adopt
some other methods,—not those that
we have followed so far. What are
the other methods? I suggested a
judicious combination of direct taxa-
tloq and interest-bearing compulsory
savings; but.the scale must be over-
weighted on the side of direct taxation
and none except the very poor should
be left out of the scheme of compulsory
savings. For the mopping of the sav-
ings in the lower ranks of the people,
I was suggesting interest-bearing com-
pulsory saving in the form of surcharge
as taxes. If we can devise machinery
for the purpose, it would be easy for
us to reduce the expendable income of
the community to the real income and
thereby the evils of black marketing
and the circumvention of rationing and
controls could also be rooted out.
What is the trouble with our present
economy? It is that there is too much
redundant purchasing power in the
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hands of the people and we can only
reduce this by compulsory saving and
no other method. But why should
people save? You must give them an
inspiring object. They shall pay for
what they want, but give them what
they want.

Let me now proceed to examine
whether we have been making any
progress towards a welfare State. In
this connection it would be interest-
ing to examine some figures. The
Defence expenditure in 1Y48-49 was
Rs. 146:06 crores while the social service
expenditure was about Rs. 4-54 crores.
In 1949-50 Defence expenditure was
Rs. 148-86 crores while social service
expenditure was only Rs. 5:29 crores.
In 1950-51 Defence expenditure was
Rs. 179-47 crores while social service
expenditure was Rs. 7°98 crores. In
1951-52 Defence expenditure is esti-
mated at Rs. 180-02 crores while social
service expenditure is estimated at
Rs. 940 crores. In working out social
service expenditure I have taken into
account education, public health,

veterinary, co-operation, broadcasting .

etc. Comparing the figures of 1938-39
and 1950-51 for the whole of India, we
find that there is an encouraging
increase in the social service expendi-
ture. It was Rs. 178 per head _in
1938-39 whereas in 1950-51 it was Rs.
8:39 per head. But the question is:
does spending more mean more social
service? We find that the salary con-
tent of our Government has been in-
creasing from year to year. In 1938-39
the salaries amounted to only Rs. 36
crores, but in 1950-51 they amount to
Rs. 135 crores. So, a preponderating
part of our income is being spent on
salaries—not on social services of the
real kind which people need. The
Education Ministry has a Budget pro-
vision of only about Rs. four crores,
which comes to not even one per cent.
of our whole Budget, which is indeed
a great national shame. We have to
strengthen this Ministry, and spend
more on education, or else we should
scrap it and not talk of a welfare State.

In this connection, if you examine the
salaries of our civil servants you will
find that they have been getting almost
the same pay as civil servants in some
of the most advanced and prosperous
countries. In the U.S.A. whose national
income is 21 times that of our national
income, the highest paid civil servant
gets about 13,500 dollars a year where-
as in our civil service a person of the
rank of Secretary-General gets about
Rs. 4,500 per month, which comes to
the same thing. Let us now compare
the disparity between the highest paid
civil servant and the lowest paid civil
servant. In the U.S.A. the ratio is
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1:8; in the United Kingdom it is 1:23;.
in Australia it is 1:12; in India it is
1:72. And if you compare the salary
of the lowest paid civil servant with
the salary of the Secretary-General the
ratio becomes 1:82. This is a thing
which I would like the Finance Minister
to look into and see whether we are
really minded for establishing a wel-
fare State and equalitarian society.
We are spending such huge amounts on
unproductive elements. This expendi-
ture should be curtailed and hiatus.
between ‘high’ and ‘low’ reduced to the
minimum, .

I would have liked to mention a few
more points, but since my time is up
I would like to congratulate the Finance
Minister on some of the good points in
his Budget before I sit down. I appre-
ciate his having imposed a duty on
liquor. This is in consonance with our
prohibition policy.. I appreciate his
having imposed a duty on the export
of coarse and medium cloth. This is
also very necessary in the present cir-
cumstances when the country is experi-
encing scarcity of such cloth. At the
same time, I would like to point out to
him very humbly that the impact of
taxation on the poor and middle classes
is quite unjustifiable. And if we want
a social equilibrium in our country I
would like him to remember what a
facetious Irishman said, namely,
“Between England and revolution there
will stand an army of bowler hats”.
Similarly, it is this middle class which,
if we can keep contented, will save us
ultimately from a shake-up. Let us -
not forget them and the common man
who form the backbone of any country.

ot fydft: awe  (Budget)
gy & o § oy & AW
azel F W foar, fRlr & wrAm
fafiez  (Finance Minister)
aee FrEgfa & o) R F fam o
T8 Tl ¥ R wew fafrex
TR A FT AR A AR o
f ;T @ Sl X SR A
Foy vHT fFar AR 9w F &
A FIST] HIT THRT AT TG
qrelf afs €1 e Y IR TR
AT R I WY e s R
X SRt 98w Fr F o7 oW W
€% Wi gEwar W g g ®
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faois @@ @t @ FQ & AR
frdnet rarTe SoMT AR €1 SRR
g7 i STeraaT ¥ S99 ¥W AT MY
5 g7 79 W T WA F, THFRL N
9T g | AT R W R Tg
g fFa@R N I€ A9qd FET
ofgd AR TER A g & I 9
frar At s Sfga gnt Wy
fam @it € 78 qfv swar fmr N
o 7 F@ & SRS aEr
i € @k famr o1 wne <
¥, afr @ Wi w1 waw @
fFeraTe d @ F FAiwel IR
st fi W favw o SeET %
FIE AT FIA BT GH [T AP
T T AT T waew
AT mamas = F oar
@ orl faRr § swar efad v
T AR FS @ A a0 am
T A@a¥ § qEg & s ar
aff P St TR & faeorw &,
fF Y suaead @aw § T o &
w7 § g9 weN aww E, W W
wifF o) uw s § fre ¥ afd
T T A AEN GFR qF TG
TR o & foy g e
ofa @ ST AT IR fEe awy
EE Y @ queat @@ & @)
wied o, agt a5 a9 w1 @ §,
IO O aml w1 Ao §, W q@
T FEN AE & ST A oA
¥ET A, @ foy Fg 5 e ¥ 9
WEFR far R, @98 dR
T &%, @ 99 U A 1w ;)
TEE 3 e & MR a0
faam sz fod @ | 99 e fa W
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F oW 9 o G a9 4, AT
FIRERA A a9 g AR
58 off 9z ara ag § fr e SY
T q9E1, I SNEEr a9e 9T,
S O g AW afm ¥
a1 W Foiy & Ayf F AT P T
s g W g Fdag N Fgw
5 a5 ave Tiiad ave o AR
g9 # I F N fagra 9 IR
SIATAT TG AT 9T, I QYT TS 97 Sy
T I wwar F whiae @ &R
wfed Faqmar 4t fF e fawamr
# wifreraear qroh wifed | R &
ghigiow fF /@ g@R 7 /A9
I ATAT 9T o gy i sA WA
WERT T aq@ FAT [ W I
FWE QI ET |

o gE ¥ g8« 7 g
4 9%y SR qwerr ¥ gwar fy
o7 G FET G ST FHAT | qH 9
wWIa T § fr SR aw wE &
9IS g S FHIT F qvT F qaw
¥ FB A ST, "2 A g o
AAE, A € P IEH R ST
e FX foar, sq 7 FE Wi @
FX 1 ST HATE N gSay S F
Fo gfaamd & o, 98 97 & W Q@ o At
T WHT 3 FAT €T
FT gH Bm o @R for |47 ag
T g fF A Yo ¥¥WT WX 4R
¥fog ffae & g0 g
FT @Al FAT 9 FATF IAT I3
™ € AR AT 9e ¥ g @|
fer o< e agar et €1 -
92 wmx frw ¥ foq @« qe@
T AN W AR A g
gre AT ¥fFT guR 4y wemaw
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[+ feady]

Fralcgz R aac F Are &
%3 Tac A} A<y {, @d @@
@ T Q@ 4 AT FARITM W
gaeg W wfew Qe T a1 W
€, WH w0 ¥Faw ah & Feaw
g A FwemHl N @ F gfe-
wor ¥ A T@ 9@, AT W
aed &, 37 AR g saw ¥
AT gAY @ i ag € f5 &
famd TR AT F s
TR afiw arg, 9T faedt #@
T aifas feafe & ¥ @=f 1
FJraEAr § IR JE gH M A
T Y ) g saw aré (Part) #t

W qE (Part) @ £za(States)

N aeE & o, g fad s ¥
IS F FER AT qAE F @A
¢ T I o & Eew A frg TG

JageT W omdr § F vEF A
§ oAy FT OIS FE | AG N
e aMyww (Explanatory
Memorandum) g I afaw
] @og & we[@m W@ fem g oW
¥ ¥ o7 fardl & fggw feaw
9T ¥HFTT T[T WT §, M AW §,
Ul faaer @ weEwr gem @,
¥ 39 AR § AW ¢ 7 7 IOt
FAX TN F Iqar Tw R
a1 §, 72 fFe 36X |, 89 N
M w3 IR W, faer w2, fom-
wo Ry A feRl arfe & o
Tg el wgrr T ¢ A WA
4 W N wd od ¥ af § s

w1 feaw feam € wawr o faa-
w A €

farsz siRwr, s, feelt ot
qq FW AWML T T F AW

13 MARCH 1951

General Discussion “n

=T F oAwE W WEAFO W
FRew 7 7@ fFar T | AEy §
T FAT g ¥ T §
7 #03 6 AT F JTar @A 8,
AT ST & FTAT SAAT A A
1§ Ifaq FTqT 7 7| AR ST W
et F  Afafafr ag @ odEg 7
¢ 9 Wawe T AP X oA a
W W 5w ¥ ad faar S
AN T X qF 93T A9 A
o A fev gat A F@ar gfw
TN TFFIS TF T B AA
qA HV AT F 30T Ja@e faar 2
fe & wWamw 79 7 9% | WM
‘@ TA F S AT 9T A § TR
gi 9T FAT faval 9T, IIT 9T
AT w1 AwT faear 2 AR IR
T N I 9E §, T ATT qATA
el X agg wr § dfFT @
“@r Y@ A faae W T @
¥ ST AYET AR faae T ad
faoar f& =g sl AT ot
W TFT IS X | IR T
g ¥ Wit awe ok X W@ FA
T I O AW T e @ qay
@ N I@ g 5@ g
¥oarerg Rl aff wor T @ e
AT T F A WM, Faf AT W@
Jfefaa § 1+ #if faafc & a8
W W n” 2am ¥ fog
g fafrex wgr g NE
wfrg =X fr o7 gvw 7 aif
T (chapter) ¥izw § ¥ a¥
e fog oy B Areew
waws o0 % foq few 1 &
qfeaa=q fafrex (Minister of
State for Parliamentry Affairs
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gRe WX Feqw  wERg ¥ wrdAr
wem fF oaEr e Tl & S afa-
fafs §3a®t aw ¥ o =W ¥
wiFsi 97 qe faaw ¥ & fog
gaa faom =ifgy, aifs @@ @6g
¥ o 9ud feAR @ 88 @R
Tt W affeafs gd aoer @F )
wg 9w feasa (general dis-
cussion) # W WFT ¥ ¥\ gt
Waew W @Y § I W T
= FT SR [ W qHE G
frear &1

™A T W G TG o @
AN I forsr w3 7 gARi F fog
agT & amal 9X FeHEd (cut mo-
tions) W@ =1 & ¥fFT g ¥
AR oW At gue wyr T fF aga
a_E A9 FfE, qEAFT S HRI N
S WY T A qgW F W IA
ITH L@ a9 § AIeA B AT
gl fear s 1 efed g/ e
AR & a9 FgA 1 AT A€ freT)
Ige guR ugr A saw Ty fag
AN 7 Fo g KR T

§ 5 wm AT 2 0
T grErd frad 9§, o
@ 9 | gF g T A W
e T e ar @ W awet
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O HY TS FEHA | g T qTEHE
& fimy TEw & 939 A% FHET
(Chief Commissioner )#r dafra
TG AT 74T &Y a3 A A AT
®f) graxd & 1 a9 e fr e far-
gal ¥ IR § Rew fafred (States
Ministry) ® % ¥ ™ =
9T (white-paper) frsrer T a1
WREE I F Fgr Tw a 5
“It is the undisputed right of the:
people in these territories to
modern amenities of Government
which should be the governing

consideration in everything that
we do for them.”

¥fFT 1 Tl F R A aw
g #rf fagw @ g € § A
aE qearrd  wifas (Advisory
Council) & &R T TR *T I7ar
¥ A€ g5 § | i Faw wEgeg N
TAT q7 FT AT § o=y i
Hiagicmar wag sfafafay ar safe
N TERHN WJ & for &
N W@ g FF F T g
TEr & S gfeadiwe F WX ¥R
g W fmor war
I T T @ AT @ A€y |er
fe o & ™ "1 IR W@ W@
€, =1 &Rz (Taxation) § ¥
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[ feadr ]
(Parliament) & &awil & agd M
& far & o= 5 gF o o A
g fd = fr wo@
qwe § @ gw A fow s
F wel @1 @ e @t T
¥ ot oo fed @ § v A foun
§fr P @AY j%o-4t N
amE A FAT ATH oI TAT 4@
WG F A aF § GAH 99
N aE N FAT TAERT I
o wE g Th T A A
AT THEET o1 AR A FAT A5G
& FT S Fh ¢ 9§ § ag fee
o9 # s § St ag T § )
R W # W ofwr F
FUAMET TAT AT AV [ AT Frew
f& & sl qm@ T@ AR F FF | AR
™ Ty fFima omd @t g
q oA R TR gW guET FW
AN AT FaE@ f wna | e
T FQ SR F PN N W
& it @@ ¥ S A g
w W T8 o gwfr s@-
far & wa § g AW I @
fe @ dRmw fauaee  foseewm
(No taxation without repre-
sentation) srafa femr wfafafaes &
o T T A 9w fmedre

13 MARCH 1951

General Discussion 4478

v oS AR T F oak 7wk
foig @ gu @ T@ « w@W
@ Tifgd | s ¥ a9 F fog
%eww® U ( Fundamental
right) 1o afver a7@, ¥ N
wifedt ( Equality—swmar ) &
e A o F T N R
TUEY T W G fwar | qg a°
T AT oA g

N AT FT oA § W
e ¥ feud 7 w3 f5 4 agwa
§ a §8g ¥ @R I qur e
@l & ot 'R W fawy Far A
>fer Star s FYeT F wgr fF
ag PR wgw (Sugar Muddle)
g, ag faed wes  (Sindhri
Muddle) gam, snfx afz G st
FEH A [T AL 1 A AT
TE St WAl § Agr 9% AT faar
R wg 5 @ A oTifge frag
@A @S & wgw 5 oW A
AT FY AT [ Ifge ) 9
N AN R T FA I TF N
oo oew A g B s e A

TH IE A FW ST F T W
gyaer F€, g0 W ©e 3w
FEm N aew QfF g aw
THd T AT W g1 e A
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B T T SIEY | @ A
g & fF g7 9 Y quel A
9T F GWH @ | qETH IS A
FREA F qOFT I3 § 5 gwAwd
FIFT FT A=S F=H qAl F1 =Ar
F o @ AR wOE & @
TFR 7 wf wF w0 5§
0 AR TR & gvE Afedl AR
wfesa 1 @

Fery WREw, ¥ EWe ¥ qfas
a9 TG ¥AT Aigar e faa A=A
A ¥ FgWlH AW U F w4l
§ IR § W@ ¥ SR oW A
Y MTEEAT §

(English translation of the above
speech)

Shri Dwivedi (Vindhya Pradesh):
Many Members of Parliament have
participated in the Budget discussions
and some of them have praised the
Minister of Finance while some of
them have criticised him. Some of
the Members levelled severe criticism
against our Minister of Finance gnd
they expressed their resentment against
certain provisions in the Budget, and
these included persons like Acharya
Kripalani and Dr. Syama Prasad
‘Mookerjee., Today, Shri Thakur Das
‘Bhargava has also expressed his views
and has said that he does not consider
those persons good who are accustomed
to speak ill of our Government and
want to raise voice against her. He
'said that the cry of the time is that
‘we should organize our country and
should strengthen the hands of the Gov-
«ernment. 1 am of the opinion that we
must strengthen the hands of the Gov-
ernment and should not criticise them
for every measure. Our Minister of
Finance is never moved by commenda-
tion or condemnation. We have
-assembled here, not with the intention
-of commendation or condemnation, but
our duty is to comment upon the
figures of receipts and expenditure, or
-on any other subject, because we have
perfect liberty of doing so. But com-
ment does not mean that we should
blindly either shower praise on it or
condemn it outright without thinking
-over it. T think, there is no person in
India who is against the Government
*ut there is maladministration on which
‘we have to say and we must say he-
cause it is the only way by which we -
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can convey the grievances of the
public to the Government and our
Minister of Finance can find out ways
and means of removing these difficul-
ties. Therefore, as far as the Budget
is concerned I support it. But regard-
ing certain things about which I feel
I must say, something, I will certainly
submit, so that the Government may
consider them and if possible try to
remove the difficulties.

Last year, I had expressed my views
on the Budget and at that time Shri
John Matthai was working as Minister
of Finance. I had specially said two
things regarding the Budget which was
presented by him. The first was that
the budget was a capitalist budget be-
cause it contained provisions for the
exploitation of the common man or the
middle class, The second was that it
was not a Gandhite budget because it
ignored the ideals of the Congress. The
budget was against the interests of the
common man and I had asked for a
change in the Finance Ministry. I was
much pleased to see that the Govern-
ment of India considered my request
and appointed Shri Deshmukh in place
of the previous Minister.

I had great expectations from Shri
Deshmukh but whether he understood
the situation or not, is not clear. But,
I am sorry to say that instead of drop-
ping anything from the budget of Shri
Matthai he has added certain things
to increase the burden on the common
man. He has accepted the principles
of Shri Matthai’s budget in toto. The
concessions which were offered to the
capitalists by Shri John Matthai have
been substantially enhanced by him. He
has imposed additional taxation of
Rs. 31 crores on us. I have observed
that the expenditure of the Govern-
ment has increased by Rs. 78 crores
during the years 1950 to 1952 and
instead of decreasing, it is increasing
daily. In spite of the fact that economic
plan and other plans for our country
were placed before us we noted
that there was no improvement in the
figures of the budget. As the expendi-
ture is increasing so the problems be-
fore our country are also becoming
complicated. The only reason of this
is that we do not look towards the
problems from the point of view of

the public. We do not pay any atten-
tion towards the demands of the
public.

The most deplorable thing is this
that we do not pay any attention
towards the financial conditions of
those erstwhile States, which have come
under our administration due to the
enforcement of the integration plan.
We never care to look towards the P:
‘B’ and ‘C’ States. We have got the
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same structure of our budgets as was
during the time of the Britishers and
I find it difficult to describe the extent
to which the Part ‘C’ States have been
ignored. The explanatory memorandum
which has been presented before the
House by our Minister of Finance
throws light on the receipts and expen-
diture, concerning the Central subjects
and detailed explanations have been
Eovided regarding the other provisions
the budget; but there is no state-
ment regarding the Part ‘C’ States.
No reasons have been assigned as to
why the revenue receipts and capital
expenditures have increased and why
new taxes have been imposed. There
is no explanation as to why the expen-
diture of the Vindhya Pradesh, the
Himachal Pradesh and Delhi has been
increased and what are the heads
under which the expenditure has been
made. No explanation has been given
in that Memorandum regarding the
figures of receipts and expenditure con-
cerning the Vindhya Pradesh, Ajmer
Merwara, Delhi and Coorg and other
Part ‘C’ States. There are some eleven
States like that in India having a
population of about a crore. We do
not provide any opportunity to them
to raise their voice, and even the repre-
sentatives of such States are not given
any opportunity ta speak on the Budget
in the House. Today is the third or
the fourth day of the Budget discussion
and uptil now only one person i.e.
myself, has been allowed short time to
speak. The representatives of the Part
‘A’ States are given opportunity to
speak on the Central subjects and the
provincial legislatures debate on their
own budgets. But as there are no
legislatures in the Part ‘C’ States, they
do not get any opportunity of discus-
sing the local matters and even in the
House they are not given ample oppor-
tunity to express their ideas on the
budget. The most distressing thing is
that no mention has been made as to
which of the items of receipts and ex-
genditure have been stated. where they
ave been stated' and why. The posi-
tion has not been clearly put forth.
It would have been better had the
Minister of Finance added a separate
chapter in the Memorandum about the
Part ‘C’ States or would have brought
out a separate Memorandum regarding
each of them. I would appeal to the
Minister of Parliamentary Affairs and
the hon. Speaker that the representa-
tives of the Part ‘C’ States should be
allowed more time to speak on the
Budget, so that they may be able to put
their views before the House on the con-
ditions prevailing in those States. They
do not get any time for discussing the
local matters and the changes which
are taking place in those States. Dur-
ing the discussion of the Railway
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Budget, I had intended to move several
cut motions regarding the development
in the Vindhya Pradesh, but when the
time came we were asked not to go into
lengthy discussions as the time was
short, It was also said that those
Members who would participate in the-
discussion of the Railway Budget will
not be given any opportunity to speak
during the discussion on the General
Budget. Therefore, we did not get any:
opportunity of discussing our local
matters, only Shri Awadesh Pratap
Singh from our State could express his

- views

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): Is it not sufficient?

Shri Dwivedi: Yes, it is not suffi-
cient. Had there been a legislature in
the Vindhya Pradesh, 60 persons would
have got an opportunity of expressing
their views. But here there are orly
four representatives and out of them
even two are not given an opportunity
of expressing their views and you can
well understand how is it possible to-
pull on like this. Our problems are
great and even if we are not allowed
an opportunity to discuss them here,
how would we solve them?

You can well imagine what kind of
administration it would be where the
personal administration of the Chief
Commissioner has been imposed in
place that of those totalitarian Princes:
A White Paper was published by the
States Ministry regarding these States.
It was stated in this White Paper:

“It is the undisputed right of the
peuple in these territories ‘o
modern amenities of Government
which should be the governing
consideration in everything that
we do for them.”

But, so far, neither any legislature
has been set up, nor any advisory
council has been appointed nor there
is any agency which could maintain
contact between the public and the
Government. - The budget sent by the
Chief Commissioner is the final thing.
There is no representative of the publie¢
to point out to the Government as to
what should be done. The four Mem-
bers of the Parliament from those
States could not know anything about
the budget of those States till the very
day on which the Budget was pre-
sented. They could not know as to
what were the sources of income and
what taxes were to be imposed. Believe
me, only Shri Shambhu Nath Shukld
was allowed to speak on the budget
last year and even that when he gave
assurance that he would speak im
favour of the budget. That was not &
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bad thing. But last year even he
could not know about the increase in
the grazing taxes and the fees of the
schools and colleges etc. What was
the result? The members of the
opposite party accused us by saying
that we had sold ourselves because
we did not know as to what had been
done for our States. Even regarding
this Budget, the figures which have
been provided to us, i.e. the repre-
sentatives of the Vindhya Pradesh, by
the Ministry of States show that the
receipts during the year 1950-51 in the
Vindhya Pradesh were Rs. 2 crores and
23 lakhs and for the ensuing year they
have been stated as Rs. 2 crores and
51 lakhs. I do not know as to what
are the sources of income for the extra
amount which forms the difference be-
tween Rs. 2 crores and 23 lakhs and
Rs. 2 crores and 51 lakhs. Had this
been clearly stated in the explanatory
memorandum, then I would have had
the opportunity of saving somethong in
this connection. If we had protested
against certain taxes you mignt not
have imposed them but had we
shown our support for them they might
have been imposed. Taxes are imposed
without taking into consideration the
opinion of the publicc You do not
afford opportunities to the representa-
tives of those States. Though, in
America the first cry was ‘No Taxation
without Representation’ yet no oppor-
tunity is given to us. Our Government
is our representative. Shri Jawaharlal
Nehru is our representative but you
can know about the local things only
through the local representatives. Here
there are not too many representatives
from the Vindhya Pradesh—they are
only four in number and still they are
denied an opportunity to speak. It is
a matter of great regret that you
framed fundamental rights and made
provision of equality for all but still
the Part ‘C’ States are denied those
rights and egquality. Therefore, I appeal
that you should always keep them in
mind when doing anything regarding
these States

-

Bt as far as the Budget is concern-
ed, I am in_its favour, and there is
nobody outside the House who criticises
the Government. But, as Acharya
Kripalani has referred about the ‘sugar
muddle’, the ‘Sindhri muddle’. and so
on so we should give a reply to such
allegations. Shri Thakur Das Bhargava
delivered a speech in which he said
that Members should not speak like
that. I say that there should be free-
dom of speech. They have a right to
gxpress their views. Our duty is to
rebut an argument by giving sound
reasons for that. We should put forth
such arguments as may prove that the
thing which is being said is wrong.
Shri Awadheshwar Prasad Singh did
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the same thing yesterday. He enumerat-

ed the achievements of the Govern-

ment. I admit the fact that had there -
been any other Government in place

of the present one, it could have never

been able to do such good work within .
a period of three years. But, we have

our weaknesses, and we must remove

them. The way to do it is that we.
should put before the Government their -
shortcomings. The best way to counter-

act all propaganda against the Govern-

ment is to place before the public all

the achievements of the Government

and at the same time tell the Govern-

ment her shortcomings.

Sir, I do not want to take much time
of the House but I would appeal to the
Minister of Finance to pay greater
attention towards the Part ‘C’ States.

The Minister of State for Finance -
(Shri Tyagi): I intervene in the debate -
at this stage to make a few general
observations on the budgetary position
with reference to the points made by
the hon Members who have parti-
cipated in the debate. My hon.
colleague the Finance Minister will deal
with the various individual points
which have been raised in the House.
I, as the House knows, have only
recently joined the Treasury Benches
and consequently my approach to the
budget is more non-official than official
as yet. I know my limitations. I have -
not yet had occasion to peep into all
the departmental functions of my -
Ministry. I have been given the work
of revenue and expenditure by the hon.
the Finance Minister to look into, and
the economic side of the Ministry is
exclusively his own business. If is
therefoz:e not proper- or fair for me ‘o
dabble into the economic side as I used -
to do when I was on the other side of
the House. There I expressed my own
views, but I cannot do so now. I can
reflect them only in discussions with
my colleagues, and whatever views I
express here in this House are the
collective wisdom of the whole of the
Cabinet. I can only be a mouthpiece
to express them, because no Minister
speaks individually for himself.

As regards the short stay of mine on
these Benches I must confess ‘hat T
have a good story to tell, becausa since
the time I have come I have had co-
operation from all sides. The officials
are in a very co-operative mood, and so -
is my chief. My friend Mr. S. N. Mishra
says that my colieague and I, are a good
mixture or a gueer sort of mixture, to -
;‘leﬁectI a mixed 9cono‘;'ny. I do not know

ow_ I am mixing, but I must ass .
the House that if at all I mix, I mixu::
gram with wheat but not as grit with:
wheat. Even though I have been mixed
with quarters which my friend 1hinks
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[shri Tyagi]

were not quite according to my kind, I
must say that I have mixed with the
Government which is a Congress
Government, and I have been in
the Congress for the last thirty
years. I assure the House that
by this mixing I am not going to lose
even a shred of my Congressmanship.
I will stick to all the principles by which
the Father oi the Naiion stood, by which
our leaders today are standing. And
after looking a little at this Budget and
after studying it I have nothing to be
ashamed of or to be sorry for.

It is not only a question of your
managing the figures in a budget. As I
feel, 1 still have the layman’s mind and
I think that the layman’s is the truer
mind. My feeling is that the budget of
a nation is only a reflection of the
mathematical total of the budgets of
all the individual families of a nation.
It is only when the individual budgets

- of the families are properly balanced
that a nation’s budget can he properly
balanced. So, if the House wants to
balance this Budget we have to start
it at that end, on the ground, on the land
where people live. If their own budgets
are balanced, then only will this Budget
be balanced. Therefore, to have
prosperity in the country and to have
a welfare State this is the first thing
that a Finance Minister or the Govern-
ment has to look into, namely, to see
that the individual families are happy
with their budgets. It is from that point
of view that the nation’s budget has
to be framed.

Let us examine this budget in that
way. How can we make the individual
families happy? The Government is not
-unaware of the fact that the middle

- class people and middle class families
-are really suffering the most today
and that it is becoming very difficult
¥or persons who have ordinary incomes
of Rs. 100 or Rs. 290 to balance their
budget.

Shri Sidhva:
realized that.

Shri Tyagl: Of course everyb
does realize that the middle clas:yta;.g.i’-
lies need some sort of help in the matter
of giving them employment or adding
to their income. Unless these families
are happy there can be no welfare in
the country because the country is com-
posed mostly of these families and not

--of the families having big incomes.
From that point of view let us see how
- our budget stands.

Since the Congress came to power let
us examine the position of Income-
tax alone. When the Congress came
into _power the lowest slab of income
for Income-tax purposes was Rs. 2,000
and above, probably in 1947. From
Rs. 2,000 we raised the slab of exemo-

I am glad you have
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tion to Rs. 2,500. After that, in 1948,
from Rs. 2,500 we raised it to Rs. 3,000.
Then again, in 1950, it was raised from
Rs. 3,000 to Rs. 3,600. Further, in the
case of the joint Hindu family we raised
the exemption slab to Rs. 7,200. As rfar
as assessment of Income-tax is con-
cerned the House will therefore agree
that gradually we have seen to it that
the lower slab is being exempted,
because the lower slab is one which
goes into the middle class of the society.

Shri T. N. Singh (Uttar Pradesh):
Continue the good work this year also.

Shri Tyagl: It is being continued.
So I say that in the matter of taxation
our policy has noi been to tax the
smaller man. It has been to give relief
to the smaller man. In the matter of
Income-tax we have given them relief.
Taking the numbers also, the total
number of persons under Income4ax
today is hardly 0.2 per cent. of the
whole population. When the House
thinks of Income-tax it must always
keep in mind that it is only 0.2 per cent.
of the whole population that is involved
in the matter of Income-tax. But even
with rzference to that little percentage
we have seen to it that gradually we
have exempted the lower income man.

3 p.M.

The time at my disposal is 15
minutes, which is too short for me
to reply. (Interruption). Let us see
how we are spending the revenues.
The only thing that Government can
do is to distribute the revenues back
in such a manner that the smaller
people can draw the best advantage
out of it ; and the welfare State can
be brought into being only by adding
to their income. What are the ways
of adding to the income of the smaller
man? Give him facilities to earn
more and more. This is one way.
Another is, of course, to manage the
State in such a manner that the
peoples’ expense ratio may come
down, so that they may have to spend

. less. These are the two ways in

which the budget is ordinarily balanc-
ed in our own families. We try to
earn more and try to spend less. It
is only by these two ways a_success-
ful household manages its budget. A
lot of money which comes into the
coffers of the Government has to go
back to the people. Let us see how
we distribute it amongst the people.
If you look into this year's Budget
you will see that we are giving sub-
sidy on imported foodgrains to the
extent of Rs. 21 crores and 32 lakhs
of the taxes we intend to collect

year and the bonus on food procured
is Rs. four crores. All this goes to
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:the persons who deal in food and
those who eat. In fact this goes
.directly to the citizen, to the tax
_payer immediately because it goes in
the shape of giving relief......

An Hon. Member: This subsidy goes
only to the population in the urban
.areas to the detriment of the rural
population.

Shri Tyagi: That is perfectly right.
It goes mostly to those areas which
.are rationed areas. I admit that.
There is no denying this fact, but
then, those areas are also in India
and there are middle-class men in
those areas too.

Then there is grow-more-food. Now
Rs. five crores and 31 lakhs go cirectly
to the ‘grow-more-food’ campaign. It
goes directly to the rural areas, be-
cause food is mostly grown in rural
areas and not in the urban areas. Then
there are loans to the extent of Rs.
eight crores and 69 lakhs given for
the same purpose of ‘grow-more-food’
scheme. Then land reclamation
comes to Rs. three crores and 60
lakhs. In this way Rs. 42 crores and
82 lakhs go directly towards food. I
am taking together both the revenues
;and the capital of the Budget. So
the figures are mixed. Taking the
whole together, my submission is that

42 crores and 82 lakhs go
directly towards either food or
agriculture.

Now Rs. 34 crores and 86 lakhs go
to those unfortunate friends of curs
who have come from the other side,
the displaced persons. Their families
:are the first charge on our freedom.
The whole of the country agrees that
those persons ‘who have left their
‘homes and hearths and who are in
‘trouble are our first charge and there-
‘fore we have seen to it that Rs. 34
crores 86 ‘lakhs go directly to their
:aid. Rs. 20 crores and 15 :akhs
rrepresent the loan given to them.

Then I come to projects. A lot is
‘talked about capital expenditure.
Let us see how we are spending that
‘capital expenditure. Whenever a
family is in trouble the best thing
that the family does is to get a loan,
procure money from somewhere and
invest it in such avenues by means
of which it can ‘have Dbetter days.
Likewise the Government can do
better only when they tap their
Tesources from wherever they can
‘get either by taxation or by loans or
-other means, 'have their resources
invested in avenues which can bring
them more revenue and. bring pros-
perity to the people at large. Now
most ‘of the resources the Government
intend this year to spend on River
Valley Projects as ‘has already been
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explained. In Bhakra, Harikey,
Hirakud and D. V. C. we are investing
Rs. 27 crores and 16 lakhs this year.
There are other projects mostly of
irrigation where we are investing Rs.
seven crores and 50 lakhs. "These
projects all told come to Rs. 34'66
crores. All these are going directly
towards river - projects or hydro-
electric or other such projects which
directly make the people in the rural
areas happy. These schemes are still
under construction and as soon as
irrigation starts. the tiller of the soil
will feel that the Government has
come to his rescue after centuries.
Water will come to his fields and he
will grow more food.

Shri Chaliha (Assam): How much
of the cost of the River Valley Fro-
jects goes for machinery?

Shri Tyagi: This will be very diffi-
cult for me to reply off-hand. But if
my hon. friend is anxious, I will give
him all the details in time.

The Minister of Finance (Shri C. D.
Deshmukh): It is not a very large
part in these River Valley Projects.
It is a very small percentage except
for the D. V. C., the Bokharo Thermal
plant, which is a separate issue. 1
think there we borrowed a loan of
20 million dollars but for the rest the
vercertage of expenditure on foreign
currency is very much less on these
schemes. It is largely earth-work
and work done at home.

Shri Sidhva: The Thermal Station
alone costs Rs. 16 crores.

Shri C. D. Déshmukh: I made an
exception of the Thermal Station.

Shri Tyagi: In this way Rs. 112
crores and 34 lakhs, as I have just
accounted for go to these three items.
(An Hon. Member: 1 want to ask a
question). You can ask later cn.
These three items, namely, food and
agriculture, displaced persons and
loans to States with regard to River
Valley Projects, etc. cost Rs. 112
crores and 34 lakhs. This is the way
in which the money is going to be
invested and I can be proud of it that
the Budget is a constructive budget
and therefore there is nothing to
criticise. The prosperity will cirectly
come to the rural areas where the
lower middle-class people live. There
is one difficulty and many of my
learned friends have pointed that ou
The whole country feels and I am one
with the country and with the tax-
payer. The grouse is still there,
although I am here, yet I have not
shed my grouse and this is about the
rising cost of living. It is agreed om
all sides...... (
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Shri Sidhva: That grouse has to be
solved by you. You cannot merely

Shri Tyagi: Unless there is a
grouse, you cannot solve it. The first
thing is tbat you must have a grouse
and dissatisfaction and then alone
you can resolve your difficulty. So,
if I am dissatisfied, it means, I must
strive towards it. As I have said I
have been asked to look into revenue
and expenditure and in this I can
assure the House that I have taken
full notes of what hon. Members have
suggested or the criticisms they have
made. I assure the House that I will
not be acting only as the nominee of
the Prime Minister, but I will as well
be acting as the elected representative
of the House from the other side, and
I shall always be keen to see that
the wishes of the House and the Mem-
bers are immediately put to action
or examined.

More than one hon. Member has
referred to the problem of high vrices
and inflation. While this is a prob-
lem of mal-adjustment between the
available goods and services and the
available supply of purchasing power,
toc much attention is perhaps concen-
trated on the money supply part of
it and too little on the production
part of the problem. While as a
short term measure it is necessary to
regulate the money supply as much
as possible by curtailing expenditure
and by mopping up the purchasing
power in the hands of the community
by taxation and borrowing, I submit
these are not permanent cures to
tackle the problem. It is a question
of balancing the commodities on the
one side and the purchasing power of
the people. which includes currency
and the bank balances. on the other.
It is for the Finance Minister of a
country to tackle this problem and
keep a regular watch on this sensitive
balance so that it does not get tilted
on one side or *he other. It ic from
that point of view <‘hat suggestions
are made and acfions are taken. On
some occasions we withdraw a por-
tion of the currency: on others. we
issue some more currency. Currency
is one of the factors. But, this, I say,
is a temporary cure, as I feel as a
layman in my own way. It is for my
senior to talk about these matters
with authority. .

Mr. Chaltman: The hon. Minister
has already taken 20 minutes. If he
wants he may go on. I only wanted
to remind him what he himself said
that he represented the non-cfficial
part of the House a'so.
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Shri Tyagi: I will cut short. It is
not always the money in circulation
alone which really accounts for the
high prices. In fact, the problem has
ultimately to be tackled on the cther
side. I mean the commodity side. I
feel that at present our best resources:
or most of our resources are not with-
the big business magnates - or indus-
trialists or the capitalists of the
country. In fact, if every individual
Member will think about it as I do,.
then. he will realise that the big
corporations and companies come into-
being with the help of the money
which comes from the ordinary and-
humble beings in the land. It is
they who save some money, and in-
vest that money into shares. Thus. it
is by bits that this huge sum of’
money is collected to form capital and
big corporations are thus fqrmed.
is not only the big capntahsts gvho
contribute to the formation of capital.
It is the savings in small families that
go to a large extent in forming ﬁ.:o—
capital. Now, the difficulty is this.
On account of war, black-mar}{eting
and all this, the production side is.
not, as I feel, paying so much divi-
dends as the commercial side is doing.
Every individual who has, say, Rs.
1.000 or 2,000, the savings of one year,
is more inclined to put that money
into channels which would bring to
him immediately more money as
profits, and therefore he goes for
quick money making. The quick
manner of making money, as I see in
this country today, is hoarding, pur-
chasing and selling goods which are-
controlled or de-controlled, keeping
them from the people, and making
large profits when there is a greater
demand or need for that commodity.
In fact, this bazaar business is more-
paying than production. Therefore,
the general tendency of the people is
to invest their money into some:
business or speculation. It is cn that
account that money is not coming up.
My feeling is that we have to see that
the huge profits which people are
drawing through the market are not
available to them. These profits are:
mostly available by unfair and illegal
means. We have to see that respect
for law is awakened in the people. I§
is only then that some money could
be saved and diverted towards pro-
ductive channels.

In fact, in the country at large, on
account of the big profits which trade
generally brings, or the middlemen
are able to make there has been a
general tendency among the people to
work less. Here, in this House also,
hon. Members have been complaining
that officers do not work more. The
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‘industrialists say that the labourers
-do not work more. Others say that
‘the industrialists do not work at all
In fact, the bane of our whole life
‘has been worklessness. People are
idle. What we have to do is to
awaken the incentive to  work.
;Goods are produced not from raw
.material alone. Some human energy
has to be injected into the raw
material in the form of labour. Scme
intelligence has also to be introduced
into it. All these things together go
to make a commodity. Intelligence
alone will not help you unless you
have alsc manual labour. Therefore,
you need raw material, incentive to
work, intelligence and labour. These
big industrialists have nothing but
intelligence and some capital. That
:goes a long way; but labour is also
necessary. What is needed is that
people should employ themselves in
productive activities and the nation
:should be awakened to this need. I
submit that thig is one point which
Mahatma Gandhi always stressed and
1 as a humble follower of Mahatma
Gandhi do admire this point that
unless the whole nation, from the
young students right up to the old
Ministers, takes to some kind of
productive work, commodities cannot
‘increase. If we increase the commo-
dities and there are ample commodi-
ties in the country, the deflationary
-conditions will come in. So, it is
wonly a sort of balance between the
-commodities to be purchased and
the purchasing power of the people
‘that inflationary and deflationary
wonditions occur.

Shri Sondhi (Punjab): Ministers
also?

Shri Barman (West Bengal): What
dhas Government done in that direction?

Shri Tyagi: I submit I am hopetul
because, I feel, by these constructive
‘schemes on which Government has
launched, we shall give to the people
energy to work their small machines
even in their cottages, and water to
the agriculturists so that they can
‘work more and more on the land. It
is through work in the fleld and
'!actpl_-ies that we can improve the
position and the spiral of the cost of
diving will come down.

I have nothing else to submit except
‘to refer to a point which was raised
by some hon. Members that our esti-
mates of receipts from customs have
been deliberately shown less and that
we would get more. I submit that
that is not correct. We must take
into account that these customs duties
are realised from the sea-borne trade
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Sea is there. The ships have to sail
in the sea. The sea is not so ccnve-
nient as air for anybody to build his
castles on. Sometimes the sea is
turbulent; sometimes it is at peace.
Nobody can say what may happen
tomorrow. The situation over-seas is
not so very happy. If iy hon.
friends feel that our estimates
have been placed very low, I
think there is great justification for
that. It is no wuse painting rosy
pictures in the beginning and then at
the end coming with deficits. . I think
that as far as our hon. Minister could
think, he has placed a most balanced
and accurate estimate of what is to
come through customs duties.

Shri Dwivedi: What about the sav-
ing of 100 crores about which you
ninted last year?

Sardar B. S. Man (Punjab): While
expressing views regarding the situa-
tion in the country and its effects on
the future, one has necessarily tv see
how the Government draws the-~
money that it gets from the public
and secondly, and this is more im-
portant, how it spends the money that
it draws from the public.

As regards the first aspect of the
question, I do feel that so far as inci-
dence of taxation is concerned, our
country is not overtaxed as compared
with other countries. Much has been
said about the middle classes and that
they have been overtaxed. One jour-
nalist has also said that perhaps this
further taxation is the last straw on
‘the camel’s back. It looks as if this
camel has an ultra-delicate back when
it comes to a question of sharing the
nation’s burdens and it breaks being
very brittle, perhaps, and when it
comes to biting it bites a good lot. So
far as the commercial classes or the
middle classes or the city - folk are
concerned, I can say it without fear
of contradiction that the villagers
and the vast seething mass of huma-
nity are taxed far more than these
people of the middle classes and the
city folk. It may be argued that their
standard of life is not high and so
they do not need much money whereas
the standard of liife in cities is higher
and hence they should have more
money. This I consider a very falla-
cious piece of argument. Simply
b_ecause.a man is a pedestrian you
give him only a shoe with thick
leather and with nails in its sole and
to another because he rides in a car
you give him Rs. 20,000 or so to pur-
chase a new Buick. This is just an
illustration. Should my hon. friend Shri
Satya Narayan Sinha have all the

-lavender imported from abroad for his

scented hands and only caustic soda for
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my lifeboy-hands? Well, as far as
the taxation is concerned, I feel that
it is fairly evenly distributed. It is
not confined to the poorer clacses or
the middle classes. The Finance
Minister has given us proposals which
affect every person. He has not spar-
ed the richer classes also. When we
need money, and we do need money
for many development purposes and
for the various unforeseen catastro-
phies like the refugee problem and
other problems, we have got to get
the money from somewhere. A friend
here said that he is glad about the
prohibition policy of the Government,
but I could not understand him. On
the one side he has been arguing that
more and more money should be spent
for social services, and in the same
breath he has advised Government to
enforce and extend prohibition which
-is a policy of doubtful utility and
doubtful morality. Many schemes of
far-reaching importance are standing
by and cannot go ahead simply be-
cause we need more finance. That
being so,” why should there be such
hurry to enforce prohibition in cne
State after another which later on
feel that they have to come to the
Centre for subsidy and help? And all
the time the Centre helplessly watches
on this fruitless and useless policy
being uselessly experimented upon.

Shri Bharati (Madras): It is in the
Directive Principles of the Constitu-
tion and on that we cannot go back.

Sardar B. S. Man: That is only a
permissible thing, only a matter
slogan or a matter of self-righteous-
ness or a mental luxury. But so far
as the prohibition policy is concerned,
at present it is not desirable nor
advisable nor practicable.

For the sake of finance, we have
done one of the most disastrous acts,
I mean that of reducing the army.
When life at the borders is so very
uncertain, when the international
position is so very uncertain, we are
proceeding with demobilisation. I
wonder how this can be looked at as
being advisable or desirable. We may
be saving a little money here and
there. But I must raise my little
finger in warning and say that this
is very suitcidal, this decrease in the
expenditure on the army. It may be
that economy is desirable. But how
much can be saved by reducing a
few chaprasis here or a few clerks or
assistants there? The top is left
mtact. Even though we have raised
this question here over and aver
egain, we have not been able to get
anything

a convincing answer. I
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put the question again now. So far
as the Cabinet.is concerned what
retrenchment has there been? So far
as the Cabinet is concerned it is only
expanding every time. Take again
the Health Ministry or the Labour
Ministry or the Education Ministry, I
want to put a categorical question to
Government: What work is being
dong, for instance in the Health Minis—
try? They have erected only the
pre-fabricated housing factory and
that has become such a scandal, as
we all know. Why not amalgamate
all these Ministries into one Ministry"
and have only one Minister in charge
of the whole thing?

Take again the States Ministry.
So tar as the Part A States are con-
cerned, though they cover such a
large part of the country, we need
no States Ministry. This Ministry is
exclusively for the Part B States.
Why should not this Ministry follow
the patriotic example of their illus-
trious wards many of whom have
liquidated themselves or merged their
areas with the adjoining areas or
formed unions? Why should this
Ministry not following the example of
the Maharajas, liquidate itself? This
Ministry is not necessary now-a-days.
It has served its useful purpose and
now instead of fulfilling any useful
purpose it will only be abusing its:
powers, and instead of bringing about
democratic arrangements in some of
the States, this Ministry is just
throttling such attempts, and the......

Dr. Deshmukh (Madhya Pradesh):
It is meant to keep contacts with
the princes.

Sardar B. S. Man: I sometimes feel
that perhaps the princes have been
liquidated and the States Ministry has

- cleverly substituted itself in the place

of these princes.

I come to the question of spending
and how the money is being spent.
People will not mind giving money
and more money, provided they are
satisfied that this money will be pro-
perly spent. But it has been their
sad and bitter experience that the
money given to Government has not
been spent properly or with diligence
or care. We are still having the
same callous attitude of the bureau-
cracy. Whatever the pretensions of
the leaders may be, it is the same
callous and cruel bureaucracy that
rules the country. My friend Mr.
Tyagi may feel now convinced that
the officers are very responsive to-
day and he may get satisfaction. But
this pleasant satisfaction cannot
come to everybody and perhaps 4o
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offer this pleasant satisfaction to
every other person who criticises may
be an unpleasant duty for the Finance
Minister to perform. But I do feel
that so far as the callous attitude of
the bureaucracy is concerned, 1t is
there all the same, if it has not gone
worse. Scandal after scandal, mis-
management after mismanagement
have come to light and the culprits
have escaped scot-free. We have
been crying hoarse to stop corruption
and bribery, both inside and outside
the Government. I can understand
that as regards our development plans,
we do not have Alladin’s wonderful
lamp to get the promises fulfilled
overnight. But I say this in al
seriousness that at least so far as cor-
ruption and bribery are concerned if
the Government were to go about it
with a determined will, the entire
corruption can be stopped within 24
days; yes, within a month we can
do that, provided we have got the
power and the will tc do it. At least
this is not a monument that we bhave
to build up or create. It is only just
rooting out the ccrruption and bribery
from the officials. Various schemes
of development cannot be completed,
because they are put up initially with
one estimate and as a scheme unfolds
itself, revised and increased estimates
are submitted and thus every scheme
tends to become a constant drain on
the country’s economy. Schemes are
proemised to be completed within a
short period but later on they become
colossal monuments of delay and in-
efficiency.

Lest there be an impression that
there has been bungling only so far
as the home front is concerned, but
so far as our international policies
are concerned or our foreign policy
is concerned, it is a great success.
With due apologies to that lovable
person whc presides over the foreign
policy and indeed over the destiny of
the nation, I may say that our foreign
policy is a myth and the sooner it is
exploded the better for our country.
I do not mean here for the present
purpose the hypothetical neutrality or
the potential or dynamic neutrality
or call it mneutrality of whatever
potency you like. But so far as we
and our immediate neighbours aie
concerned I do say that our policy has
all along been a policy of weak sur-
render. I do not refer to old history,
because it would be out of date, though
I would want to refer to it because
the shadovys of pre-partition days are
still strutting across our land. I do
not even want to refer to the refe-
rence of the Kashmir issue to the
U.N.O. But a reference to the opinion
of Sheikh Abdulla who is intimately

13 MARCH 1951

General Discussion 4403

concerned with the problem will not
be out of place. Having been a
representative there he called the
U.N.O. the cockpit of international
jealousies and intrigues and the
cockpit of power politics. We have
been landed into such a mess ond I
wonder how we will be able to extri-
cate ourselves. However I do not
refer to that. Let us talk of irame-
diate things.

Last April we had a pact with
Pakistan so far as the protection of
minorities is concerned. On that cur
Prime Minister said that it has come
out successful, because things have
been hushed out and do not appear in
the papers. But things are trickling
down. Firstly, it was said the
refugees will not come, and secondly,
when those who have come return to
their homes, they will be properly
rehabilitated. So far as India is
concerned in the Budget we have pro-
vided extra money for the Bengal
refugees. Why this extra money?
Because we have not been able to
send back those refugees and Pakis-
tan is not willing to receive them. So
we are now burdened with Rs. seven
crores more annually. How can we
say that that pact has been a success?

Now I will refer to the recent trade
pact. Friends who are well versed in
trade matters tell me that this pact
will be of doubtful value. Cotton in
Pakistan is selling at a high price as
compared with Indian cotton and
conditions in  Pakistan are so un-
certain that no trader is prepared to
risk his advances with Pakistan or
vice wversa. And the tension still
exists and in such a state of affairs it
is very doubtful whether the trade
pact will serve any useful purpose.
What I do feel is that it has come at
a very bad psychological moment. I
want here to bring to the notice of
the House the reaction of the F'rime
Minister of Pakistan. While address-
ing an election meeting he has said:
“By the Grace of Allah, the
Almighty, I have won the first war of
currency and may God give us
strength enough to win the other
wars also.” ‘So whatever my friends
here might say, they might laud it or
applaud it saying that they have won
a great point: whereas this is Pakis~
tan’s reaction. At the end I will pray
“Oh, Allah, the Almighty, if we have
lost in the first currency war, let
there be courage and wisdom in cur
friends and leaders so that we may
not lose the other wars.”

The Minister of Works, Production
and Supply (Shrl Gadgil): In that.
case do not pray to Allah.
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Shri Poomacha (Coorg): Coming as
I do after a number of speakers I am
.afraid I will be constrained to cover
.a gond deal of the points already
-govered by several other speakers in
the course of the Budget discussions.
JParticularly in respect of certain im-
portant issues one cannot help touch-
ing on them over and over again at
the cost of repetition. Therefore I
.am afraid that in the course of the
few observations I am going to make
I will be repeating some of the
arguments that have been already
developed.

At the time when we heard the
Budget speech from the Finance
Minister I for one was to a great
extent satisfied and 1 really went
home with the idea that the Budﬁft
presented to this House and the
country was in effect a very reason-
able one. But later, on further
examination and scrutiny, I found
that my first impressions were rather
of a hasty character.

Looking at the country’s position as
a whole with reference to the effects
.of the Railway Budget and the Gene-
ral Budget that has now been pre-
sented, I was reminded of the story
which the hon. Home Minister told
~s the other day in the course of the
discussions on the Preventive Deten-
tion Bill. He gave the story of an
old man who had two wives, a senior
one and a junior one. Each one was
careful to see that the husband lcoked
cheerful and smart and they tried to
make him look very tidy. With that
-object in view the senior wife started
plucking off all the dark hairs, and the
junior started pulling out all the gray
hairs thereby making the poor husband
totally bald. The same thing seems
to have happened to the Indian taxpay-
-er today. Both the Ministers, the Rail-
way Minister and the Finance Minister.
-who want to make the taxpayer more
comfortable and look more neat and
4idy have started plucking oft the
‘little remnants of hair he has. On one
-side they take 19 crores and on the
other side they take 31 crores and
‘thus they have left the taxpayer
‘completely bald. What else can the
‘present taxpayer have with him under
‘the present circumstances of cloth
scarcity and food shortage, except ' a
“few remnants of hair on his ‘scaip’.
Even that has been done away with
now. In doing so each Minister has
‘been developing his own pet theories
‘to justify the additional tax burdea.

. Coming to the General Budget, the
Finance Minister has actually created
an artificlal deficit—I shall not use
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the word “deliberately” but I should
say that he has attempted to create an
artificial budget showing a deficit in
order to justify the additional taxes he
wants to burden this country with.
The very unfamiliar principle that he
has tried to resort in transferring big
sums from the capital account to the
revenue account and thereby creating
a deficit on the revenue-side, is some-
thing which seems to me quite un-
understandable. On the one hand, he
is satisfied to make very poor estimates
so far as receipts are concerned,
particularly the custpms revenue,
which point has already been made
by several Members and on the other
his estimates of expenditure are
rather high. In this fashion there
has been an attempt to create a deficit
Budget with, which come the new
taxation proposals.

So far as the capital and revenue
budgeting is concerned, I want to
know what were those compelling
reasons which had operated in trans-
ferring capital expenditure to the tune
of Rs. 17 odd crores in respect of aid
to States for the ‘grow-more-food’
campaign, and for the purchase of air-
craft for the Defence Ministry to
revenue account. The fundamental
principles governing the preparation
of the Budget lay down that current
expenditure is generally met out of
current revenue, and items falling
under the different heads of current
expenditure always fall on the re-
venue account side whereas those
which have a utility value more to
posterity than to the present genera-
tion must necessarily go to the capital
account side. Take, for example, this
amount of aid to the States for th
‘grow-more-food’ campaign. Is i
item of a current nature? It can
never be. And the buying of aircraft
for the Defence Ministry? s it of a
current nature? No, those aircratt
are an acquisition of a capital nature
and should have been shown on the
capital account side. That these
things should have been transferred
to the revenue side is. in my opinion,
a serious mistake so far as bud
principles are concerned and it should
be set right. If this mistake heod
not been committed, there would not
have been any need to burden this
unfortunate country with taxes, more
taxes and yet more taxes. Apart
from that, it seems the Finance Minis-
ter prepared his Budget Speech much
before the Indo-Pakistan trade agree-
ment was concluded and there is
absolutely no reference to that agree-
ment in his speech. From authorita-
tive quarters we understand that_ the
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probable customs earnings due to that
agreement would be something of the
order of Rs. 30 crores. Well, that has
not bean taken into account anywhere.
The Budget seems to have been pre-
pared without taking into reasonable
account all the existing facts; and by
a kind of jugglery of transgerring
certain heads to the revenue side, I
am constrained to remark that the
country has been presented with an
-artificially deficit Budget, and justi-
fications have been made for the
imposition of new taxes.

Coming to these taxes as such, I
would in brief refer to one or two.
The proposed increase of the excise
duty on tobacco is one which would
mainly fall on the poorer sections in
the country. In  proposing this
increase 1 do noi think the Finance
Minister has taken sufficient care to
look into the detailed aspects cf it
and to examine how it is going to
operate. He has proposed that a flat
rate of one rupee per pound would
be levied on all flue-cured tobaccn.
He has an idea that fluecured
tobacco is not used for bidi and other
purposes. In fact, as much as ten
million lbs. of flue-cured scrappings
and bits, what are called as remnants,
so into the manufacture of bidis,
chilum smoking and chewing which
are generally used by the poor sec-
tions of the community. This ten
million 1lbs. of (lue-cured tobacco
which is used by the poorer section
of the community is taxed mors now
but that portion which goes to the
manufacture of cigarettes is going to
be exempted and will be paying only
a small amount of this duty. This is
a serious injustice done t> the poor
class and I hope the Finance Minister
will take due care to look into this
question to see that those ten million
1bs. of scrap are not taxed at the rate
of one rupee per pound. On the other
hand these remnants should be com-
pletely exempted from the new levy
now proﬁosed. As regards the cpera-
tion of this proposed duty. let me also
point out that it is not Rs. 13 crores
only that will be taken from the
consumer. Because in the process of
shifting of these excise duties. ulti-
mately the consumer will be made to
pay a much higher percentage, and I
am sure. that nothing less than Rs.
20 crores will ultimately be passed on
to the consumer on account of this
enhanced duty on tobacco.

After attempting to tax the middle-
class and the poorer sections of the
community the Finance Minister has
a very ambitious programme of
bhorrowing: Rs. 100 crores by way of
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loans and another Rs. 43 crores by
way of small savings. But how can
one expect the middle-classes to con-
tribute to the small savings scheme
under the pressure of the present tax
burden? The Central Government
has proposed new taxes and goes
ahead, year after year, with additional
taxes. The State Governmeris also
are going ahead with additional taxes
and all these taxes ultimately fall
upon the middle~class people from
whom we are expecting cuite a big
sum by way of smali savings 1t |is
quite impossible to achieve this be-
cause so far the trend of these
borrowing programmes shows that it
is always the institutional irvestor
that contributes mostly whereas the
individual investor forms a very small
percentage of the contributors. And
so far as the individual investors are
concerned, there are but a few of
them who are able to invest today.
Now the Government expect that the
middle class should come forward and
subscribe to the loan programme. It
would be completely impossible, under
the heavy burden of taxes to expect
the middle class people to have suffi-
cient money left with them which
could be taken by Government by
way of small savings.

In passing I would like to refer tn
one or two more points. The pre-
vious speaker and also a few other
hon. Members have spoken about the
demobilisation of the Army. I for
one am completely shocked at the
idea that has entered the head of our
Government to demobilise a substan-
tial portion of the standing Army.
They may hpve very good reasons for
it. They might say that evem coun-
tries like the U.S.A. and the U.K. have
reduced their Defence expenditure by
about 50 per cent. or 100 per cent. in
some respects. I am quite aware of
that fact. but what our Government
perhaps does not know is that those
foreign countries have adequate
Reserve Forces. They have a Reserve
Army, a_ Reserve Air Force and a
Reserve Navy. Our country does nint.
possess such reserves. We have got
just what is required for the security
of the country at present and if y~u
reduce the strength you camnot be
certain that you will be safe so far
as security is concerned.

Also there has been the other iffi-
culty. The necessary Defence equip-
ment for the Army is not avajlable.
There is great difficulty in obtaining
them from foreign countries.

The position being so. we should
not go ahead with a programme of
reducing the personnel of the Stand-
ing Army. If we do, it will be
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something suicidal and I hope that
Government will carefully weigh
things before coming to a conclusion
in regard to reducing the present
strength of the Army.

So far as progress in the Air Force
and the Navy is concerned. it has not
been according to schedulc. It is for
Government to enauire and find out
why such a halting and slocw progress
has becn made.

In conclusion, coming to the point
of economy...

Mr. Chairman: May I remind the
hon. Member that he has already
taken more than seventeen minutes?

Shri Poonacha: With one point I
will conclude.

With respect to economy, I would
just make one observation in passing.
There have been a good number of
conferences. sessions etc. being orga-
nised every time in Delhi for various
purposes and a good deal of money
is squandered on them. Economy
could be brought about in this direc-
tion and also in the direction of the
expenses of the different commodity
committees that are functioning today.

_ Mr. Chairman: I am very sorry to
interrupt the hon. Member, but he
should not take up new points after
the bell has rung for the third *ime.

Shri Poonacha: With  these few
remarks, I h¢pe that the hon. Minister
will take ample care to scrutinise
these matters and do the needful.

Shri Alexander (Travancore-
Cochin): The captain of the finances
of India in his characteristic slow,
steady, affable but able way has tried
to stem the rocking ship—rocking by
the ever gathering storms of high
prices, inflation, high cost of living,
shy capital, profiteering and a hundred
other hindrances. Ile has cast his
weight of taxation on both sides of
the ship in trying to stem the same.
1 hope that he with his second-in-com-
mand who fortunately for us is one
who knows the turns of the gale will
succeed in his attempt. I must con-
gratulate the hon. Minister for having
struck a new and unorthodox norte in
trying to tack the deficit on the
capital and revenue sides together.
Whether it is capital or revenue side,
the defiicit is a deficit and it should
not be left uncovered. That conforms
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to commonsense. But my complaint
is that the grim picture which the
Finance Minister kas placed _before
us, is not the whole picture. He has
not placed all his cards on the table,
so that we may know the magnitude
of the problem facing us.

India is not comprised of the Cen-
tral Government alone; it is comprised
of the State Governments as well.
In taking an overall picture of the
financial stability of the country, we
must also consider the budgetary
position of the States. If this princi-
ple of tacking the revenue and capital
deflcit together is applied to the
budgets of the States, you will have a
very big deficit in almost all the
States. Take Madras, for example.
On the revenue side alone there is a
small deficit and they made an ailot-
ment of Rs. 22 crores for capital ex-
penditure. At the most, they may be
able to raise Rs. six or seven crores
by way of loans and yet there would
be a deficit of about Rs. 14 to 15
crores. How are they going to meet
it? Either they must get a loan from
the Centre or they must sell their
securities. Selling of the securities
means that the securities will be
bought by the Reserve Bank of India
and Reserve Bank buying means more
currency coming into circulation,
which again means inflation. On this
point, I would like to have elucida-
tion from the Finance Minister.
Capital expenditure cannot be stop-
ped. Ours is a new nation and we
cannot afford to have our nation
stunted. Has the Finance Minister
considered this overall picture? I
concede that the Central Government
is a very big edifice but the State
Governments are also big bungalows.
Even though they are out-houses, sup-
posing they catch fire, the fire ma;
spread to the central sector and
the fire engines at our disposal may
not be able to quench the same. Are
we not faced with such a situation?
I leave the House to assess the mag-
nitude of the problem.

The Finance Minister wants us to
sacrifice, but how much and for how
long? Is there any prospect of the
situation easing next year, or is he
going to come out with fresh propo-
sals of taxation next year also? I tell
you, almost all the States people are
groaning under taxation. Take Tra-
vancore-Cochin, for example. I have
just now received a letter from one
of my constituents. He says, ‘“Taxes,
taxes everywhere but not a piece of
cloth to wear nor a morsel of food to
eat.” That is the position. The Cen-
tral Governmen|, is taxing on one side



-4500 General Budget—

and the State Government is taxing
on the other. Over and above the
dwo, there are the Municipal and Dis-
‘trict Boards taxing in their own
sphere. So, I ask the Finance Minis-
‘ter to tell us the whole story. Tell
wis that we .shall have to sacrifice this
and this and we shall be prepared to
do so. Otherwise, the helplessness,
frustration and despondency will in-
~rease year after year. To be frank
with you, our morale is on the verge
-of a precipice; it should not topple
-down. The revolution that we began
three years ago has not been carried
%o its logical conclusion. We have
<ompromised ourselves with the capi-
talists and we have compromised our-
selves with the existing machinery of
Government. The spirit and enthu-
siasm created by the revolution are
fast vanishing. "If there is one man
who can revive it, it is our Prime
Minister.

[SHRIMATI DURGABAI in the Chair. ]

With his dynamic personality and
<nergy he can lead us towards a wel-
fare Rtate. Let him lead us with the
torch of revolution and we shall
follow him with every kind of sacri-
fice. But let us know where we are.
“These temporary make-shifts will not
<do. The Finance Minister is afraid of
killing the goose that lays the golden
& pyu €88s—I mean capalists,

PM.  So were all his predecessors.
But however much they fed the goose.
it did not lay even the ordinary egg. I
have heard experienced people say that
too much feeding will prevent the goose
from laying any egg. So, for their
benefit also, I say, they must be
bled. But what do we see? As usual
more than three-fourths of the burden
of taxation has fallen upon the middle
and the lower middle class people.
If last year it was a slap on his face,
now it is 'a hard hit on his nose.
Surely he will bleed and who knows
when he will faint and fall down.
Last year there was a regular cry on
the floor of the House for the man
in the street. What has the tax on
kerosene and bidi done? I will call
it—I may be excused for doing . so-—
picking from the bowl of the beggar.
Why should our able Ministers suffer
the odium by taxing the poor man's
kerosene and bidi. I hope the hon.
the Finance Minister will reconsider
his decision and give some relief to
the poorer section of the society. By
cutting the food subsidy the Govern-
ment has only helped the rising spiral
of prices. The already depleted
source of income of the middle class
man is further depleted by the rising
prices. He is being indirectly taxed
by tke rising prices. He is taxed by
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the Centre, by the State and by the
municipality. There is a limit to
human suffering. In bending a twig.
you must see that it does not break;
if it breaks it cannot be mended. .
There is rising dissatisfaction every-

where. We, Members of this !"nuse
are the liasion between the rpublic
and the Government. Do not get

nervous by our criticism. Read the
signs of the time, read the writing on
the wall and be benefited. Be bene-
fited by the experience of our neigh- -
bours—I mean Chiang Kai Shek's
regime in China. Do not pursue the
fad of prohibition. Why should you
let the drunkards scot-free? I have
seen the actual working of prohibition
with all the costly paraphernalia of
the preventive machinery, but the
drunkard is having his drink all
right and also going unpunished.
Why do you not tax him and get the
benefit for the State? H the States
are benefited the Centre will be left
free. Nationalise the salt industry.
That will bring a fairly good sum.
Reintroduce the E.P.T. Introduce
geath duty. That will give us a good
it.

Mother earth is ihe ultimate souice
of all our wealth: we have to tap
the same properly. We have to
mobilise our muscular power. In any
big scheme of development in an

~area, make it a condition precedent

that the people of the area contribute
a portion of the investment by way
of voluntary labour. That will also
have a psychological effect. They
will have a feeling that the work is
theirs, that is they will have a feeling
of ownership. That will spur their
enthusiasm. As was suggested by
one of our friends, why not put the
military in the field. They have all
the equipment for construction of
irriggtion sclfemes. They may be
paid their field allowances while on
this work. Divert a portion of the
money that is allotted for ‘grow-more-
food’ campaign for paying the same.
They can convert any fallow land or
forest into gardens. which may be
alIotted.to co-operative societies. On
completion of a particular piece of
work the military can be moved to
another sector. By determined effort
we will get out of the mire within a
fixed time. Have co-operation from
every sector: call for sacrifices. We
will be with youv in the matter of
sacrifice.

Mr. Chairman: May I know whether
I have the co-cperation of the House
to have the time-limit reduced to
ten minutes? (Some Hon. Members:
No, no.) I may inform the House
that a large number of Membirs want
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to speak and the time before us is
very short. Curtailment of the time
will enable many hon. Members to
have a chance. May I presume that
the House agrees?

Shri Sarangdhar Das (Orissa): On a
point of order. Just a few days ago
1 had mentioned that every time the
debate goes on for two or three days,
in the beginning those who speak are
given a very long time. Later it
comes down to fifteen minutes and on
the third day to temn minutes, and
some times even to five minutes. I,
therefore, pleaded that if a time-limit
bas to be fixed it should be fixed from
the very beginning and it should
apply to everyone. The Speaker had
said that that could not be done and
there would be no time-limit from
the very beginning. Now after giving
fifteen minutes and even more to
scores of Members, the time of nthers
who remain is sought to be reduced
to ten minutes. I should point out
that this is unfair.

Mr. Chairman: I do not think there
is any point of order in what the hon.
Member has raised just now—it is
only a complaint about the time. I
think that complaint can as wsell be
against the whole House, because the
House has agreed to the time-limit.

Shri Chandrika Ram (Bihar): The
basic and underlying principle of our
national economy was laid by the
Father of our Nation, that is economic
equality. But I am sorry to point
out that our national Government
which has been in power for the last
three years has not tried to implement
it. Our Finance Minister has only
attempted to tax the jpeople who will
be willing and able to pay.

We can equalise our income in two
ways: one by taxation, another by
nationalising the means of production.
In many countries it is the people who
can afford to pay that are taxed. But
not so here. Our two successive
Finance Ministers—Shri Shanmukham
Chetty and Dr. John Matthai—gave
adequate relief to the richer -classes.
But their hopes were falsified. After
three years of failure, we have learnt
the lesson, and the present Finance

Minister does deserve our congratula-
tions.

I have only one objection against the
taxation proposals of Government and
that relates to the tax on kerosene.
Like salt, which was one of the main
planks of our platforms in our struggle
¥or independence, kerosene oil is a
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unversial commodity which is used by
the poorer section of the community.
The amount derived from it is a pakry
sum of Rs. 15 lakhs. We should

therefore make a gesture by abolishing"
it

Coming tc the general policy, we
are never tired of proclaiming that
ours is a welfare State. But in actual
practice we see that while we are
expending as much as Rs. 180 ¢rores
on our defence, our expenditu;'e on the
nation-building programme is about
Rs. five crores. Compare this anq you
will find where we are advancing—
towards a welfare state, or a police-
State. I am afraid that in this
direction we have totally failed. Let
us see what is our objective. When
we fought for freedom. and got it, we-
promised to the pecple that “we are
going to give you a welfare
State” and our declared policy was
the policy of a planned economy. The
Working Committee of the Congress:
while declaring the objective said at
one place, “The Congress had declar-
ed for the establishment of a demo-
cratic, classless society in a non-
violent and peaceful manner”. While
recommending the appointment of a
Planning Commission. the Congress
Working Committee observed:

“The vision which inspired the
people of India through .the
various phases of non-violent
revolution. which made the coun-
try free, was a land from which
voverty. unemployment, ignorance,
inequality and exploitation will be
banished and in which everyone
will find work suitable to his
talents and capacity and where-
withal for a decent life”.

Let us examine and see in the light
of this whether we are doing anything
or not. I think there have been great
difficulties before the country and be-
fore the Government. But even in
the face of these difficulties we are
going on in the old frame and the
old state of affairs is perpetuating,
and we are not going fa~ in th
direction. Therefore I say that we
are not going towards a welfare State
but a police State.

Coming to the budget proposals. 1
have to say a few things. There has
been criticism in this House that
Government did not do anything fn
order to arrest inflationarv tendencles
in the country. I think during the
period 1945-1949 Government reduced
currency expansions in the country and
therefore did something. We know
that last time Dr. John Matthai in this
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very House announced va}ricus
measures in order to arrest the rise of
-prices and inflation. But they_ did
not succeed. The whole trouble lies in
the fact that we have a crisis, and that
is the crisis of capital formation. ,The
money for the execution of the bigger
plans and projects that we have at
.our hands is not forthcoming. It is
.not forthcoming because of the fact
that the people have no confidence in
the Government. People who have
money—the  capitaiists. industrialists
.and richer classes—and who were given
concessions did not help the Govern-
.ment. They did not come forward to
help the Government in order to form
ibe capital. That class goes out.

The other classes which are most
_important are thz middle class and
the lower middle class. I know that
-these classes have been hard hit in the
last four or five years and no relief, so
to say, has been given to them.
Relief in one way, namely in respect
of Income-tax, was given to them s&s
the hon. Minister of State for Finance
Mr. Tyagi has just narrated. That
‘was a small concession given to them.

Another very important class is the
class of agriculturists. I know that
* -this class has got money. I come from
the class of agriculturists. I know
their condition, and these people Lave
:got money with them. But Govern-
ment have no machinery cr
;arrangement to take the money
firom them. Last time, while
discussing the Banking Enquiry Com-
mittee Report, the Finance Minister
.assured the House that he
‘would make arrangements for giving
banking facilities in the rural areas,
“but I hope he will explain while reply-
ing to the debate as to what he bhas
«done in this direction. I know that in
Bihar in the rural areas there is
money. But these people are not
"having confidence in the Government
and therefore they are not ready to
come forward and invest it. One
‘reasoy, for this is that sometimes the
‘Government has a policy of control
and sometimes a policy of de-confrol.
While attending conferences, on plat-
forms and in press statements our able
Prime Minister, who calls himself that
‘he is the best socialist in this land,
says that the resources of the country
will be the resources of the community
and that the means of production will
be nationalised. But in actual prac-
tice we see that sometimes we have
-control, sometimes we have de-control.
And our able Finance Minister says
that we must go for a mixed economy.
‘Our weakness lies in the manner in
which we follow the economic policy
-of this country. We must have quali-
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fications and disqualifications of 4
mixed economy. Another difficulty is
this that our poor Finance Minister is
not all in all. In other countries the
Finance Minister is the best person to
judge the economic condition of the
country, to formulate the plan and"
vrogramme of the ‘country and to lonk
to all such matters. But here in de-
ciding the policy of the country, in
deciding the economic future of the
country and the basic principles, the
poor Finance Minister cannot do any-
thing. He is not the final authority
in economic policy or in economie
matters. Therefore, while criticizing
the Finance Minister we must also
look to his limitation.

Just one thing more. A friend who
belongs to the tribal area has advised
me that Rs. one crore have been given
to the tribal areas, Rs. 70 lakhs have
been given to Assam and other Pro-
vinces. I would request the Finance
Minister to allot at least Rs. 30 lakhs
to the tribal people of the Santal
Parganas who are very backward and
who require our help and assistance.

Shrimati Sucheta Kripalani (UJttar
Pradesh): When I rise to speak today
1 am very conscious of the fact that in
the present financial situation the task
before the Finance Minister was not
an easy one. He has tried to do his
best and he has tried to give a balanc-
ed Budget. The first or. superficial
impression of the Budget is that not
many taxes have been imposed end
that the distribution is fairly equitable,
that it is rather a fair Budget though
it has not produced any enthusiasm.
But when we ponder over the Budget
more carefully we see that in t(wo
important directions the Budget is
far from satisfactory. We do not see
anything in the Budget which gives us
any assurance that the inflationary
tendencies will be checked. Secondly,
no relief has been given to the poor
man. During the last three years this
difficult portfolio has been held by
three eminent financial heads, first,
Shri Shanmukham Chetty who was
considered a wizard in finance, then
Dr. Matthai who disarmed his uppo-
nents with his dialectics in budgetary
politics, and then Shri Chintaman
Deshmukh whose cleverness is well-
known and with his arithmetical
jugglery he has produced a balanced
Budget. But none of this has given us
a direction and we do not know
what is our economic policy.

In framing this budget he was guid-
ed by the same principles which
formed the basis of the briefs he gave
to the foreign rulers. His object was
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[Shrimati Sucheta Kripalani]

somehow to balance the Budget and
keep an appearance that the taxation
has been equitably distributed. It is
a cautious and conservative Budget.
But what should be the sheet anchcr
of our budget policy? Owurs is a ¢oun-
try which has recently won its free-
dom. It is in an economic depression.
There is complete apathy among the
ordinary people for working for the
development of the nation. Under
such circumstances what should the
Budget have aimed at? We should
have tried to stir up the imagination
of the masses, to spur them on to grea-
ter activity and 1o release a wave of
enthusiasm which would have 1nade
up for the deficit in the financial posi-
tion. Nothing of this is seen in this
Budget. The cost of living is conti-
nuously registering an upward trend.
All that the poor man and the mijddle
class man finds is that he is saddled
with a number of direct and indirect
taxation. There is darkness before
him; there is hardly any glimmer of
light—there is nothing to enthuse him
and hearten him to work for the
national good.

The hon. Finance Minister laid
emphasis on small savings. He told
us that with the small man’s saving
much can be done for capital develop-
ment in the future. But what induce-
ment do we hold out to the small man
to give his saving to the Government?
There is no inducement. there is no
incentive to work for the nation. We
have been wooing and placating the
capitalist for the last three years. I
do not know what reason we have to
believe that the capitalists will sub-
scribe to the national loan or other-
wise invest their money for purposes
of national development or for the
increase of production. We have bcen
wooing them by giving them tax
relief, by giving them concessions and
other inducements. Even in the pre-
sent income-tax proposal I should
think that the higher income groups
could have been taxed more.

Let us see the achievement of the
Income-tax Investigation Commission.
The Income-tax Investigation Commis-
sion after working all these months
has secured only Rs. six crores. We
tnow case after case where the assess-
ment was made at a very high figure
but the actual amount realized was
very little. I know of a case where
a firm expected that perhaps they
would have to pay a crore but they
thought they would bring down the
figure to Rs. 40 lakhs but they actnally

Rs. eight lakhs. So we_ have
soft-pedalling to the capitalists
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with the hope that money will come
from there. But there is little pros-
pect of that for various reasons. The
capitalist in India is not enterprising
!Lke the capitalists of the 19th century
in England or the 20th century Ame-
rica. The character of the Indian

. capital is different from them. They are

not industrialists. Very few are in-
dustrialists. Mainly the Indian capital
is a business capital, is a commercial
capital. They are not producers; they
are speculators; they are buyers and
sellers and commission earners. They
are interested in carrying on whatever
they have and hoard the wealth as.
much as possible. The threat of Com-
munism makes the capitalist very
reluctant to come forward and- to
Iaunch‘on.a.ny new enterprise. I know-
of capitalists who have been convert-
ing their cash into jewellery and gold,
who have been buying up property
abroad. They are playing a very safe
game. I do not Eknow whether we will
really get anything by pandering to
them. T think the time has rather
come to woo the common man and not
thg capitalists. We have been doing
this because we suffer from a false
sense of currency values. Gold and
silver in the hands of capitalists are-
not the only capital available. The:
vast capital of human energy to which
the Minister of State just referred and
the spirit of sacrifice of the people, if
these could be harnessed. I am sure
it would improve the situation. There-
fore what we need today is to ratjona-
lize the taxation structure, by shifting-
the burden .of taxation to the upper-
income. groups, impose death duties
and afford relief to the lower-income:
groups.  That is the only way to
appeal to the common man to rise to-
the occasion and work for the nation.

Turning to developments we find that
we are thinking mainly of heavy
industries or huge hydro-electric pro-
jectg costing crorés of rupees and
which will take years to complete. In
a country like ours with vast un-
employment and little capital available,
we should not think of these very
huge industrial projects. On decentra-
lized coitage industries very little
capital is needed and the people are
skilled in them. If these industries
are developed. much of the absence of
consumers gocds that is felt in the
country can be alleviated. But what
do we see? I am very sorry to say
that though we have got Departments
in the Government for the develop-
ment of cottage industries, yet Iin
actual fact the industries are
increasingly dying out. Let us {ake
hand loom industry alone. It is a
well known fact that everywhere
thousands of looms are idle because
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the yarn is not available. Take
another industry—a few days back, I
went to Panipat which was a flourish-
ing centre for the blanket industry.
I went to Muzaffarnagar which was
another flourishing centre for the
blanket industry. I saw the weavers
sitting idle, absolutely starving be-
cause the price of wool is very high.
We had been exporting raw wool and
importing manufactured woollen goods.
These people are out of employment
for want of yarn. I can name So
many other cottage industries which
because of the defective policy of the
Gavernment are Jdying ouf.

Then, let us take these huge River
Valley Projects. There too if we have
smaller projects thousands of small
generators can be of help. Just as in
France, electricity can go to small
areas, to villages and cottage industries
can be developed to the great advan-
tage of the country. Even for the
bigger projects. if we plan the projects
in such a way that we plan them by
stages and at every stage we get some
return, even that would go a long way
either to check inflation or bring to
the people their requirementg qu.icker.

Then the hon. Finance Minister has
referred to the economic measures
that have been adopted to cut down
the expenditure on the top heavy
administration. We are very sorry to
say that whatever little has been done
has not satisfied us. We would have
liked to see more. that he has
held cut are very vague assurances
that more would be done but we have
very great doubt, because last year
our experience was that ggain and
again supplementary budgets were
placed before us and more and more
money demanded.

Another thing which we miss in the
Budget—and it is rather time that we
thought seriously of it—is development
finance. There is absolutely nothmg
of that in the Budget. As it is, our
financial resources are low and even
those should not be frittered away
on non-essential defective schemes of
doubtful soundness, planning ard pri-
ority. Much has been spoken about
these and I therefore do not want to
dilate on this point. We have invested
Rs. 228 crores but as yet there is
hardly any return and these have gone
to increase the inflation.

The deficit in the Budget is an arti-
ficial deficit. We have however tried
to meet this deficit by new taxation.
What will be the effect of this taxa-
tion? The effect of this taxation will
increase inflation. Here I would like
10 quote you an extract which I have
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got from an expert on this matier.
He says:

“Take for instance the surcharge
on excise duty. For kerosene it
can roughly be calculated at 16
pies per unit. This surcharge
being less than the least currency,
namely a pice, naturally the con-
sumer will pay three pies per
unit instead of 16 pies. This
means that the difference of 14
pies per every unit goes to the
middleman and not the exchequer.
If we take into account the sur-
charge on consumption duties like
tobacco, etc. and the withdrawal
of the food subsidies, the incregse
in the cost of living would be near
about three per cent. Taking tne
industrial sector alone, at the rate
of three annas per point in the cost
of - living index, for mdustr:al
labour, the Government and pri-
vate mdustr'les would be obliged to
pay several crores of rupees by way
of increased dearness allowance.
Thus while on the one side the
Government taxes, on the other
hand, it pays much more fcr
labour, etc.”

This is doubtful economy. Attempt
should be made to peg down inflation
and bring down the cost of living.

Shri Venkataraman  (Madras): I
thank you for giving me this opportu-
nity to offer a few remarks on the
annual stock-taking of our finances.

I find that our per capita national
income has been steadily going down.
Though in point of rupees, it has in-
creased, in point of real income, it
has gone down considerably. The
national income in 1939-40 per capita
was Rs. 72 while the national income
in 1949-50 is 214. If we reduce this
Rs. 214 to the cost of living index in
1939-40, you get the figure 61. 1t is
no doubt true that during the last
decade our national income has in-
creased considerably. In fact, we
stand the fifth in the world among
the nations which have total volume of
national income. The first is the
U.S.A., the second is the US.SR., the
third is the UK., the fourth is France
and we are the fifth. Our total nation-
al income is about 19572 million
dollars. Nevertheless, our per capita
inconie. measured in terms of goods
and scrvices has gone down. It is a
very scrious matter for the Finance
Minister to take into acceunt and see
whether measures could not be devised
to really increase the per capita
national income. I do not know of
any other method than to plan the
population of this country. I eee
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[Shri Venkatararnan
another country which is having
hardly 1600 mi.lion dollars, that is
New Zeland, with a very much smaller
population tops the whole world in
per capita national income as measured
by international units.

Having said this, let me oroceed
to analyse some features of this Budg-
et. I am afraid the Budget has been
based on two assumptions. The first
is that the saving and earning capa-
city has shifted from the top classes
to the so called smaller men. This
is a theory which has found very
ready acceptance at the hands of
the Finance Minister and which was
also repeated by a number of hon.
Members in this House. But, if we
look into the facts, I am afraid, they
prove the contrary. Out of our total
national income of nearly 5,400 crores,
2,400 crores come from agriculture and
other allied cccupations, that is about
54 per cent. of our national income.
Out of this 54 per cent.,, 75 per ceat.
‘are uneconomic holdings. I wonder
whether the hon. Finance Minister
says that these people who have un-
economic holdings have got an increas-
ed ircome such as to enable the State
to tax or to get any money from. In
fact, I have a small story; but because
you have cut my time, I shall not take
the time of the House by relating that.
If you take the other class, namely,
the workers, even there, the real
income has gone down since 1939-40.
The wage in 1939-40 as per Payment
of Wages Act Returns is 287'5. In
1948-49, it is 889'7. During the same
period, the variation in the cost of
living has been from 100 to 334. That
is the all India figure. The result is,
if the wage is reduced to 1939-40 level,
it will work to 266'3. That is to say.
Rs. 21/- less than the 1939 level. 1
wonder if the hon. Finance Minister
thinks that this class can bear addi-
tional taxation.

There is another theory which has
been the basis of this Budget, as I take
it: that is. there has not been sufficient
response from the capital market, that
all the tax reliefs that we have given
were really wasted and that there has
not been < fMcient investment in this

countr- 7 want you to look at one
o 1+t i+ 5 to see whether that state-
meat i: correct. I find that in the

* 173, insurance premia have in-
c2red as much as by 20 crores. 1
also find that the time-demand liabi-
litles of the Banks show an increase
from 854 to 880 crores, that is. an
increase of 26 crrores. This

addition to the 30 crores which have
been raised by Government loans. I
also find that the debentures floated
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by some of the fairly important indus-
trial concerns in this country have
been well subscribed. If that is so,
it would be wrong to say that thgre
has been very little capital formation
in this country. My own reading is
that sufficient inducement has -
been given, and that the securities are
not given the due price as would
induce them to invest in Government
securities. I would suggest foy the
consideration of the hon. Finance
Minister the experiment that was
made by the Corporation of Madras
recently. The loan which was floated
at 3% per cent. has been over-sub-
scribed. I also find that the present
market rate of interest would be realy
3} to 33 per cent. I am quite sure
that if the Government made an honest
effort to raise the money by offering
sufficient inducement and interest at
3} to 3% per cent., they would find
enough capital forthcoming in the
securities market.

Even assuming that the capital has
been shy, is it right to transfer this
burden of taxation on the poorer sec-
tions of the people? I remember during
the last Budget discussions, the hecn.
Minister, in reply to the criticisms
from this House that in spite of all
the concessions he had offered, he
is not likely to find enough capital
coming in, said. “I know how to deal
with that”. I take it that if he were
here, he would have said, “All the 15
crores and other concessions which
were granted last year and in the
Years before have not proved useful
and therefore let me abolish all those
concessions which I gave”. Very pro-
bably I would have urged upon him
that the abolition of all distinction bet-
ween earned and un-earned income in
the levy of Super-tax and also the
reduction of the super-tax rate which
he brought about last year, have al
been wasted on this community and
therefore they should be restored. and
that that would be proper way to look
at the question rather than acceot
defeat and say, let us ask immediately
the poorer sections of the community
to pay.

Iet me examine the effect of the
Budget proposals as a whole on the
working classes. A lot has been said
in this House so far on hehalf of the
middle classes. I have worked out a
few flgures in relation to the items,
quantities and weightage adopted by
the frames of the cost of living index
in Madras. I find that kerosene is
selling at two annas nine pies. The
new tax thereon is 1'6 pies. As there
is no 1'6 pies. as the least ecoin of

-currency in this country is three pies

the price will go to three annas. One
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‘bundle of 25 bidis costs two annas.
"The tax thereon is 18 pies and the
selling price would go to two annas
three pies. Tobacco, including ch_ewing
tobacco and snuff which is selling at
Rs. three a viss, will go up to Rs.
3-12-6. Travelling which also must be
taken as an additional tax will increase
from one anna eleven pies to two
annas_two pies. In the result, the
total increase in the cost of livirg
index for the average industrial
worker would be 147 points as a result
of excise duties alone. If you take
into account the customs duties and
the food subsidies which have been
reduced to the States, you will find

that the cost of food will go up. It

‘has already gone up by eight annas
a maund. The total effect of all this
would be an increase of three points
in the cost of living index. The cost
of living index which is now 326. will,
I can assure the hon. Finance Minister,
g0 up by three points in Madras. and
still higher in Sholapur, Cawnpore,
ete., where the cost of living is higher,
with the result, that there will be a
clamour, and a right clamour, by the
working classes as well as by Govern-
ment servants and other employees
including employees in the Railways
for increased dearness allowances.
Far from really mopping up savings,
and far from really absorbing the
‘surplus money in the country, it will
set in motion the spiral of inflation.

I would only add one word before I
-close my remarks. and that is to make
-one or two suggestions for revision of
‘the taxes which I hope the hon. Finan-
ce Minister will take into considera-
tion. Surcharge may be levied over
incomes of Rs. 6,000 and it may be
made progressive with 73 per cent. and
ten per cent. on higher income groups
also. Let the customs and excise on
kerosene be dropped as it is a burden
con the poor man and this will also
g0 a long way to reduce the cost of
living.

Yo QAR T " WIAHAT AT A
o, ¥ @ x9e (Budget) #1@mmr
wR ¥ i g g §, afew
T T ¥ fog @ g ¢ g
¥R ¥ (members) a® fasmar
WA E T WH o Ay
T, T W wdr § e d Aw A
qg AIFSA AW E R AW @y
¢e srex  (law and order) #t
0t 20
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w TAeaw fag @ 3, arg,
g

o gmwRY TW: qg S a9
qET @ e Wy AEEgE @
o AR T AGAYAT 7 o AT
g § o FT FUAT AR S TS
W[ AR & I T FN A
qgr X IO wwERT g1 S I
AR AR ofFe § fegal aR)
fawal & arw gu 9 afy aw ghamt
¥ g e Wk Gog A }E
# 7 cardm# gigw (House)
¥ I=L GewrHe A (adjourn-
ment motion) Tar aTfow ¥ =W &
TAR A g F w7 (Sfafrex)
F ag famng feorar w5 Aa
g (action) foar smam 1 3fee
99 & Az ¥R a1 ark ok €, fafesat
arf § o A aiw fewm (tele-
phones) A9 9 § fF ghomi &
W g W TET § | UY T
Taa R S €1 faer TR
AN 9w oF &7 Imar & @ &
foar & f& @ geomgror o7 &
U 7 q@ Y §, ST Mag afer
A ek U
AR NMINIFFTFTIAF o=
WMEaE T FT AU 91 T W 5
fom T, SATH WRM A9 A
® g1 o gfew ot & A
W & G @ €, I IR
gl # gaars w3 Ao agh A
ﬂﬁél AT %“WQR-’QFIO
87 #1qg AR AT :

“Life honour property of Hari-
jans of Jullundur Division unsafe.
Sikhs creating hell for Harijans
over Hindi Gurmukhi question.

Punjab Government unable to de-
fend us from Sikh Tyranny.
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[ sito arawr <= ]
Sikhs have totally boycotted Hari-

jans in villages.
SUNDAR SINGH
GURBANTSINGH
SUNDER LAL
MEHARCHAND.”

fefegee it o (District
Congress Committee) wgm
o fF g Frow oo d, @ ¥
W oF qREmEr 1w fear g

“Economic social boycott of
scheduled castes upon refusal
declaring Sikh religion language
Punjabi in villages like Chinarthal
Dhamote  Ghurani continues.
Men and cattle starving as sale of
food fodder banned virtual priso-
ners in homes. PEPSU Govern-
ment apathetic. Many officials
teasing innocent Harijans. Prompt
intervention needed declare econo-
mic boycott offence detain antiso-

communalists under detention.
District Congress Fatehgarh.”

&t a3 I & TR & q fren
g o fr sy T g1 ;W
9o FAE o wrer IIowd T X
sy 2T VTR &, SA A
&t (letter) g 1 Rfeaa v ds
O #Y dog F v §, agt 9 Efiemi A
TREE@EEJE 17w &
o agan § f s gfiort @ e
foaar oA e fawr A
fomarm @ SRR AT G wT
fear ) @gi 9= AR gone 7§ I AW
3 ot fF dum & o foaw =
(Sikb State) wrw FTw AEY §
#99 sl (language-contro-
versy) g€ ¥1 8 | 97 ¥ gfom @
£ wiff g 17w A aw@
oy § fr 23w & omeT orR fmi
wirgre (Communal) et 7 T
A @ ag W F feu =T
Y &1 %@ s Ffey agy 3@
¥ g Wi, TEfod ag BT Ered W
T # FOF (Oppose) FIAT AR
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€1 T qordt g et g, @AY
Rromyooaraeraa i@
#'Aw sl (language-contro-
versy) #r ag ¥ I A1 H1E FTA-
W (conspiracy) Tu AT &, T@
fod ag oot qum garer qE o
FEMT 9gT | gafor § TERae ¥
fwon & 5 el ¥ el T ATHS
# UF (action) ¥ wifegd, wife
@ W oA g AeT we (fail)
T @A w s A
g fF 9o madaee (Government)
AT T T T FT G &, WA
TR W a@ FTEH § fF gorme e
% 3® faftex (minister) A =@
Fifer® (conspiracy) F eI
Tfas g1

WErar &g A Y g &
Fdaglt o1 oot A fear § a8
ERGE ol SRR I L
AT TgaT FT A I S
Frag AN & w@ § T A
It T E | AR T I
et FRE AE awded
¥ at wfi@ i PR g s i
s e (Law and order
maintain) T F TR AR @
70} A A IR @ ]
T frg S AT R ) S @1 I
aFAF ¥R ¢ 15 WIGT F T
# T FWr 41, I gTEE a
A &, M qeR T @ g
qr, 7@ AW TR I8 FT FIR T
Harg @ g THEIA A IR
§ ol wwaEl § S EF
ar ¥ @R § M § AR IR
Tda gfeml 1 A § AR ded
P AR W R P R
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TR Wt 97 9,

fer faam | wfeai & of arx
qrr g A A9 WX ¥ S¥ WY
T8 @ew ¥ fowm W™ g1 o™
TR & g W dog T o g
R @@ A ew @ watw
g &1 @ F aw N ¥
i o won W § fr faw

& qmfeo® @1 7 A F e
g fr fasdt F1qw & < &
foq do1 war 21 favot q@ %1 Fv
T F FEA Z 1 Tq@ g &

ARY TA AT AT HY fFHe FT

T SR gAY e § ) W
a # o FT A A R Fr
e F fF o9 ¥ ol e
W W™ FIH I AR AR w8
T %1§ Qar ©&9 (step) S =R
@ ¥ @@ o1 dr sk (Law
and order) W &1 I G
@F s mfsw (Border-province)
Wt &1 ag felr o ma o el
Qawar ¢ ghew a@ T fa
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¥ I AW B AT A @ &
yTag ¢ gumt o1 ™ § fE e
;N W FA AT N WE AE
g1 aoa A F oo €
I qF TS A T AR IR A
yaE § 37X e aF @ fer
Sweeper-strike #T & @ T
F adtera HF & AN ST F
qre ¥t gfaae &, SfFT Ig sy
T ¥ FEA ¥ AET T AT AT
T Q@ § qg LI B TE@
TIW &1 I WGRAT W AT
=T 219 A a8 oI & gfol & fog
W IA A FR TG I T
wEd @ @ Al F aw I e
§ 9@ M@ Gd AR AR R AT
AET FAN FER | SfFT W/ F
InE. Y A § fF R ®*¥ T3
#ex  (leader) &Y § =@ W
(stage) axam F< wgwAT W T
TN T § AR IT W T TERET
(exploit) #%& & &R 9w ghormi
FT FAT I IS AT § A W
TR T F34 |

wfed & wifex & wEqde /-
foa wwn f5 e @1 Sifass
gw (Serious Action) 3w ame-
# 31 ifgd ) @ & drag qwwAr
g 5 mei fafectr (Military) v
ST Wifgd | q@Er w7 O AT
FAF FI FFAT &, I 50 F TAEA.
7T T

(English translation of the above
speech)

Prof. Yashwant Rai (Punjab): ‘the-
purpose of my standing here before-
the House is not to welcome this-
Budget but to say that while many of’
the Members complain that there is
shortage of food and clothing in the-
country, I beg to submit that there is-

-shortage of law and order as well in:

the country.
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Babu Ramnarayan Singh (Bihar):
-Good. Well done.

Prof. Yashwant Rai: This Budget
has brought census of the country in
-its turn. What has been done in Pun-
jab and the Pepsu, and what still con-
tinues to happen there. I think it neces-
-sary to give you a description of all
-those things. The Harijan3 of Punjab
and Pepsu are being subjected to those
‘very atrocities these days which were
~perpetrated upon the Hindus and the
~Sikhs in Pakistan. 1 had tabled an
:adjournment motion in the House on
-the 8th instant and in reply to which
the hon. Minister of Home Affairs
"had assured me that action would he
‘taken very socn in this connection.
But after this I have received tele-
grams and letters and I am still
receiving four to five telephone calls
«daily informing me that the condition
of the Harijans is worsening day by
day. I have received a letter from
“the Gurdaspur district informing me
that the goondas openly enter their
houses and the honour of their women
-is not safe. All the food-stuffs and
-other edible things have been looted
from their houses and their cattle
.are starving. Police goes there but
instead of providing them with any
:sort of protection it only helps the
goondas. There is nobody to listen
-to these poor Harijans. I have re-

“~ceived the following telegram from
~the four Harijan M.L.A’s. of Punjab:

“Life, honour, property of Hari-
jans of Jullundur division unsafe.
Sikhs creating hell for Harijans
over Hindi Gurmukhi Question.
Punjab Government unable to
defend us from Sikh tyranny.
Slkl_)s have totally boycotted
Harijans in villages.

SUNDAR SINGH,
GURBANT SINGH,
SUNDAR LAL,
MEHARCHAND"”

I have received another telegram
~from the District Congress Committee
“Fatehgarh which is a district in the
“Pepsu. It says:

“Economic social boycott of
scheduled castes upon refusal de-
claring sikh religion language
Punjabi in villages like Chinar-
thal, Dhamote, Ghurani continues.
Men and cattle starving as sale
of food fodder banned virtual
prisoners in homes. Pepsu Gov-
ernment  apathetic. Many off-
cials teasing innocent Harijans.
.Prompt intervention needed de-
~clare economic boycott offence,
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detain  antisocial communists
under detention. District Cong-
ress Fategarh.”

In the same way 1 have received
another letter from Khanna. This is
from Shri Baldev Rai, grandson of the
late Lala Lajpat Rai, the Lion of
Punjab, who resides there. He
writes that the condition of the Hari-
jans in Pail, which is a town in
Pepsu, is becoming very bad. I want
to ask you that if the Harijans have
given their language as Hindi in the
census reports and have not got
themselves registered as Sikhs, v'hat
catastrophe they have brought?The
language controversy has been started
here as well as in the Punjab by
those very persons who want f¢ es-
tablish a Sikh State there. The Hari-
jans are afraid of those persons,
because they know it well that if any
communal organization came into
power in the country, it would not be
good for them. It would be a sad
State of affairs for them. This is
why they want to oppose it in every
way; otherwise Punjabi is our lan-
guage, we have been speaking IPun-
jabi since the vedic age. They see
some conspiracy at the botktom of
this language controversy; this is why
they do not want to have their lan-
guage registered as Punjabi. So 1
beg to request the . Government to
take an immediate action in this
matter, because law and order is al-
most on the verge of failure there.
We have no such hopes that the
Punjab Government can give us pro-
tection, because we understand that
some Ministers of the Punjab «ov-
ernment too are involved in this
conspiracy.

The condition in the Pepsu, which
I visited only recently, is also very
.bad. They lock the people in their
own houses, lift their women and rape
them. Such sort of atrocities are
being committed there and for which
we should feel ashamed. If we _fail
to maintain law and other and are
unable to protect these people, I ask
what is the use of having this Gov-
ernment? Now we have heard people
saying that the Government was good
in the British days because some -ne
or_the ther at least listened to their
grievances. Today if we go and
report to the police, they go to the
villages and take their meals etr. in
the houses of those very goondas, and
instead of giving protection to the
Harijans they beat them. These are
the atrocities that are being oerpe-
trated upon them.
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The Harijans are not the proprie-
tors of lanz:l in Punjab_according to
Land Transfer Act. The Harijans
are not the owners of any land in
any village. They are not being
allowed to ease themselves in e
fields. When our women-folk  go
there to ease themselves, ttgey are
caught and are forced to pick the
excrement and take that away with
them. There is a village named
Laddah in Jullundur District. About
four persons went there in the night
and asked the villagers to bring .their
daughters to  them, sarcastically
adding that they would tgach them
Hindi. A mother of girls came
out and was put to death with a
single stroke of a_lance. Such are
_the conditions which were prevalent
in Punjab and Pepsu while we are
sitting here peacefully. I beg t_o
submit that the Government of India
should pay immediate attention .to
this State of Affairs because with
regard to the Pepsu or the Punjab
Government I can say this much that
they will look after them as a cat
would look after milk. How can a cat
preserve milk? When the policeman
turns a thief, how can you guard and
how can you expect protection and
safety there. Therefore I would like
to request you to please take mea-
sures in this connection as socn as
possible. Some step should be taken,
so that law and order could be res-
tored there. Punjab is a border
Proviuce and can prove dangerous at
any time. The Harijans have been
suffering there since long and they
have began to understand that there
is none to protect them. I would
submit that they have become united
now and if they were to begin a seven
days’ sweepers’ strike from Amritsar
right up to Delhi, everyone will come
to his senses. They too have got
arms, but they do not use them be-
cause they follow the advice of
Mahatma Gandhi. They are bearing
every sort of suffering. Had Mahatma
Gandhi been alive today he would
have kept a fast for these people.
Even if he would not have fasted, he
would have at least gone to these
people in those districts and would
have compelled the authorities to
restore law and order there. But it
is really sad that our top ranking
leaders who go on chanting the name
of Mahatma Gandhi many a time in
their speeches and exploit it,- do not
put his advice into practice when the
g‘t!xestlon of Harijans comes before

em.

So I should close my speech by
requesting the Government to take
serious action in this matter. I think
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that military should be sent there, as-
only militazy is in *a position to-
restore !aw and order, otherwise the-
results would be very grave.

Shri M. L. Gupta (Hyderabad):
The House has been criticising the-
Finance Minister for adopting the-
policy he has adopted in his Budget.
But I do not think that following the-
tradition that has been followed here-
for the last three years, he could
have done anything else. For the last.
three years we have been giving re-
missions to capitalists and trying to-
halance the Budget by indirect taxa-
tion. I do not think indirect taxa-
tion is unjustified for he has got a
safe margin of 51 crores which has:
to be made up by such taxation.
People are saying that capital is shy.
But we must find out why it is shy
if it is really shy. We cannot borrow-
more money because our sterling
loans have increased. From 949'7T
crores in 1939, it has come to as:
much as 2102'73 crores. We cannot
go on increasing our borrow-
ing but must try other resourc~
es and so the Finance Minister is
justified in meeting capital demands:
from the revenue side also. Some
Members say that capital is shy
because the Government has not
made its policy clear and people do-
not trust the position and they feel
that our economic policy is not
correct. But for this they themselves
are responsible. They create suchs
conditions that we aré forced tor
ch_ax_)ge our policy. It is not that we-
willingly change our policy but con--
ditions are created in such a manner-
that we are forced to change ocur
policy in the interest of the people at
large but it is unfortunate that they-
take advantage of it.

I do not favour Mr. Venkataraman’s
suggestion that we should borrow at
the rate of 3% per cent, because our-
liability will go on increasing. We
should not increase our rate of
interest.

As regards frustration much has been-
said. I remember a Member saying-
that in the 20th century by pronounc--
ing the word corruption, corruption does:
not set in. I entirely agree with him.
But by saying “frustration” we do not
help the country. Frustration will’
lead to the destruction of the country
and nothing less than that. If we-
want that the country should survive-
we have to create in people a sense
of hope. I there are rmristakes they
may be criticised but if is no wuse-
saying merely frustratior . it will not
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-help. It is rightly said that it is our
‘leaders who are responsible for the
-demoralisation and Acharya Kriplani
is one of them. But I do feel that even
though the Finance Minister may be
-following the tradition, I do not
-think the House should allow itseif tc
~follow the tradition by giving re-
mission to the capitalists. We should
-increase the taxes on them. They
-are misusing the concessions given to
-them. The House should ask the
“Finance Minister to withdraw the
~concessions. In view of the fact that
~the Korean war is on and the stock-
piling by other anations has raised
~the prices, the profits have increased
-and the Finance Minister should
.consider the proposition of levying
-an excess profits tax also. Nct only
‘have the capitalists taken advantage
.of these concessions but they have
‘played a dirty trick with the country.
‘1 say this because taking advantage
~of weaknesses of price control and
-export control they have tried to
build up their reserves outside the
country. The capital formation which
-we expected has not materialised.
As a matter of fact we find that the
-country has been put to a loss of
~capital as well as foreign currency
-which should have gone to build up
-our capital. In that our services did
~not act in time. I feel that some-
‘thing like 30 crores has gone out of
-the country which ought to have been
stopped and the capitalists should not
“have been allowed to take it out.
‘I am surprised to find that industria-
“Vists of this country are trying to find
'places outside the country for invest-
-ment. Certain capitalists are going
over to other countries to start indus-
‘tries. If they are trying to misuse
~the concessions given to them in that
way it would be better that Parlia-
ment does not allow them to enjoy
rthose facilities.

As regards the services, Parlia-
-ment has been considerate both to
.the capitalists and the services. . The
services are the remnants of the past
regime and the set-up they have been
brought up in taught them to look
~down upon the people and not mix
~with them. They still carry those
feelings in their minds. I have come
into contact with them and they are
not satisfied with things as they &are.
They think that the Ministers are
jgnorant and are not as educated as
they are and so they have a grouse
on that account. They have no heart
in their work. They should realise
that this attitude is not correct. They
were working under a machinery be-
Tore and are working under the same
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machinery now but it is in their own
interest that they should run the
machinery efficiently and in the inte-
rest of the courtry cnd its people.
If they do not do it they will make
the Government a failure and will
discredit it. But they should know
that they are being watched and if
Government fails due to their ineffi-
ciency their future is not safe. I
want them to serve the country in a
better way and I hope there will be
no more corruption and in future we
will not hear such muddles as the
fertiliser, jute, sugar and pre-fab
factory muddles. I hope they will
not put up such a poor show as they
have done so far and bring discredit
to the country by their actions.

As regards food control, the con-
trols have not been helpful. Not only
have we failed but we have demora-
lised the country. Every one of us
knows that every other man is going
to the black market to meet his
needs. Rather we have converted
the whole country into a demoralised
country of black-marketeers and their
supporters. The sooner we put an
end to it and encourage the free
market the better it would be. I do
not ask that immediately there should
be no control. Let wus limit uwur
commitments to the minimum and
side by side allow the free market to
develop. Do not let every other man
meet his basic needs in the black-
market: it is criminal. Let us at
least do that much in this regard.

Turning to my own State I do feel
that under article 371 we have re-
ceived officers from the Stat»s Minis-
try to manage the State better. But
I am constrained to say that they
have not been able to rise to the
occassion. The Economy Committee
Report of Gorwalla says that in their
interest to please the States Ministry
what a damage they have done to the
Hyderabad State. In the matter of
subvention the report says:

“The income-tax figure is the
average of 45 for 1357F. and 160
for 1358F. (The actual figure
for 1358F. is 178 and not 160).
Income-tax was introduced in
Hyderabad in the second six
months of 1357F. The machi-
nery for collection had still to
gather momentum. The figure of
45 cannot be regarded as repre-
sentative. It is wrong arithme-
tically. If tne receipts for 18
months are taken and divided the
average obtained is for 9 months
and not for 2 months.”
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This is how our subvention was
gurposely

As regards the expenditure side
we said that our military expenditure
was two crores. In actual fact it
is not so. This is what Codwalla
says:

“The military expenditure cn
sanctioned I.S.F. units has been
‘taken at 2 crores......

It is understood that the total
.strength of the IS.F. Units
being taken over by the Govern-
ment of India is only about 5,400
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men. The expenditure on this, we
understand, cannot be more than
80 lakhs.”

On the expenditure they have taken
two crores whereas on the income
side they have manipulated and
reduced the figure. This is one ex-
ample in what way they are working
in Hyderabad. Is it management or
mismanagment, I would like to ask?

The House then adjourned til @
Quarter to Eleven of the Clock om
Wednesday, the 14th March, 1951.



